FORM B

PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor RAJMAL LAKHICHAND JEWELERS PRIVATE
LIMITED
2. Date of incorporation of corporate | 21/08/1997
debtor
3. Authority under which corporate | Incorporated under the Companies Act 1956 and
debtor is incorporated / registered registered with Ministry of Corporate Affairs RoC -
Mumbai
4. Corporate Identity No. / Limited | U24230MH1997PTC110243
Liability Identification No. of corporate
debtor
5. Address of the registered office and | Registered Office as per RoC records:
principal office (if any) of corporate | 189, Johari Bazar, Jalgaon, Maharashtra, India, 425001
debtor
6. Date of Closure of Insolvency |10/06/2024
Resolution Process
7. Liquidation Commencement Date of | 11/06/2024
corporate debtor (Hon'ble NCLT passed Liquidation Order dated
11/06/2024
Liquidator received order vide email dated 13/06/2024)
8. Name and the registration number of | Palak Swapnil Desai
the Insolvency Professional acting as | IBBI Regn. No. IBBI/IPA-001/1P-P01517/2019-20/12515
Liquidator
9. Address and e-mail of the Liquidator, | Address: 901, 9th floor, Park Vistas, Lallubhai Park Road,
as registered with the Board Near MTNL, Andheri (West), Mumbai-400058.
Email: palakdesai77@gmail.com
10. | Address and e-mail to be used for | Address: 901, 9th floor, Park Vistas, Lallubhai Park Road,
correspondence with the Liquidator Near MTNL, Andheri (West), Mumbai-400058.
Email: lig.rajmallakhichand@gmail.com
11. | Last date for submission of claims 11/07/2024

Notice is hereby given that the Honble National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED vide
order dated 11/06/2024.

The stakeholders of RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED are hereby called upon
to submit their claim with proof on or before 11/07/2024, to the liquidator at the address mentioned
against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall
be deemed to be submitted under section 38.

Date: 15/06/2024
Place: Mumbai
Sd/-
PALAK SWAPNIL DESAI
(Liquidator in the matter of RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED)
AFA No: AA1/12515/02/221024 /106149

(valid till 22nd October, 2024)


mailto:palakdesai77@gmail.com
mailto:liq.rajmallakhichand@gmail.com
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JOINT PUBLIC NOTICE

Purzuart bo tha Master Dirdcbon Pesera Bank-of India Man-Banking Fmancss]l Company Scaly based

Requiations Direclons, 2023

PRAVES FINANCIAL SERVICES PRIVATE LIMITED (herainatter referned 1o 33 Priyas of "Gompany)is
i private company limited by shares incorporated under the provisions of the Compandes Act, 2013,
Man-Banking Firgncial
Comenarmy - MFL ("MBFC-MF7) registered urder the profisins of the Rasersa Bank af fndia Act, 1934,
faving ragesiration ramber B.01 00677 dated Fabroany 06, 2020, hasng s registerad office &l Satyam
-1/308, Amba Business Park, Tri Mandir Campies, Abcve HDFC/SBI Bunk, Adalaj, Gandhinagar, Gujsral

kaving Corporats Ideptity Rumbar UEHIBOGIRM TPTCORE06D, and |5 &

- 351 421

Privas s a subssdiary of Anamya Firgnce for Inctusive Growth Prvate Limited (harginafter referrad to as
‘g, an NBEC based out of Abmadabad rogistered with RBI hawing regisbradion nemiber
H-01-0045) sndl having 1S regisiered cifice it 803, Sakar-8 B Cod RBY, Ashrim Hoad, abimaedabiad -
JHE 009, Anamya and ite subsidiany Pragas are impac] lndons engagad in the busindss ol sxianding
incame-ganeraiing |Gans 1o mitio-enlerprises and mardinante Beerawers primardly o tha fural ars

gamil-Lrhan arsas

I Gamparm's minarity shamheiders have pxprassed ibarait in salling their-endin aharehalisng 1o tha
halding coimpany Ananim thirety making Prayas th whally eanod Satsaiany al Andtya. The shar sall
bransachion i aublect fo the carditionn cartiimed i thi delinstln agresments to b axeculid Habeesn
iha LOrmpany, Ardsyi shd the minodty sharmboldars Al ke iatading Biasd iistimbasd ol i E:{Il-lpan"l
will conlinue bo rémaln on Boand Incluidsng the Pesd nominees from Ananya ond 1he Gunenl Sonod

T Jeil Tl FTail is i =l 3 16148
marJement fear Wl conba g 19 manage 1% -0 ﬂ.-lr fparahan

Thi Compary hsd appied fo B for (s e approwal for tha abva Transsction and e ABT hag

acordail (= approval for Ehi Aerhe vide it etar datnd 13-08-2024

This notica kas Beon mayed |oenthy, 1o Ehe public, By the Gomaany and ﬁl'l.lll!lnl
Fer any clarlications, plaoss copfoct the undarslgnad

Lir Bhadrogh Hawal

Hemcine,

Friayas Firancal 5
Ph rS-2E40850E,
Ermail. dirsdinem priyaslingnce com

Tyices Pirvate Limibag

caridicatelzs} subsequent to theizsie of duplicates thereod,

KOTICE FOR THE LOSS OF SMARE CERTIFICATES 3. 1
The following share cerificatels) of the Company have been reported a5 lostmisplacad and the halder(s) of the 7
sald share cerlificale]s) have requestad the Campary for issue of duphcate share cerificate]s)
MNotice is hereby given that the Company will procead o izsue dupicate share certficatels) ta'ihe below
mentioned person|s) unless a valid ohjecton & recaivad by the Company within 15 days fram thi date of
pubkcation of this notice: No dlaims will be entertainad by the Company with respect fo the ongingl share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,

(Under sub-regulation (1) of requlation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LOGISTICS AND WAREHOUSING BUSINESS

RELEVANT PARTICULARS

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

RACL Geartech Limited g
Regd. Office: 15th Floor, Eras Corporata Tower, Nehru Place, P H - SI.
Mew Delhi - 190019 {india) -:JR.IUN,nﬁ":- "1. | Name of the corporate debtor along with
HAGL Tel No.: 011-66155129 | Fax Mo.: 0120-4588513 FEAHS ] PAN/ CIN/ LLP
Email: investor@raclgeartech.com Website : wwwi.raclgeartechcon = 7
Greartzch CIN = L343000L 1 883PLC0I6 36 e 2. | Address of the registered office

URL of website

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

N/A

assets are located

Details of place where majority of fixed

"5. Tnstalled capacity of main products/ services |

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT
http://ssarvi.com/running-cases.php

Currently there is no business operations

- of the Corporate Debtor.
Folio No.| Name of the Shareholder Certificate No. Distinctive Numbers | No. of 6. | Quantity and value of main products/ Revenue from operations was INR 23,51,58,386/-
From ! To Shares services sold in last financial year L as on 31st March 2021.
0021609 |  Bhavana J Parikh 00003525 102951608 | 002954707 | 100 7| Number of employees/ workmen N/A
Qa1 T SOa08E08 | d0sDiR20T 100 8. Eurthgr details inclugjing last available | Expression of interest is being invited afresh for one or more assets
no00&319 ooass0a0a | aozsataar | 100 financial statements (with schedules) of two|of the Corporate Debtor in terms of Regulation 36B(6A) of the
A F years, lists of creditors, relevant dates for ; .
Q001054 Q904408 | Q0FB0M50T 140 Insolvency and Bankruptcy Board of India (Insolvency Resolution
- = - subsequent events of the process are ) ) )
Q0024758 O0a074508 | Q06075007 | 100 A Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise

Place: Naolda
Drate: 14th Jume, 2024

Ay persoin wha hashave a claim in respect of 1he 38 certficatels) should fodge Mishenthair caim with all
supporting Socumends with the Cﬁnpany &lits regstered office; Hno valid and legiimate giaim 35 recejved
within 15 davs from the appsarance of this nolice, the Company will proceed i issee duplicate share
cartificatals) to ihve peeson fisted abaive and no furher claim would be Entertained from any olther personisk

For RACL Geartech Limited
Sell-
Gursharan Singh

Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:

http://ssarvi.com/running-cases.php

Mail to supremetransportorg.cirp@gmail.com

Chairman & Managing Direcior

EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOI from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This & 1o inform 1o the members {including ex-members) of Escoris Limited :
Emplovees Provident Fund Trust (Trust) Le., the Trust established by Escorts |
Kubota Limited (formerly Escorts: Limited) wnder Code No DLITTG was |
sumanderad to Regional Provident Fund Commissioner Delhi Central, Bhavishya |
Midhi Bhawan, 28 Community Centre, Wazirpbr Indl. Area, New Delhi - 110052, |
wef 01.04.2023. |
We further wizh to inform that any member! ex-member whose coninbution |
amount was hing unclaimed with the Trust has been deposited with Regional |
Provident Fund Commissioner |, Delhi Central, Employees Provident Fund |
Erganization, Bhavishya Nidhi Bhavan, Wazipur Ind. Arga, New Delhi - 110052 |

In drdier fo ciaim the said amaunt, the concamead member! ex-membes will be
required to Generate’ Update his/ her UAN. |n case of guenes, you may |
coftact Mr. P.C. Joshi by sending an emall at trust@escorlskubota com
or-at the any of the: following acdresses:
1. 403, 4" Floor, DLF Tower-B, Jasola, New Dethi — 110025
i 1515, Mathura Road, Faridabad, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustes |

g o a6

e aczvsl RESERVE BANK OF INDIA
ot www.rbl.arg.in

AUCTION OF STATE GOVERNMENT EEEUH[TIES

The following State Govarmments have offered Lo sell S1ock by way of asction, 1or an
aporegate amount of 9,500/ - crore (Face Valug),

ﬁ,;ﬁ\

Amount Additional
Sr. State/UT 1o be borrowing Tenure Type of
No. raized | {(Greenshoe) | (in Years) anction
(Ter} | option Fer)
1. | Gujarat 2,000 - B3 | Yield
2. | Haryana 1,500 . 18 | ¥ield
3. | Jammie-and Kashmir 500 - 27 | Yield
4. | Funiab 1500 . 0% | Yield
5. | Rajasthan 2000 - 0g- | Yield
1,060 - 12 | Yield
. :
5| Tengany 1,000 - 14 | ¥ield
Total 9,500

The auction will be conducted on Rastrve Bank of intia Cora Banking: Sodition
{E-Kisber) i muttiple-price format on June 18, 2024 (Tuesday), Individual investars
camalso placa bids as per the non-competitive scheme through the Betzl Direct portal
({https:frhiretaikdirect.org.in). For furiher details please refer io RBI press relgase
dated June 13, 2024 (Thursday) on BB wabsita www.rbi.org.in

"Don't get cheated by E-mails/SMSs/Calls promising you money"”

FORM B

PI.IB!.IE ANNOUNCEMENT
(Haguiation 12 of the nsohency snd Bankrumicy Boarg-of Indls
fLiguegation Processk Regdiatinns, 20148

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

RELEVANT PARTICLULARS
1; | Karme of Garparate Gebine | RAJMAL LAKHICHAND JEWELERS PRIVATE
L. | LIMITED.
2 | Rate of incorporatien of Sorporase . | 2300801807
- Eﬁmw . —— - — — -
3, .ﬁ.ul; MGy 1l which I."'l:-r|:||:q.a-.||,|= | I parated undar the Companies Act- 1956
[ébdpr & incorprated/ regisered i i resgestieresd vath Ministry of Sorporats
L | { Affairs. Rol - Mumbai
& | Corporele ldentity koo £ Limited L.clﬂdﬁl-'u'-‘-HlH‘:h"lf'T{-‘_'l“UE-"IS
Liggility Identification Mo, of
| ttr e ebor
5. | Address of the regstared office and
principal office (f any) of conporate

| Registened Office o par Rob resons:
| 184, Johen Bagzar, Llgaon; Mahamshia,

| ey In:ha AL
B, | Cate ol cksiis af Ili.ﬂlvﬁr'r"-».- 18 :IE,-'EI]'Ed
| Pesalution Priptess .
T | Limuidation copymenodment date B IS B e o
of Corporate Deanar {HHon'Ble NCLTpassed Liguidation Onder daban
[ 2200 D00
! Ligjuicehor mesepred arder videemesl Jated
| 130G 2034
& | Mame and Regstration numbar of - | Palak Swapnil Desal
{ the Insolventy Professionel acting. | 1B Regn, No:

| BB RO IP-PO RS T 20 1920 24 2515
[ Adldrass: SO B fleor, Park Vistas, walobhai
i Parke Rroendd M MTML, dandberi (et
| Mumbai-300058,
| Emiail: palahijessi? F@igrall oo

| Addraeasr S0 Atk tear, Park vistas, Lalluthai
| Park-Brsacd, Mesar MTML, Sl (West],
| Mumbai-3000RE,

{ Emadt: b rafrnaliakhich and Sgmad com
JJ._."'L'I i) .-_?'L'Iiﬂ

N e

A= falidatar
0 | Address ard Eerail of this Liqaidatorn,
| a5 rapistered with the Board

TR —r e
| Tar correspiaidence wilh the
Liggrdlator

It LBEUZI-.‘EIIE |'II||' HI.IE':'I"LEEEIZII'I of E‘lEI"‘I'rE.

fl...w.” S i —
Motice & |1I:'r|‘tl:|' grl.'-e'n triat the Hon' b:r I".I 1||:||'.-|.'-|| Comparm: Law an.u.u.ﬂl  Murnbizs Bench has
ordered the commencement of hguidatioh of the RAIMAL LAKHICHAND JEWELERS
PRIVATE LIMITED vide ardar dated 11,/ 06, 20024

The stakehokiers of RAIMAL LAKHICHAND IEWELERS PRIVATE LIMITED are fierehy called
upan o submis their clism with peoed on or befiore: 13500 /2024, w0 dhe bquiiater et the
afdress mentiorad against dem 110

The financial credaces shall submit thair procd of clasmes by alectronic mears-only, A ofber
stakohokicrs My sEmE iy p-'ucfnfﬂlmfr-s 1T PHRCSA, By post O By cladironicomuairs,
SulsmEsion ol false or misleading proofs of claim shall attract penaltag,

Ircase 3 stakehaldsr do8s Aot Subimt L8 claimg i ng e ligutdat=an. process, tha ciaims
gibiilnsd ‘I‘.'g.'£u-th B slakelalder durin,g e carparala ilﬂl":“:-'i'E'I'r':_g' ragedulion prosecs under
tha Insohanay and Barkruptoy Board of India (Ingohanay Besalulsn Process for Cooporals
Fresarsh Begisations, 20006E, shall b demed bobe submitted ender section 38

Date: 15,/06,2024 -
Plpoe: Mumhalb PALAK SWAPNIL DESA|
[Liguidator in the matter of

RAMMAL LAKHECHAND JEWELERS PRIVATE LEMITED)

AFA Moc 801 A1 2RT502 221024 GG T4S Pvalbd HilE 22 rd Ootohier, 2024]
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The Kerala Minerals and Metals Ltd ”
KmmL,. (A Govt. of Rerala Undertaking) Sankarsmaagalam, Koltzm 691543
Phone: 0476-2651215 to 217 E-Mail :mdi@kmml.com 12

E-TENDER NOTICE
For more details please visit the E-Tesdering Portal: heips: ! etenders kerabaguvin or wwmml, com 13.

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

http://ssarvi.com/running-cases.php

TENDER 1D

ITEMS 14.

2024 KMML 675112 1

"IMPORTANT"

For fabrication. Supply, Replacement and Erection of Drive
and ldler End Trunnion of Digestor-i 57

Whilst care is taken prior to

2024 KMML 673883 1

For the supply of Brick Acid Resistant for Digester

plans

10. Last date for receipt of expression of 30th June 2024
interest
Date of issue of provisional list of prospec- | 2nd July 2024

" | tive resolution applicants

Last date for submission of objections to
provisional list ! fth July 2024
Date of issue of final list of 8th July 2024
prospective resolution applicants
Date of issue of Information Memorandum, | 8th July 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants.

15, | Last date for submission of resolution 7th August 2024

acceptance of advertising
copy, itis not possible to verify

2024 KMML_674225 1

For the supply of Brick Acid Resistant for Digester

16. | Process email id to submit EOI

Mail to supremetransportorg.cir| mail.com

its contents. The Indian
Express (P) Limited cannot

2024 KMNIL 674286 1

Farthe supply of Beick Acid Resistant

be held responsible for such
contents, nor for any loss or

2024 KMML_674110 1

Dismantling and application of Refractory Castables
and bricks in B stream Pigment separator in U300

damage incurred as aresult of
transactions with companies,
associations or individuals

2024 KMML_674793 1

Batic Frant ened Engiseening Design and Project eepiet prepardtivn
far the settmg upaf 1 x 10347 new LPG Ssarapeand Yaparization Faclity

advertising in its newspapers
or Publications. We therefore

2024 _KMML_673%80 1

Far stpply of Bofer Suatity (5 Pate SN THE, B A THE, MWV THI 3 T2 900 THE

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML 673754 1

Betagn, Engineering, Supaly, Instaltstian and commissoniag of acoastic
bz insubation for the PLL costral raom of new PF-3FD spstem

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML_675336 1

Acid Resistant Brick Eming werk of Spand acid biew down tank 7401 {in 182

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Design, sap

2024 _KMML_674794 1 o w0

Chavara 14.06.2024

. instadlation, testing and commissioning
Hwatertuhe Boilar Plant

Sd/- Marzging Director for The Kerala leurah. and Hetah l;td

r..r'_

Bedetndg BEs
e

UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 7" Floor, Ho.42, Gandhi Mandapaom
Rood, Kotturpimam, Chenpgi - &000ES
Cnntuctm PP A4 2404 32341 ':]"‘:55 CIM: LF-"I-'-’lU i NEUU#PLCCEH':?EEI;

NOTICE FOR 217 ANNUAL GENERAL MEETING OF

1. AGM Notice
potice is heraby given thot the 21" Annuol Genergl Meeating (AGEM)
ofthe company will be held through Video Conference (WC/Othar
Avdio visual Means (OAVM) an Monday, the 087 luly 20246 at 12.00
P in complionoe with the provisions of the Companies Act, 2013,
MCA and SEBI circular doted 25092023 and 0710.2023
respectively to transact the Busingss set out in the Motice
convening the &G,

Z, Service of document

In complionee with the gbove, electronic copy of the Annual
Report for FY 2023-24 comprising the Notice of the 217 AGM;
Financial tatemeants, Board's Report, Auditer's Report and other
documents required to be ottached thereto has been sent to all
the members whose email addresses are registered with the
Depository. Participants (DPs)/ Registrar ‘and: Transfer Agent
LRTAL ThPsé -:in-::umenrs urﬂ uls.-:u availobie on the Cnmp:::r'f's
Exchun«ge‘ -3 ESE L:rJ ['-.-.-'f-.v'-.-.-'...:-S_rgl"ldm.curn} and Nr:lt.-:lnm St-!:n:k
Exchonge of India Ltd. (www,nseindio.com) and on the website of
Company’s Registrar and Share Transfer &gent; M5, Link Intime
Iredio Pt Lid ot https X linkintime.coan. The dispatch of nétice of
therAGM through emdail has Beencompleted on s lune 2024,

e-Voting

The company is praviding the facility for its members to cost their

vobes in respect of all the itéms of business proposed faor the

21" AGM under any ene of the options: a) remote e-voting facility

k) é-voting ot the AGM facility, For veting instructions, members

may g through the voting process and Instructions given inthe

Annwal Report,

Members may take specific note of fallowing:

(iv  The cut-off date for determining the voting rights is Monday,
thed luly 2024,

(i} Only persons whase nomes dre recorded in the Register of
Members orin the Register of Beneficial Owners mointained
by the Depositories as-on the cut-off date are entitled to
vyore under any oneof the voting options.

fin)  Members canottend ond participate’in the Annual Genergl

Meating through the YCADAYM Ffacility only, the details of

which are provided by the compony in the MNotice of the

AGM. Members attending the Meeting through VC/DAVM

facility shall be counted For the purpose of reckaning the

guorurm under Section 103 of the Companias Ack, 2003,

The remote e-voting will commende on Thursday, the'&" July
2026 000 AM) and will end on Sunday; the 7 July 2024
(5,00 M) and will not be gvaitable beydnd that time

The members gs on the cut-off dote attending the AGM are
entitled to exercise their voting rdght at the mesting through
e-Noting, in case they hove not alregdy cost theirvote by
remote e-voking. Mo voting is permissible after the end ofthe
AGM, Members whs have cost their votes by remoie
e-woting drealss entitled to ottend the AGM butthey connot
cast theirvote ogain at the AGM:

(i)

{v)

{vi] ‘Website oddress of NSDBL providing Remote e-Voting and

e-Voting services: www.evoting. nsdl.cam

[vil) . EPMNP & Associobes, Practicing Company Secretaries,
represented M. Srirgm: Parthasarathy Practicing Company
Secretary (Membership No. FCS:0 4862 OO 3310}, SPME-&
Asseciotes will be the scrutinizer of the entire voting

process,
Contact detdils in coseof grievonces pertaming to Remote
eNoting/e-Voting facility; Mz Projokio Powle, Hational
Securities Depository Limited, Trade World, A" Wing,
47 Floor, Kamala Mills Compound, Senopat] Bapat Marg,
Lower Porel, Mumbai - 00 013 Email: gveting@nsdl.com,
Contact Moo 022 482487040, Company's: Mail 10:
complignce.officerf@uds, in Contoct Mo BP39ETEEER
For Updater Services Limited
Sandhya saravanan
Company Secretary and

{4ii}

Chennd

b 0620
) & 2084

e e
@

Complionce "{.':-f‘fi;ea:lr"I

GFL LIMITED

Registered office: 7 Floon Ceejay House, O Annie Besant
Road, Worli, Mumbai — 400018 Tel. : +81- 22 4032 3851
Fan No.o #97- 22 4052 3197 Website: wewh glflimibisd o
Emall 1D: contactimafilindted co.in

CiN; LES100MBE1987PLCET4824

Notice of Postal Ballot and Voting Information

NOTICE i Rereby given thal, in accordance wilh Section 110 of the
companies Act, 2013 (the Acl’) fead wilki Rules 20and 22 of the Compandes
iMaragament and Adiminksiration) Bubes, 2004 includirg any amendment(s)
thareal FRules”), read with General Circalas Mos: 142020 dated April 8, 2020,
172020 doted Aprl 13, 2020, 22020 daded May 5, 2020, 2252020 dated
dune 15, 2020, 352020 dated Seplembeer 28, 2020, 38972020 dated Decembar
31, 2020, 12021 dated June-23, 2021, 20¥2021 daled December 8, 2021,
AR0Z2 dated May 5 2022 1172022 dated December 28, 2022 9023 dxled
25" Baplember, 2023, Issued by the Ministry of Corporate Affairs (“MOA")
ihereimatter coflectivedy referrad to:as "MCA Circulars™)-and Regulation 44 of
the SEBI (Listing Obligations and Disclosure Raquirements) Regulatons,
2015 read with applicable SEBI Circulass, ncluding any statuiory modification
of re-enactiment thereo for the Hme Being inforce ("Listing Reguiations), the
approval of the Members of GFL Limided {the *Company”} s Being salght for
the foliowing Special Besolution as mentioned in the Postal Ballol Maotice
dated 287 May, 2024 ["Notice™, through rernote e-voting only

Item No. | Description of the Resolution

9 To Spprove re-appointment of Mr Devendra Burmmar Jain (DM
D0E9782) as the Chairman and Maraging Direcior of the
Company forthe tenure of 5 {five) yvears we.f 1zt August 2024 1o
317 Juby, 20249

b compliance with, the MOA Circulars, the Company hag comipléted the
dispaich of hotice along with Explanatony Statement through e-mail on
14" June; 2024, to the Members of the Company holding Equity Shares as on
Friday, 07 June, 2024 ["Cut-OfF Date™: Voling righits shall ba reckoned o tha
paid-up value of Equity Shares registerad in the name of Mambers-as an the
Cut-0ff Date. A person who is not a Member on the Cul-CHf Date Lo real tha
Medice for informalion purposes ondy.

In compliznce with the MCA Circutars, hard copy of the Nofice along with
Poslal Balled Farms ard pre-paid busingss anvatops will nod be send 1o tha
Members for ihis Pastal Baliol, The communication of ihe assentgr dissent af
Lh Mermbears would take place Moo e ramale. aavoling systam only
Mermhbizrs may note that the Mobica will also-be available on the website of the
Company ab waww, gfllimited, co,in under Investor’ section and may 3lso be
accesssd an the websites of tha Stnl::k Exuhangas i, BSE Limitad and tha

1

In cmnnln.an-:e wlth tha prﬂwlsm-ns u:-l' Seclion 108-of theAct read with Rules,
Listing Regulations and MCA Circulars, the Comparyy is providing facifity. of
rescnofe e=vioting to its Members in respest of the husiness mentionsd n the
Modice. The facility of Casting volas by a Measmbers using remole e-viling system
will be provided by the authorized e-voling’s agency Central Deposifory
Services i india) Limited (CDSEL).
The process for ternporany registration of emnall address to receive the Notice
glecironically and cast voles electronically (In case email i s not registered)
&, For Meambers holding shares in Phwysical form —  Kindly provide recessary
detadls like Folio Mo, Mame of Member, scanned copy of the Share
Certificata (frant and back), PAN (saltattested scanned copy), AADHAAR
(self-attested scannad capy) by amail to Company at
vingash viilinaxgroun chm or o RTAat mt hetpdesk@@linkintme oo 0
B. For Members holding shares in Demat form — Kindly provide Demat
account details (COSL-16. digit beneficiany 10 or NSDL-16 digit DPID +
CLIGY, Mame, clent master or copy of Consalidated Account statemant,
FaN {seif-attested scanned copy). AADHAAR (self-attested scanned
copyl o 'Eﬂ-rr'lpdng.f al i nwsh.u@inmgmup.mm or 1o BTA at
Ik -:iarlﬂenl fhat f-:Jr perman-em regastration, Members are requested 1o
register S updats their e-mail address with their Depositany Parkoipant(s), in
case they have nod already registered | updated the same, Members wiho are
holding shares in physical Form are requested 1o gel their email address
registered with the Fegistrar and Share Transfer Agents (RTA) by sending
emall at L helpdeskigiinkinteme.co.in
The datailad instnectons reqarding Posial Ballat ) e-valing are provided in the
Modice, However, Members are requested fotake note of the following details:

Sr, | Particulars Details
Mo.
1 Link for | www.evotingindia.com
e-vyvabing | Toounpdesstand the process of e-voting, Members are
raguested by gothrough nofes to Postal Ballot Motics:
5 | Cut-off date | Friday, 07 June, 2024
for alEgitility
far e-vating
3 E-voling | -Starts on Monday, 17" June, 2024 st 300 a.m. IST
pPerriod -Endson Tuesday, 76 July, 2024 at 500 p.m. IST
{hothdays inciusive)
Mote: Voting shall mot be allowsd beyond the aforesand
date and tims. ’
4 | Scrulinizer | Mr. Dheumdl M, Shah [Membership Mo, FCS 8021 and
Details | CF 8978] Partner of Mfs. Dhoumil M. -Shah, Practicing
- Company Secretanes.
5 | Last date for| The resulls of the Postal Ballot will be anncunced not
pubfizhing | fater han 45 hours from the conchusionof the eavating.
resulis of they The Resulls dedlared atong with the Scrulinizer's Bepan
e-voling |shall be placed on the Company's. website
wivw glllimited ¢ n and on the website of COSL and will
be communicated 1o the BEE Limited and Matiorial Stock
Exchange of India Limited.

Im casa you hayve any grsvances connected with e-woting, please refer the a-

voting marual! Frequently Asked Questions [("FAQs") available &t

wiwneevatingindia:com or write an amail o helpdesk avalingi@cdshindia.com
or call ol freeno. 1800 22 5533,

By order of Board of Directors

For GFL Limited

Sdi-
i phR Wineesh Vijayan Thazhumpal
laca . Mumbsi
Date - 14" Juns, 2024 e

v @

financialexp.epapr.in

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1* Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“VC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (“AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members at a
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai-400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Reportincluding
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (“DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#lnvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“‘RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

c) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m. IST and will end on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in a fair and transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Place: Mumbai Company Secretary & Compliance Officer

Date : June 14, 2024

Ahmedabad

ACS -28839
i)
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feii-Lrhan area

managamant tasm will coptinue bo manage the day-1o-day operalions

accorded ds approval for the same vide Hs leiter dated 13-06-2024

This nofice has teon Eseod jolntly, o the public, by the Company and Ananya
Fot any clasihcations, please comlast the uisdersigned,

M. Bhadresh Rawal

Dirschor,

Prayas Fanancial Services Private Limitad,

P 07948408308,
Emall; directoréiprayasfinancs. com

JOINT PUBLIC NOTICE

Pursiant 1o the Master Direclion Resanse Bank of Indla Non-Banking Fnanclal Company Scale basad

PHAYAS FINARCIAL SERVICES PRIVATE LIMITED {heselnatier reforred to a8 ‘Prayas’ or ‘Company’) &
a priviete company limided by shares Incorporated dndar the pronsions of he Companies Ast. 2013
having Chrpariate Iderty Number: UBT1B0GJRDITPTCOBE06E3, and i & Men-Badking Financial
Comparn - MFI {"NBFC-MFI") registéren under the provisions of the Reserve Bank of India Act, 1934
hiavineg registraton number 8.0 00361 dated Fabruary 06, 2020, having &8 ropistersd offtlce ot Satyam
17308, Amba Buginess Park, Tri Mandlf Campus, Abava HOFC/SBI Bank, Adalaj, Gandhinagar, Gojarat

Proyas |5 a subskdlany of Anamya Fanpnoa tor ngluglve Growth Privats Limsed (herainaltor relerred 10 a8
Anaryn'), an NBFC based ot of Ahmacabod registersd with FBI having registration number
N-07-00433 and having It rogistered offics at 903, Sakar-8, 8% Old BB, Ashram Road, Atmedabad -
80 DO Annaya and b9 subasliary Prayas e ompact lgnders engnged n the buginess ol aasnding
memi=-genarating ioars o megro-gntarprises and microlmancs borrowsrs pomanly o the raeal and

[h Company's minority shirelhodders hive exprossan imEmst in dedling thedr anting aharshalding to tha
R leling company Anmnya thensky making Pravyas ihn whaolly ownad Subsidary of Ananya. The shise sdle
pransaction is subject 10 thi candibong containod in the dalindtres agroements 10 be sxeciibsd Batweon
it Comgany, Ananya and e ménamy sharaholders. Al the existing Bosrd meibang of thi Campany
will eonbinug fo remaln on Board II'I-l::|l..-'I]J|1l:.| the two nominses from Ay and Ihe curmend Sanapr

The Company had apped to RBI far 85 prior &pproval far the above trangacton and the RSl has

Geartech

certificatels} subsequent to the issue of duplicates theraof,

RACL Geartech Limited
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
MNew Delhi - 110019 (India)

HACL . Tel No.; 011-66155129 | Fax Hc_n.: 0120-4588513 “xﬁ EARS
Email; investon@raclgeartech.com Website : www.raclgeartech.con \ /

CiN : L34300DL1983PLCO16136

KROTICE FOR THE LOS5 OF SHARE CERTIFICATES 3

The following share cerificatels) of the Company have been reported 25 lostmisplaced and the holder(s) of the )

said zhare certficate(s] have requested the Company for izsue of duplicate share cerificalels).

Mobice = hersty given that the Company will procesd o Ssee duplicate share cerlificatels) 1o the bedow

mentioned persan(s) unkess & valid objection |s received by the Company within 15 days from the date of

publication of this nolice, Mo claims will be enlertained by the Company with respect to the original share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,
LOGISTICS AND WAREHOUSING BUSINESS

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

/‘\ (Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
3] s

RELEVANT PARTICULARS

{ H’.H.'I.IH.HI;I 3 1.
PAN/ CIN/ LLP

Name of the corporate debtor along with

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

2. | Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

hito://ssarvi.com/running- I

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

Helple]ls oNnGeC

0V i BN Wl

AI. ﬂl'l
% ﬂﬁmﬁ I:I"-EE
EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOIl from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This 15 to inform o the members (ncliading ex-members) of Escorts Limited
Employess Provident Fund Trust (Trust) ie., the Trust established by Escorts
Kubota Limited (formery Escorts Limifed) under Code Moo DLITTG was
sirendered to Regional Provident Fund Commissioner Delhi Central, Bhavishya
Midhi Bhawan, 28 Community Centre, Wazirpur Indl, Area, New Dedhi - 110062,
wef 01.04:2023,

W -further wish fo-inform that any member’ ex-member whose contribution
amount was lying unclamed with the Trust has been depasited vwith Regional
Provident Fund Commissioner |, Delhi Central, Employaes Provident Fund
Orjanizabon, Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

In arder to claim the said amount, the concemed membér ex-member will be
required fo Generate! Update his/ her UAN. In case of queries, you may
contact Mr,. PC. Joshi by sending an email at trust@escoriskubota.com
or at the any of the following addrassas:
I. 403, 4" Floor, DLF Tower-B, Jasola, New Delhi— 110025
ii.15/5, Mathura Road, Fandabad, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustee

T e S

RESERVE BANK OF INDIA

wvnw.rhiorg.in

fﬁﬁ-.
et

The toblowing State Governments have offered 1o sell stock by way of auction, foran
aggregate amount of T9,500/- crore (Face Valus),

AUCT]DH OF STATE GOVERNMENT SECURITIES

Amaoyni Additional
3 State/UT fo be borrowing Tenure. Type of
No. - raised | (Greenshoe) | (in Years) | auction
(¥er) option {Zor)
1. | Gujarat 2.000 - 03| Yield
2. | Haryana 1.500 - 10 | Yield
3. | Jammu and Kashmir 500 : 27 | Yield
4, ! Puniab 1,500 . 09 | Yield
5. | Rajasthan 2,000 - 08 | Yield
| 1.000 - 12 | Yield
6. | Telangana s ;
1,000 - 14 | ¥ield
| Total 9,500

The aucton will be conducted on Reserve Bank of India Core Banking Solution
{E-Kusber) in multiple-price format on June 18, 2024 (Teesday). Individual investors
can alsoplace bids as par ihe mon-competitive schemea through the Retail Diract portak
{hitps:/irhiretaildirect.org.in). For further details please refer to BBl press release
dated June 13, 2024 (Thursday) on BBl website www.rbi.org.in

“Don't get cheated by E-mails/SMSs/Calls promising you money™

FORM B
PUEBLIC ANNOUNCEMENT

fReduigtion 12 o e insalvendy-and Bankrupisy Board o mtlia
(Lignidation Procass) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHANMD JEWELERS PRIVATE LIMITED

RELEVANT PARTICLLARS
L | Mame of Corparate Debior 'RAJMAL LAKHIGHAND JEWELERS PRIVATE
S S— - - =, S— .lem ——
& | Diavba of tncomparation of Corpomate. | 210080 1997

| Beminr
3 .lf'. J'||'II'Iri'|:|. ul'u':i-E:" whu r {'.?l:lrp:‘:t'ﬁI:F'
Debior 5 Incorporaned/registenad

| Incorporated under the Gompanies At 1956
and registerad with Ministry of Corparate

| Affairs Ro - humbal

4. | Corporate Identity No. / Limited U242 30MHLZETRTCA10243
Liability Identificaticn Mo, of

| sorporate delior

5. | Address of the regisiered office and

prirezipa] aftice (ilCam) of corparale

' Registerad Cflice as per Roll recoels:
189, Johart Bazar, Jalgaon, Maherashina,

o |gemior | India, 425001
B | Diate of closwne of Insofvency 105062024
- s ﬁEE‘JIL‘t"I-H- FTE‘-I%E . e o —— -
¥ quuu:ht-u-r commercement date 1T A 2
of Carpoeats Detbdor [Han bk MCLT patesnd Liguidiasion Oroder daled
11,06,/ 7024

Linildatar recaeed podar wide wmnall dated
D106 200480
| Falak Swapnil Dasa
IBET Regn, Mo
BB IPA-COLAIPPOA BT 20 05-20,12515
[ Ardciness: D00, Stk Moo, Park Vistis, Lalbhai
Park R, Meas AMTHL, Anched s
numbal-0n05E,
| Emnzit palakdesal 7 Fagmad com
Address: Q01 Sih floor, Pars ".I‘~5t.;|5 Lasubhal
Fark Road, Near MTHL, andhen (West)
Mumbai-J 00058,
Erresat: lig,rajrsfaiichand@gmail.com
[ 11707 /2024

& | Name and Fegsteation numbes of
the Insolvencoy Professmanal acting
& Fquidater

0. | Adeiress and E-mail of tha Liguidator,
5 regastered with the Soand

10. | Agaress and E-mail to be used
| for comaspondence with the
Liguidator

11, | Last este foe submision of daines

Matice isheraby ghven that the Hon'Blo Mational Company Lae Tribunal, Mumbai Bensh has
orderst the commenoement of liquidation of e RAIMAL LAKHICHAND IEWELERS
PRIVATE LIMITED vide arderdated 11706, 20,

Tise gfakanolders of RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED are hierely callad
upon o subimit thelr clalm with proof oncor before 10°07,/2024; to the liquidator &t tha
address mantioned agairst derm 10

Thelinanceal craditors:shall submit their prect of ciawsms by electiondt means only. Al otmbar
stakaholders marsubmit the proofof claimsin person, by post or by electronicmeans
Submnission of false or misleading geoofs of claim shall atiract peraities.

I case & stakeholder doss nal suinil 15 claims dEning tha lquidation process, the ckaims
subemitted by such & stakehalter duning the corporale inEolvency resalion process undar
the Insehvency ard Bansruptey Board of India (Instivency Resatution Procass for Corporata
Pirgans) Begelatsins, 2008, shall be desmed b submilted andersection 28

Date: 15,/06,2024 Sd/-
Place: Mumbai PALAK SWAPNIL DESAI
(Liquidator in the matter of

RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED})
AFA Mo ML/ TE515,/00 21024 106149 (valid 6l 22nd Jotober, 2024}

= . Distinctive Numbers . | No. of 5. [ Quantt ; .
i : harehol ) : y and value of main products/ Revenue from operations was INR 23,51,58,386/-
ke o Sl nstuicdon ReRcR iy From Ta Shares services sold in last financial year as on 31st March 2021.
N0 E0G Bhavana J Parikh OO0GAS2E O02051608 | O02051707 100 7. | Number of employees/ workmen N/A
aoood47T D030 6108 | DOS01R207 100 8. Eurthgr details incIuding last available| Expression of interest is being invited afresh for one or more assets
oo00Es1a 003530908 | 003531007 | 100 financial statements (with schedules) of two| of the Corporate Debtor in terms of Regulation 36B(6A) of the
A g years, lists of creditors, relevant dates for : :
00013054 003904408 | DO0390L4507 o0 i e S v gy g —— Insolvency and Bankruptcy Board of India (Insolvency Resolution
DOdEaT5a DDA0TAS0E | OOR0T5007 100 available at: Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Any person who hashave a claim in respect of the: said certficatels) should lodge hsiherthelr claim with all Resolutlon. For further detals, kindly refer to the detailed invitation
supporting dacuments with the Company a1 Hs registered office. If no valid and legiimate claim i recsved of expression of interest (link given below). Please refer detailed invi-
within 15-days from the appearance of this notice, the' Company will proceed o issus duplicate share tation of expression of interest with details of assets of the Corporate
certificatels) to the person listed above and ng urlher claim would be entertained from any other person(s) Deptor, and relevant dates for subsequent events of the process,
For RACL Geartech Limited available at
Edi- http://ssarvi.com/running-cases.php
Place: Noida. Gursharan Singh Mail remetran rg.cirp@gmail.com
Date: 14th June, 2024 Chairman & Managing Director 9. Eligipility for resolution applicgnts qnder http: rvi.com/running- .ph
section 25(2)(h) of the Code is available at:
10, | Last date for receipt of expression of 30th June 2024
- ; " [interest
The Kerala Minerals and Metals Ltd ” Date of issue of provisional list of prospec- | 2nd July 2024
(A Gove. of Kerala Undersaking) Sankaramangalam, Kollam 691583 " | tive resolution applicants
rins e 47 Phone: 0476-2651215 t0 217 E-Mail :md@kmml.com 12, | Last date for submission of objections to |, |\ 5004
E-TENDER NOTICE provisional list y
i oL ; ; Date of issue of final list of
 Far more detals please visit the E-Tendering Portak hotpuz/ecenders.herala.govin o wwwfomml.com B e e e Bt July:2024
Ho| TENDER 1D I ITEMS 14.| Date of issue of Information Memorandum, | 8th July 2024
I T 1 : evaluation matrix and request for resolution
"IMPORTANT" 11 2024 KMML 675772 1 Fnrfahrn:atlan,smpplj. Eep_lmmmt and Erection of Drive olans (o prospective resolution applicants,
: : _ - — | and ldter End Trunnion of Digestor-157 15, | Last date for submission of resolution 7th August 2024
Whilst care is taken prior to 2024 KMML 673883 1] For the supply of Brick Acid Resistant for Digester |__lpans _ _ _ _
acceptance of advertising 16. | Process email id to submit EOI Mail remetran rg.cirp@gmail.

copy, itis not possible to verify

2024 KMML_674225 1] For the supply of Brick Acid Resistant for Digaster

its contents. The Indian
Express (P) Limited cannot

2024 KMML_674285 1| For the supply of Brick Acid Resistant

be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
4
2024 KMML_674110.1 and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

Basic Front end Engineering Design and Project report pregaratian
st o the setting ug of 11 100 T new LPY: Starage and Vaporization Facity

advertising in its newspapers
or Publications. We therefore

2024 KMML 673980 7| Forsepphyof Grker Doalty (5 71ate- S THIC & MR THICTD M THICA 12 T

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML_673754 1

Desiqn, Enqinesring, Supply, istallation and commissiening of acoustic
baprier insulation fur the PLC control room of new PF-58 0 system

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML_675336_ 1 Aeié Resistant rick fsing woek of Spent acidblow dowe tank 7 401 Cfin 18P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an

| Design, supply, installation, testing and commissioning
“’J 2024_KNML_STAT341) i cor 40 ThH water tube Bler Plant

advertisement in any
manner whatsoever.

!'.'I"ra‘u'ara 14.06.2024

5 Managing Director for The Kerala Mineraks and Metals Ltd

4 R

Focelining Bsree=s
Eerifc

UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 1" Floor, No.42, Gondhi Mondapam

Food, Katturpuram, Chennal - &00085
Contoct no.: +51 44 2445 3234 | 0333, CIN: L7 40TN 2003 PLEOS1955:
Website: www.uds.in; Email: compliance.officer@uds.in

NOTICE FOR 217" ANNUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGM Notice

Motice is hereby given that the 27" Annual Genegral Meeting (AGM)
of the company will be held through Video Conference (VC/Other
Audio visval Means (DAVM) on Monday, the 08 " July 2024 af 12.00
PM in complignce with the provisions cf the Companies Act, 2013,
HMCA and SEBI circulaor dated 25 09.2023 and OF10.2023
respectively to transoct the business set out in the MNotice
cormvaningthe AGM:

2, Service of document

In complionce with the obove, electronic copy of the Annual
Repart for FY 2023-24 comprising the Motice af the 21" AGM,
Finoncial Stoterments, Boord's Report, Auditor's Report ond ather
documents reguirad to be ottached thereto has been sent to all
the members whose emoil oddresses are registered with the
Depository Participants {DPs)/Registrar and Transfer Agent
{(RTA). These documents are also ovoilable on the Compony's
weblink: https:fewwwudsind and on the websites of the Stock
Exchqnge L&, EI“F Ltl:li 'r'-“-“.'_".!"-"-'a_bﬁl‘_él'ldml com) and h.lc:tic:-nql St-:rck

Compony's Registrar c:nd Shure Trﬂnsfer Agent, M /5. Link Intime
India Put Ltd at httpe: linkintime.coin. The dispateh of notice of
the AGM through émeil has been completed on 1487 June 2024,
e-Voting

The company is providing the facility for its members to cast their
votes in respect of all the items of business proposed for the
21" AGM under any one of the options: a) remate e-vating facility
b) e-voting at the AGM facility. For voting instructions, members
may go through the voating process ond Instructions.given in the
Annual Report,

Members may take specific note of following:

(il Thecut-off date for determining the voting rights is Monday,
the 1" July 2024,

(il  Only persons whose names are recorded in the Register of
Members or in the Register of Beneficial Cwners maintoined
by the Depositories as on the cut-off date are entitled to
vote underony one of the voting options.

{ifl) Members con attend ond participate in the Annual General
Meeting through the VC/0aVHM facility only, the details of
which are provided by the company in the Notice of the
AGM. Members attending the Meeting through VZ/O8VM
tacility shall be counted for the purpose of reckoning the
guarum under Section 103 of the Companies act, 2013,

(vl  The remote e-voting will commence on Thursday, the 47 July
FO2L {0%9:00 AM) and will end on Sunday, the 77 July 2024
(5.00PM) and will not be availoble beyond that time.

(v} The members as on the cut-off dote ottending the AGM are
entitled to exercisetheirvating right at the meeting through
e-Voting, in cose they hove not olreody cast their vote by
remote a-voting, Mo vating s permissible afterthe end ofthe
AGM, Members who hove cost their votes by remote
e-votingare also entitled toattend the AGM but they cannot
cost theirvote againat the AGM,

(vi] Website address of N50OL providing Remote e-Vating and
evoting services: www.evoting nsdl.com
(vil SPFHP & Aszociotes, Practicing Company Secretaries,
reprasented Mr. Sriram Porthasarathy Practicing Compaony
Secretary (Membership No. FCS: 4842 / COP: 3310), SPNP-&
Associates will be the scrutinizer of the antire voting
process.
{viil} Contact details in case of grievances pertaining to Ramote
evoting//e-Voting focility! Ms. Projokta Powle, National
Sécurities Depository. Limited, Trade Werld, &' Wing,
& Floor, Komala Mills Compound, Senapati Bapat-Marg,
Lower: Parel, Mumbal - 400 013 Email evoting@nedl.com
Contoct Moo 022 48847000, Company’s Mail 1D:
compliance. officor@uede.in Contact MNo.: B9398 FRESD
For Updater Services Limited
Sandhya soravanan
Cempany Secretary and

Chennal

14.06. 2024

- Complionce Dﬁicei}

] GFL LIMITED

Registered office: 7" Floor, Cegjay House, Dr. Annie Besant
Road, Worli, Mumbal =400 018 Tel, 1 +21- 22 4032 3851
Fax Hu -‘91- 22 403.! 3191 Wﬂbsita-: wien aillimetad. cain

CIN: L55 100MH19B7PLCAT4824
Notice of Postal Ballot and Voting Information

MOTICE is hareby givan thal, in accardance with Saction 110 af the
Companies Act 2013 Mthe Act') read with Bules 20-and 22 of the Companies
{Management and Administration} Rules, 2014 including any amendment(s)
thetes! {'Bules'), read with Ganerdl Circular Mos. 1452020 dated Apnl 8, 2020,
Y2020 dated Apnl 13, 2020, 202020 dated May 5, 2020, 2272020 dated
June 15, 2020, 3302020 dated Baptember 28, 2020, 3972030 dated Dacamber
31, 2020, 1042021 dated June 23, 2021, 2002021 dated December 8,-2021,
2022 dated May 5, 2022, 112022 dated Decembar 28, 2022, 92023 dated
28" Saptember. 2023, issued by the Ministry of Corporale Affairs (“MCAT)
thereinafter collectively referred 1o as "MCA Circolars”) and Fegulalion 44 of
the SEBI [Listing Obligations and Disclosure: Hequiremeants ) Regulalions,
2015 read with applicable SEB| Clrculars, including any statutory modification
or ra-enactment thereof for thetime:-being in force ("Listing Regulations”), the
approval of the Members of GFL Limitad (lhe "Company”) is being sought for
the following Special Resclution as mentioned in the Postal Ballol Notice
dated 28° May, 2024 ("MNotice”). through remaote e-voting only;

item No.| Description of the Resolution

1 To approve re-appoirtment of Mr. Devendra Kumar Jain (DIiN
OOO2a¥E2) as the Chairman and Managing Direclor of the
Company for the tenurs of & (five) yvears w.e f 1stAugust 2024 1o
31" July, 2029

In compliance with the: MCA Ciroulars, the: Company has - complated the
dispatch of Notice atong with Explanatory Staterment through a-mail on
14" dune, 2024, to the Members of the Company holding Equity. Sharas as an
Friday.07" June, 2024 ("Cot-0Of Daks™). Voling rights shall be reckonead on the
paid-up value of Equity Shares reqgestered in the name of Members as-on the
Cout-0rF Drate, A person who is not a3 Member anthe Cut-0f Date fo treat he
MNatice for information purposes only,

In compliance with the MCA Circutars: hard copy. of the Neofice along with
Postal Ballot Forms-and pre-paid business envelope will ot be sent o the
Members for this Postal Balict, The communication of the as=sent or dissent of
the hMambers would take place through the remote e-vollng system only,
Members may nobe that the Notice will also be available on the website of the
Company ab waww. gfllimited.co.in under ‘Investor section and may also be
a-::n:ess:—:u Gn tha websites of the Sh:lr.l-'. E:«({.hangés ia. BSE Llrni!Eu:!l and e

In mmplﬂa nce '-w:h the pmws’h'm:i {:—f Section 108 of the Act read with Rides,
Listing Requlations and MCA Circulars, the Company is providing faciliy of
remete e-voting to s Members in respect of the business menfiched in the
Motice, The facility of Casting votes by 2 Member using remcte g-voling system
will be provided by the authorized e-wvoling's agency Central Depository
Services (India) Limited (“CDSLL
The process for termmporary registration of emall address to receive the Notice
electronically and castvotes electronically (in case email idis not registered):
A For Members holding shares in Physical form —  Kndly prowide macessany
dafalls like Falka Mo., Name of Member, scanned copy of tha Share
Carlificate {front and back), PAN (salf-attasted scanned copy), AADHEAR
(self-atiested scanned copy) by email to Company at
vingesh viinoxgroup. comorto RTAat mt helpdeski@linkintime co.in
B. For Members holding shares in Demat form — Kindly provide Demat
account details (CDSL-16-digit bensficiary 12 or NSDL-16 digit DFID +
CLID, Mame, clieni master. or copy of Consolidated Account statement,
PaM (zeif-attested scanned- copy), AADHAAR (zeff-attested acanned
copyl o Company at vingesh. v@inexgroup.com or 1o BTA at
rthelpdeskalinkintime codn
H.ig clarified thal for permanent registration, Members are reguasied o
ragister / updale their e-mail addrass with their Depasitary Participant{s?, In
case they have not already registerad [ updated tha sarma. Membears wha are
holding shares in physical form are requested to get their email address
registerad with the Regisirar and Share Transfer Agents (RTA) by sending
email af mi.helpdeskimlinkintime . co.in
The detailed instructons regarding Postal Baliot ! e-waling are provided in the
Maodice. However, Members arg requested tofake note ofthe following detadls:

Sr. | Particulars Dutails
LN —
1| Linkfor | www.evotingindia.com

a-voling | To understand the process of ewvoling, Members are

requested iogothrough rictes o Postal Ballo Natice
Friday, 07" June, 2024

& | Cut-ofi dats

Four exligganl ity
for e-wvoting
3 | E-woling |-StartsonMonday, 17" Jung 2024 at9:00 a.m. IST
period -Endson Tuesday, 16" July, 2024 al 5:00 pora. ST

(both days inclusive)
Mole: Veting shall noi be allowsd beyond the aforesaid
date and tme.
Mr. Dhrumil M. Shkah [Membership Mo, FCS 8021 and
GP:-3978], Parner of M's. Dhrumil M. Shah, Practicing
Company Secrelaries.
5 | Last date for] The results of the Pastal Ballot will be announced niot
publishing | fater than 48 hours from the conclusion of thee=voting.
resLits of thﬁ'- The Resulizdeciared slong with the Scrutinizer's Repart
e=woling | shall be placed on the Company's website
www, gfllimited.co.in and on the website of CRSL and will
be communicated o the B3E Limited and MNational Stock
Exchange of India Limited.

4 | Sonatimizer
Details

Incase you have any grievances connected with e-voting, please refer the e-

valing manual! Freguently Asked Questions ("FAQS") available at

wenw. evatingindiacom o write an emall o helpdesk evating@edslindiacom
arcall ol freeng. 1800 22 5533,

By order of Board of Directors

For GFL Limited

Sdi-

Vineesh Vijayan Thazhumpal

Place : Mumbai Company Secretary

Brate @ 147 Junae, 2024

financialexp.epapr.in

CHENNAI/KOCHI

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1* Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (“AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members ata
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai-400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Reportincluding
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (‘RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m.IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGMin afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Company Secretary & Compliance Officer

ACS - 28839

Place: Mumbai
Date : June 14, 2024

S R s
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JOINT PUBLIC NOTICE

Pursiant 1o the Master Direction Besene Bank ol Indle Non-Bankig Fnranolal Gosmpany Scsle basad

Aegulations Deructions, 2023

- 312 421

wami-urban arsan.

rmanagarmant Team Wil conbinug b manage tha day 1|:1-|:.|.l'r' Gpraticng

accordad o approval lar the same vide s Ietter dated 13-06-2024

This motica hak been aped (ol fo the public, by the Company ard &nanya
For any clasications, please conlast the wisdersigned

Mr, Bhidresh Rawal

Dlirechos,

Prayas Fenamaial Services Privite Limitad,

P 07948408308,
Emaill: directordbprayvasimancs.com

PHAYAS FINANCIAL SERVICES PRIVATE LIMITED (hesginatied retorred 1o a8 Prayas’ or ‘Company'| &
& private company Iimided by shares incorporated dodar the prowisions of he Companies Ast, 2013
having Chrporate identity Number, UBT1R0GIR0TYPTCONE06Y, and b o Men-Banking Financia
Company - MFI ["NBFC-MFI") régistersd under the provisions of the Reserve Bank of Indis Act, 1834,
hiaving registration numder B0 0061 © dated Pebruary 06, 2020, having &8 registered office ot Satyam
17308, Amba Buginéss Park, Tri Mandis Campus, Abava HOFC/SBI Bank, Adala), Gandhinagar, Gajanal

Prayas |5 a subsdiany of Ananya Fnanca for fngleave Grewth Prvate Limsed (erainatter ralaired 10 as
Aranyn'), s NEFC based od of Ahmodabod registersd with BB having registration number
W07 -004%3 and hawing |5 rogistened offioe at 903, Sakar-9, Bf% Cid BB, Auhram Road, Ahmetabad

JB0 009, Ananya and (b8 subbidiany Prijvas are bnpact lenders snghoed o the busingss ol paending
mogmp-gonenalung ioans 10 magro-gatarpreses and microlnancd borowers prmindy @ e rueal ang

[Tl Coompari's mineriy sharghodders hive sxprocsan intarest in gedling thesr anting shamshalding ko
halding company Aapmygs ety making Prayas o wholly swnad Subsidiany of Ananya, The ahins sile
tramsaplion i€ subiject 10 the condiland containnd In the dalinitben agroemants 16 be exeaiied Betwsan
Hhd Comgany, fAnanya and iho minorly shanphilters. All thie existing Bosrd meersban of the Gampany
will contings fo remain on Board |I1|:|u|1.11|;| the two nominses from Ananya and the current senior

The Ceormparny had appbed t0 RBI tar A5 peior Epproval for the abtwee Transaction and the RSl has

cerificatels} subsequent to the issue of duplicates thersof,

RACL Geartech Limited
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
MNew Delhi - 110019 ([ndia)
Tel No,; 011-66155129 | Fax No.: 0120-4588513
Email: investon@raclgeartech.com Website © www.raclgeartech.con
CIN: L34300DL1983PLCO16136

KOTICE FOR THE LOSS OF SHARE CERTIFICATES 3.
The following share cerbficatels) of the Company have been reported &3 lostmsplaced and the holders) of the 7.
said share cerlficate(s] have requested the Company for izsue of duphicate share Carlificatels).
Motice = herstyy given that the Company will procesd 1o ssee duplicate share cenlificatels) o the bedow
menfioned person(s) unkess a valid objection is received by the Company within 15 days from the date: of
publication of this nofice, Mo ¢laims will b enlerlained by the Company with respact o the orginal share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,

(Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LOGISTICS AND WAREHOUSING BUSINESS

o

Sl.

RELEVANT PARTICULARS

[]
—_

{ RAUNAQ

“GEARS~ PAN/ CIN/ LLP

Name of the corporate debtor along with

[ Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

N :

Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

http://ssarvi.com/running-cases.php

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

Revenue from operations was INR 23,51,58,386/-
as on 31st March 2021.

Fetio Ho i Certficate Ho Distinclive Numbers No. of 6. | Quantity and value of main products/
| Name Shareholdes TUHG ' From I To Shares services sold in last financial year
0021609 BhavanaJ Parikh 00003525 002051608 | 002851707 00 7. | Number of employees/ workmen N/A
0O0d41T Q0306108 | DOE016207 100 8.
(Roos313 INAOERIS | ORad1007 Ly years, lists of creditors, relevant dates for
0013054 DD?'E"]"'.'"JE‘B {IEISEII]-f:GE 160 subséquent events of’ the process are
n0024759 V030745058 | 00507067 100 available at:

Place: Moida
Date: 1dth June, 2024

Any person who hasifiave a clalm in respect of the said cerlificateds) should lodge his'herthei claim with all
supporting documents with the Company a1 s registered office. Il ne valid and legifimate chamm is recsived
within. 15.dsys: from: the ‘appeéarance: of this-notice, the: Company will proceed o issue: duplicate share
certificate(s) lo the person listed above and no further claim would be entertained from any other person|s)

For RACL Geartech Limited
Sdi-

Gursharan Singh

Further details including last available| Expression of interest is being invited afresh for one or more assets
financial statements (with schedules) of two | of the Corporate Debtor in terms of Regulation 36B(6A) of the

Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:

http://ssarvi.com/running-cases.php

Mail to supremetransportorg.cirp@gmail.com

Chairman & Managing Director

ELED siearsfielt |4 | oncc EREE

EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOI from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This is to inform o the members (inclisding ex-members) of Escorts Limited
Emphoyees Provident Fund Trust {Trust) 1., the Trust established by Escorts

surrendered to Regional Provident Fund Commessioner Delhi Central, Bhavishya
Midhi Bhawan, 28 Community Cenire, Wazirpur Indl, Area, New Dethi - 110052,
wee f 01.04.2023,

We further wish fo-inform that any member’ ex-member whose contribution
amount was lying unclaimed with the Trust has been depasited with Regional
Provident Fund Commissioner |, Delni Central, Employees Provident Fund
Qryanizabon, Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

In arder fo claim the said amount, the concemed member ex-member will be
required to Generate/ Update his/ her UAN. In case of gueries, you may
contact Mr. PC. Joshi by sending an email at trust@escoriskubota.com
or at the any of the following addrassas:

1. 403, 4" Floor, DLF Tower-B, Jasoia, New Delhi — 110025

ii.15/5, Mathura Road, Faridabag, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Kubcta Limited (formerly Escorts Limited) under Code No DL/TTE was
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The foflowing State Governments have offered to sell stock by way of auction, foran
agaregate amount of T9,500/- crore (Face Valus),

AUCTION OF STATE GOVERNMENT SECURITIES

Amouni |  Additional
3. State/UT fo be horrowing Tenure Type of
No. : raised | (Greenshoe) | {in Years) | awction
{¥er) option {For)
1 | Gujarat 2.000 - 3 | Yield
g } Haryana 1,500 - 10 | Yield
3. | Jamimu and Kashmir 500 : 27 | Yield
4. | Puniab 1,500 : 09 | Yield
b Rajasthan 20400 - 09 | Yield
| 1.000 . 12 | Yield
B. | Telangana e - e
_ 1,000 < 14 | Yield
| Total 9,500

The auction will be conducted. on Reserve Bank of India Core Banking Solution
{E-Kuber) in multipte-price tormit on June 18; 2024 (Tuesday). Individual investors
£an also placa bids ag per the non-competitive schema through the Retail Direct portal
{hitps:/ rhirgtaildi Am), For further details: pieass nafer to RBI préss reiease

"Don't get cheated by E-mails/SMSs/Calls promising you money”

FORM B
PUBLIC ANNOUNCEMENT

Redinanon 1.2.0f he insalsendy a0 nkrupisy Board of ndia
Redulation 12.af e < and Bankrupisy Board of nd
(Ligpnidation Procaess) Reduiations, 2015

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

RELEVANT PARTICLUILARS
L | Neme.of Conparate Detior RAJMAL LAKHICHAND JEWELERS PRIVATE
2| Davta of Incomporation of Corpomate LA TaST

3. | Aesthority uncle which Corpoests
Dt s |I'If.‘l:'|r'|32-.“a-'.l=.'i'!‘,"l'&ﬂjﬁi&'-'¢ﬂ

| Incamarated under the Gompanies Acr 1956

Land regsterad with Mintstry of Cormorates
Affairs Rot - Muembal

4. | Corporate dentiy Mo 7 Limited |42 SOMHL AT PTC 10243
Liability Idertficaticn Mo, of

| sorpieate delior
Safidress of the registensd office dnd
princips! office (iFaim of cogarate

n

| Regislerad ONTie &% por Ao reconds:
1H8, lohan Bezar, Jalgaon, Mahaashina,

|depaor : |India, 425001
B. | Date of closwre of Insolengy 10A0E 2024
| RosotionProcess . . | .
¥, | Linuidatien commencemeant daks 11 A0 2
of Carposatse Debdar [ Mok MCA T et Liguikiztion Grder datsd
14,06, 2024
Liguidater recsived frdar wae email dated
{30 200
& | Nante and Registeation numbes of | Palak Swapnil Desal
the Insclvenoy Professanal acting 12 Regn, Mo

1B B3/ IPA-COEIPPO BT A0 23200 L2515

f Address: 90, Sk Nngr, Par® veshas, Lasdnai
Fark Rogad; hlear MTHL. Andhers (WSt
Mumbal-00058.

|Emait palakdesal Tr@gmadoom
artdress: 0L Sth-fioon, Park \Vistas] Ladubnal
Fark Road, Near MTHL, andhen (West)
MaEmbsE0006E,

| Ervesat lig,rajrisiskhichand@email £om

(117072024

s fquidator
Sitiinges and E-mvail of tha Ligquisdador,
&5 regatered wath the Boand

el

10| Addrecs and E-mall to be used
for coorecpondence with the
Liguidartos

11. [ Ilﬁs.'i (R0 Foe SubinvEsion ol cains

Matice ishereDy e that the Hon'Ble National Campany Lo Tribunal, Mumbai Serch has:
ordersd the commencemend af liguidation of the RAIMAL LAKHICHAND IEWELERS
PRIVATE LIMITED vide arder dated 11,06, 2024,

T sfakenolders of RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED are hershy callad
upon o Subinit thelr claim with prdof oncor before 1007,/ 2024, 1o the liguldator &t tha
address mantioned againstdem 10

Th= financial creditors: shall Submittneair proct of claime by electronic rreans only. Al otfar
stakghotdars marsubmit the proofof claimsin person, by post or by electronic means
Submission of false ar misleading proofs.of clalm shall atiract penatties.

I zase astakebalder dives ool salmil 915 charms durnind e lquidation process the chaim
subsmitted by such & stakehalder duning the corporBle nasivency TasoiFion process undear
the Inspdwency and Bankruptoy Soard of Indha (Inseivency Razolution Process for Carporata
Prareans) Regeiatsens, 2005, shall be doemaed 1o e subimilled under section 38

Date: 15/06,/2024 Ed-
Place: Mumbal PALAK SWAPNIL DESM
{Liquidator in the matter of

RAIMAL LAKHICHAND IEWELERS PRIVATE LIMITED)
AFA Mo AALTE5E5,/00 220 106149 ivalid Hil 220d Ootaber, 2024)

The Kerala Minerals and Metals Ltd
KMM_L,.- {A Gove. of Keralz Underiaking} Sankaramangalam, Koflam 691583
i 4~ Phone: 0476-2651215 t0 217 E-Mail :mdakmml.com 12

Far mare detaits please visit the E-Tendering Partal: htpsr/etenders herala govin or www kmmb.com 13.

9. Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

http://ssarvi.com/running-cases.php

TENDER 1D

ITEMS 14.

"IMPORTANT" 2024_KMML_675112_1

For fabrication, Supply, Replacement and Erection of Drive
and bdker End Trunnion of Digestor-15T

Whilst care is taken prior to
acceptance of advertising

2024 KMML 673883 1] For the supply of Brick Acid Resistant for Digester

plans

10 | Last date for receipt of expression of 30th June 2024

" |interest

1 Date of issge of prgvisional list of prospec- | 2nd July 2024

" | tive resolution applicants

Last date for submission of objections to
provisional list ! Tt July 2024
Date of issue of final list of 8th July 2024
prospective resolution applicants
Date of issue of Information Memorandum, | 8th July 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants.

15, | Last date for submission of resolution 7th August 2024

copy, itis not possible to verify

2024 KMML_674225 1| For the supply of Brick Acid Resistant for Digester

[16. | Process email id to submit EOI

Mail to supremetransportorg.cir mail.com

its contents. The Indian

2024 KMML_674285 1| For the supply of Brick Acid Resistant

Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
2024 KMML_674710.1 and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

2024 KMML 674793 1

Basi Front end Engineering Design and Praject report pregaratian
o the setting ug of 11 100 T new LPY: Storage and Vaporization Faciity

advertising in its newspapers
or Publications. We therefore

2024 KMML_673980 7| Forseppty of Bker Ooality (5 F1ate- G THI 8 MUATHIGTD MM THICR 1240 T

Date: 15.06.2024

recommend that readers
make necessary inquiries

Design, Engineeting, Supply, kestallation and commissiening of acoustic
e L

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML 675336 1 Acd Resistant Brick lising woek of Spent aced blow dowa tank (7401 {f i |BP

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an
advertisement in any

Design, supply, installation, testing and commissioning
2024 _KNML_STAT39.1) . cor 80 ThH water tube Blr iant

manner whatsoever.

Chavara 14.06.2024

S Managing Director fur The Kerala Minerals and Metals Ltd

Fschetming Brasress
Eaioes

UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 1” Floor, No.42, Goandhi Mondapam
Rood, Kotturpuram, Chennal - 400085
Contactno.s +971 64 2456 3234 | 0353 CIMN: LAGTS0THN2Z003PLCOSTRES,;

NOTICE FOR 217" ANMUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGM Notice

Motice s hereby given that the 27" Annual Genegral Meeting {AEM)
of the company will be held through Video Conference (VC/Other
Audio visual Means [DAVM) on Monday, the 08" luly 2024 at12.00
PM in compliance with the provisions of the Companiesact, 2013,
MOA and ZEBI circular doted 25.09.2023 and 07.10.20%3
respectively to tronsoct the business set out in the MNotice
corvaning thie AcmM.

2, Service of document

In complionce with the obove, electronic copy of the Annual
Raport ‘for FY 2023-24 coamprsing the Notice of the 217 AGM;
Financial Stotements, Board's Report, Auditor's Report and other
docurments reguired to be attached thereto has been sent to all
the members whose ‘emoil oddresses are registared with the
Depository Participants (DPs)/Registrar and Transfer Agent
(RTA). These documents ore also ovoilgble on the Compony's
weblink: https:fwaomudsind and on the websites of the Stock
Exchange i.e. BSE Ltd fwrww bseindio.com) and Notional Stock
Exchange of India Ltd. (www nseindio.com) and on the websita af
Compony's Registrorand Share Transfer Agent, M/5. Link intime
India Put Ltd at hittpe: Zlinkintime coin, The dispateh of notice of
the AGM through emeilhas been completed on 147 June 2024,

e-Yoting

The company is praviding the facility far its members to cast their

votes in respect of all the items of business proposed for the

27" AGM under any ona of the aptions: o) remote e-vating facility

bl e-voting ot the AGM facility. For voting instructions, members

may go through the voting procass and Instructions given in the

Annual Report,

Membeors may take specific note of following:

il Thecut-off date for determining the voting rights is Monday,
the 1" July 2024,

(i) only persons whose names are recorded in the Register of
Membiers orin the Register of Beneficial Owners maintoined
by the Depositories as on the cut-off date are entitled te
vote underany one ofthevoting options.

(it} ‘Members con attend ond participate in the Annual General
Meating through the VC/OAVM facility only, the details ot
which are provided by the company in the Notice of the
AGM. Members attending the Meesting through VZ/O08VM
facility shiall be countéd for the purpose-of reckoning the
guerum under Section 103 of the Companies Act, 2013.

{re]  The remote e~voting will commence on Thursday, the 4™ July
FOzA (09:00 AM) and will end on Sunday, the 77 July 20246
(5.00PM) and will not be availoble beyond that time.

(v)  The members as on the cut-off dote attending the AGM ore
entitled to exercise theirvating right at the meeting thrauvgh
a-Voting, in case they hove not olready cost their vate by
remotee-yvoting, Mavoting is permissible after theend ofthe
AGM, Members who have cost their votes by remote
e-voting are alsoentitied toattend the AGEM But they cannot
cost theirvote agamn ot the AGM,

(vil Website address ef N5DL providing Remote e-Voting and
e-Votng services: www.evoting nedl.oom

[vil) SPHP & Associotes, Procticimg Compdny Secretaries,;
reprasented Mr. Srirgm Parthasarathy Procticing Company
Secretary (Membership No. FCS: 4842 7 COP: 3310), SPNP-&
Assaciates will be the scrutinizer of the entire wvoting

ProCRss.

Iviily Contact detdils in case of grievances pertaining to Bemoke

gvoting//e-Voting focility: Ms. Projokto Powle, National

Securities Depository Limited, Trade World, ‘& Wing,

4" Floor, Kamalo Mills Compound, Senapati Bapat Marg,

Lower Parel, Mombai - 400013 Email:evating@nedl.com;

Contoct Mo 022 4BE&7000, Company's Mail 1D:
complionce officer@uds.in Contact No.: BY398 TBESZ

For Updater Services Limited

sandhya saravanan

=
L]
o9 O

Chennai Company. Secretary ond
Qn.Dﬁ.IDE-& Camplignce Dﬁice:}.

3 N

GFL LIMITED

Registered office; 7° Floor, Cesjay House, Dr. Annie Besant
Road, Worli, Mumbal — 400 018 Tel. : +91-22 4032 3851
Fax No.: +91- 224032 3191 Website: www.gliiimiled.co.ir

L

CIN: LESHOOMHTIRTPLCIT4E24
Notice of Postal Ballot and Voting Information

HOTICE is hereby givan thal, in accordance wilh Saction 110 of the
Companes Act 2013 Mhe Act’) read with Bules 20-and 22 of the Companies
iManagement and Administration} Rules, 2014 including any amendment(s)
theres! {'Bules'), read with General Circular Mos, 1452020 dated Apnl &, 2020,
172020 dated April 13, 2020, 2002020 dated May S, 2020, 222020 dated
June 15, 2020, 332020 dated Baptember 28, 2020, 39/2020 dated Decamber
31, 2020, 12021 dated Jurve 23, 2021, 2002021 dated December 8, 2021,
022 dated May 5, 2022, 1172022 dated December 28, 2022, 32023 dated
26" Seplembar, 2023, issued by the Ministry of Corporate Afairs (“MCAT
fhereinafter collectively referred 1o-as "MCA Circulars™) and Regukafion 44 of
the SEBI [Listing Obligations and Disclosure  Requiremeants) Regulalions

201 Sread withiapplicable SEBI Circulars, including any stailutory modification
or ra-enactment thersof for the time being in force ("Lisfing Regulations™), tha
approval of the Mambers of GFL Limited (the "Company”) is being saught for
the following Special Besclition as mentioned in the Postal Ballol Notice
datad 23° May, 2024 ["Notice"). through remaote e-vating only,

Item No. | Description of the Resolution

1 To aporove re-appointment of Mr. Devendra Kumar Jain (DN
ODOZ97E2) as the Chairman and Managing Direclor of the
Company for the fenurs of & (fiva) years we f 1stAugust 2024 1o
31" July, 2028

In compliance with the MCA Ciuculars, the: Company has complated the
dispatch of MNotice along with Explanatory Statermant thradgh é-mail on
14" June, 2024, to the Membars of the Company holding Equity Shares as on
Friday, 07 "June, 2024 ("Cut-0f Dats"), Voling rights shall be reckoned an the
patd-up value of Equity Shares registered in the name of Members as.on fhe
Cut-Uiff Date. A person who i3 not @ Member ontha Cut-Off Date o treat the
MNaofice for information purposes only,

I compliance with:-the MCGA Girculars, hard copy of the Naotice:along with
Postal Ballot Forms: and pre-paid business envelope will not be sent fo-the
Members for this Posial Balict. The communication of the assent or dissent of
the Memberswould take place through the remote e=-voling system anly,
Mambiars may nole that the Natice will also be avallable on the website of the
Company al www. gfllimited. couin under Investor section and may also be
aocassed on tha websites of the Stock Exchanges i.a. BSE Limited and the

whww. nseindia.com respectniely. The Molice s alzo svailable an the weabsile
of CDSL at www.evotingindia.com. '
In complianee with the provisions of Section 108 of the Act read with Fules,
Listing Regulations and MCA Circulars, the Company is-providing fagility of
remete e-voling to- s Members in respect of the busipess mentiohed in the
Motice, The facility of casting voies by 2 Member using remote e-voding syztem
will be provided by the-authorized: e-voling's agency Central DeposHaory
Services (India) Limited (“CDSLL
The process for ternporary registration of emall address to receive the Notice
electronically and castvotes electronically (In case emailid is not registered):
A: ForMembers holding shares in Physical form —  Kindly prowde necessarny
datails like Falka Mo, Name of Mamber, scanned copy of tha Share
Cerificate {front and back), PAN (s=lf-attested scanned copy), AADHAAR
(self-atiested scanned copy) by email fo Company at
vinigashvERincxgroup-comor o RTARt mi helpdeskimlinkintme ooin
B. For Members holding: shares in Demat form — Kindly provide Demat
:account detads (CDSL-16 digit beneficiany 10 or NSDL-16 digit DPID +
CLID), Mame, client master or copy of Consolidated Account statement,
PaM (zeif-attested scanned-copy), AADHAAR (zeff-attesied acanned
copy) oo Company at vingesh.ow@inexgroup.com or o BTA at
it heipdeskalinkintime,codn
Itig clarified that for permanent registration, Mernbers ara reguasied o
ragister / update their e-mal address with thair Depositary Participant{s), In
case lhey have not already ragisterad [ updated tha samea. Mambars wha are
holding shares 'in physical form are requested-to get their email address
registerad with ke Begistrar-and Zhare Transfer Agents (RTA) by sending
email ai mt_ helpdeskolmkintime co.in
The detailed instructions regarding Postal Baliol /e-voting are provided in the
MNafice. However, Members are requested totake note ofthe following details:

Sk | Particulars. Datails
[ Na,| S
1| Linkfer | www.evotingindia.com
awoting | To understand the process of ‘ewvoting, Members are
requested iogoathrough notes o Postal Ballol Nodice
2 | Cut-off date | Friday, 07" June, 2024
fo eligibility
for e-woding
4 | E-voling |-StartzonMonday, 17" Jung; 2024 a8 0:00 8.m. IST
period -Endzon Tuesday, 18 July, 2024 al 5:00 p.m. ST

(both days inclusive)
| Mole: Veling shall nod be aflowead beyord the aforesaid
| date and time,

4 | Serutinizer | Mr. Dhrumil M. Shah [Membership No. FGS 8021 and
Defails | GPL3978), Parner of Mis: Dhrumd M. Shah, Praclicing
| E{:-n'_laﬁ'r_w EE:;{E-IL:ari:-rs.

5 | Last date forl The results of tha Postal Balkod will be announcad not

publishing | later than 48 hours from the conclusion of the e-voling.
results of thal The Results declared along with the Scrutinizer's Repart
e=yoling | shball be placed on the Gompany's website

| wrwy gflimited.co.in and on the website of CDSL and will
be communicaled to the BSE Limited and Mabtional Stock
Exchangs of India Limited.

In caseyou have any grievances connected with e-voling, please referthee-

vollng manual! Freguently Asked Questions (“FAQS") available at

wnw evatingindia.com of writean email o helpdesk evaling@edziindia.com
ar calltoll freeno. 1800 22 55 33,

By order of Board of Directors

For GFL Lirnited

Sdi-

Vineesh Vijayan Thazhumpal

Place :Mumbai Company Secretary

Deate : 147 Junn, 2024

financialexp.epaptin

o o

New Delhi

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1% Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (‘AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members at a
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai - 400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16,2024.

In Compliance with the aforesaid circulars, the Integrated Annual Report including
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m. IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM,;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Company Secretary & Compliance Officer

ACS - 28839
J"L..._
e ©o

Place: Mumbai
Date : June 14, 2024
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- 302 421,

smi-urhan areag

managemant tism will continue to manags the day-1o-day operations

accorded ds approval for the same vide Hs leiter dated 13-06-2024

This notice has boan Esweod jointly, o the public, by the Company and &aania
Fot any clasihcations, please comast the uidersigred,

i, Bhadresh Rawal

Dliretlos,

Prayas Fananoial Services Private Limitad,

P 07548408308,
Emall; directoréiprayasfinancs. com

JOINT PUBLIC NOTICE

Pursian 1o the Master Direction Resanae Bank of India Non-Banking Fnanclal Company Scale basad

PHAYAS FINANCIAL SERVICES PRIVATE LIMITED (hesalnaMér retorred to as "Prayas’ or ‘Company’} &
& priviete company limided by shares Incorporated undar the pronsions of he Companies Asl, 2013
having Corparidte identity Number: UST1R0GIRDITPTCOBG0E3, and i & Men-Badking Financlal
Comparn - MFI {"NBFC-MFI") registéred under the provisions of the Resers Bank of Indis Act, 1934,
having registratan numdber 8.0 D361 ¢ dated Fabruary 06, 2020, having &8 mogistersd offtlce ot Satyam
17308, Amba Buginess Park, Tri Mandls Campus, Abava HOFC/SBI Bank, Adalaj, Gandhinagar, Gojarat

Proyas |5 a subskdian of Anamya Fanpnoa tor nolughve Growth Privabe Limsed (herainattor relerred 10 as
Aparyn'), an NBFC based oud of Ahmoduabod registersd with BBl having registration number
N-07-00493 and having It rogistered offics at 903, Sakar-8, 8% Old BB, Ashram Road, Anmedabad -
a80 009, Ananya and b4 subsidiary Priovas are impact lenders snghged 0 the business of sdsndipg
mchmi-genarating ioars 0 magro-gntarprises and microlnance borrowsrs pomafily o the raeal and

[h Company’s minerity shibrehodders hive axproctan inErst in dedling thedr anting aharshalding b tha
holding company Anmnygs thenety making Prayes tho wholly ownad Subsidiary of Ananya. The shine sale
transaction is subject 10 the candibpog containod in the dalindtees agroaments 10 be axeciibid Batwson
thi Comgany, Ananya and 1he ménamy shemhodders. Al the existing Bosrd mamiars of thi Campany
will eonbinue fo remaln on Board II'I-l::|I.:-|]JI'II:] the two noménsss from Aamirys and 1he curmen Sanipr

Tha Company had apped to RBI far 85 prior &pproval far the above trangacton and the RSl has

Geartech

certificatels} subsequent to the issue of duplicates theraof,

RACL Geartech Limited
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
MNew Delhi - 110019 (India)

HACL . Tel No.; 011-66155129 | Fax Hc_n.: 0120-4588513 “xﬁ EARS
Email; investon@raclgeartech.com Website : www.raclgeartech.con \ /

CiN : L34300DL1983PLCO16136

KROTICE FOR THE LOS5 OF SHARE CERTIFICATES 3

The following share cerificatels) of the Company have been reported 25 lostmisplaced and the holder(s) of the )

said zhare certficate(s] have requested the Company for izsue of duplicate share cerificalels).

Mobice = hersty given that the Company will procesd o Ssee duplicate share cerlificatels) 1o the bedow

mentioned persan(s) unkess & valid objection |s received by the Company within 15 days from the date of

publication of this nolice, Mo claims will be enlertained by the Company with respect to the original share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,
LOGISTICS AND WAREHOUSING BUSINESS

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

/\ (Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
3| 5

RELEVANT PARTICULARS

CRAUNAQ 1
PAN/ CIN/ LLP

Name of the corporate debtor along with

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

2. | Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

hito://ssarvi.com/running- I

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

Helple]ls oNnGeC

0V i BN Wl

AI. ﬂl'l
% ﬂﬁmﬁ I:I"-EE
EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOIl from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This 15 to inform o the members (ncliading ex-members) of Escorts Limited
Employess Provident Fund Trust (Trust) ie., the Trust established by Escorts
Kubota Limited (formery Escorts Limifed) under Code Moo DLITTG was
sirendered to Regional Provident Fund Commissioner Delhi Central, Bhavishya
Midhi Bhawan, 28 Community Centre, Wazirpur Indl, Area, New Dedhi - 110062,
wef 01.04:2023,

W -further wish fo-inform that any member’ ex-member whose contribution
amount was lying unclamed with the Trust has been depasited vwith Regional
Provident Fund Commissioner |, Delhi Central, Employaes Provident Fund
Orjanizabon, Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

In arder to claim the said amount, the concemed membér ex-member will be
required fo Generate! Update his/ her UAN. In case of queries, you may
contact Mr,. PC. Joshi by sending an email at trust@escoriskubota.com
or at the any of the following addrassas:
I. 403, 4" Floor, DLF Tower-B, Jasola, New Delhi— 110025
ii.15/5, Mathura Road, Fandabad, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustee

T e S

RESERVE BANK OF INDIA

wvnw.rhiorg.in

fﬁﬁ-.
et

The toblowing State Governments have offered 1o sell stock by way of auction, foran
aggregate amount of T9,500/- crore (Face Valus),

AUCT]DH OF STATE GOVERNMENT SECURITIES

Amaoyni Additional
3 State/UT fo be borrowing Tenure. Type of
No. - raised | (Greenshoe) | (in Years) | auction
(¥er) option {Zor)
1. | Gujarat 2.000 - 03| Yield
2. | Haryana 1.500 - 10 | Yield
3. | Jammu and Kashmir 500 : 27 | Yield
4, ! Puniab 1,500 . 09 | Yield
5. | Rajasthan 2,000 - 08 | Yield
| 1.000 - 12 | Yield
6. | Telangana s ;
1,000 - 14 | ¥ield
| Total 9,500

The aucton will be conducted on Reserve Bank of India Core Banking Solution
{E-Kusber) in multiple-price format on June 18, 2024 (Teesday). Individual investors
can alsoplaca bids as par ihe mon-competitive schemea through the Retail Diract portak
{hitps:/irhiretaildirect.org.in). For further details please refer to BBl press release
dated June 13, 2024 (Thursday) on BBl website www.rbi.org.in

“Don't get cheated by E-mails/SMSs/Calls promising you money™

FORM B
PUEBLIC ANNOUNCEMENT

fReduigtion 12 o e insalvendy-and Bankrupisy Board o mtlia
(Lignidation Procass) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHANMD JEWELERS PRIVATE LIMITED

RELEVANT PARTICLLARS
L | Mame of Corparate Debior 'RAJMAL LAKHIGHAND JEWELERS PRIVATE
S S— - - =, S— .lem ——
& | Diavba of tncomparation of Corpomate. | 210080 1997

| Beminr
3 .lf'. J'||'II'Iri'|:|. ul'u':i-E:" whu r {'.?l:lrp:‘:t'ﬁI:F'
Debior 5 Incorporaned/registenad

| Incorporated under the Gompanies At 1956
and registerad with Ministry of Corparate

| Affairs Ro - humbal

4. | Corporate Identity No. / Limited U242 30MHLZETRTCA10243
Liability Identificaticn Mo, of

| sorporate delior

5. | Address of the regisiered office and

prirezipa] aftice (ilCam) of corparale

' Registerad Cflice as per Roll recoels:
189, Johart Bazar, Jalgaon, Maherashina,

o |gemior | India, 425001
B | Diate of closwne of Insofvency 105062024
- s ﬁEE‘JIL‘t"I-H- FTE‘-I%E . e o —— -
¥ quuu:ht-u-r commercement date 1T A 2
of Carpoeats Detbdor [Han bk MCLT patesnd Liguidiasion Oroder daled
11,06,/ 7024

Linildatar recaeed podar wide wmnall dated
D106 200480
| Falak Swapnil Dasa
IBET Regn, Mo
BB IPA-COLAIPPOA BT 20 05-20,12515
[ Ardciness: D00, Stk Moo, Park Vistis, Lalbhai
Park R, Meas AMTHL, Anched s
numbal-0n05E,
| Emnzit palakdesal 7 Fagmad com
Address: Q01 Sih floor, Pars ".I‘~5t.;|5 Lasubhal
Fark Road, Near MTHL, andhen (West)
Mumbai-J 00058,
Erresat: lig,rajrsfaiichand@gmail.com
[ 11707 /2024

& | Name and Fegsteation numbes of
the Insolvencoy Professmanal acting
& Fquidater

0. | Adeiress and E-mail of tha Liguidator,
5 regastered with the Soand

10. | Agaress and E-mail to be used
| for comaspondence with the
Liguidator

11, | Last este foe submision of daines

Matice isheraby ghven that the Hon'Blo Mational Company Lae Tribunal, Mumbai Bensh has
orderst the commenoement of liquidation of e RAIMAL LAKHICHAND IEWELERS
PRIVATE LIMITED vide arderdated 11706, 20,

Tise gfakanolders of RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED are hierely callad
upon o subimit thelr clalm with proof oncor before 10°07,/2024; to the liquidator &t tha
address mantioned agairst derm 10

Thelinanceal craditors:shall submit their prect of ciawsms by electiondt means only. Al otmbar
stakaholders marsubmit the proofof claimsin person, by post or by electronicmeans
Submnission of false or misleading geoofs of claim shall atiract peraities.

I case & stakeholder doss nal suinil 15 claims dEning tha lquidation process, the ckaims
subemitted by such & stakehalter duning the corporale inEolvency resalion process undar
the Insehvency ard Bansruptey Board of India (Instivency Resatution Procass for Corporata
Pirgans) Begelatsins, 2008, shall be desmed b submilted andersection 28

Date: 15,/06,2024 Sd/-
Place: Mumbai PALAK SWAPNIL DESAI
(Liquidator in the matter of

RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED})
AFA Mo ML/ TE515,/00 21024 106149 (valid 6l 22nd Jotober, 2024}

- ' Distinctive Numbers | Mo. of 5. [ Quantt ; .
i : harehol ) : y and value of main products/ Revenue from operations was INR 23,51,58,386/-
ke o Sl nstuicdon ReRcR iy From Ta Shares services sold in last financial year as on 31st March 2021.
[0 RO Bhavana J Parikh OO0GAS2E 002051608 | O02051707 100 7. | Number of employees/ workmen N/A
aoood47T D030 6108 | DOS01R207 100 8. Eurthgr details incIuding last available| Expression of interest is being invited afresh for one or more assets
oo00Es1a 003530908 | 003531007 | 100 financial statements (with schedules) of two| of the Corporate Debtor in terms of Regulation 36B(6A) of the
A g years, lists of creditors, relevant dates for : :
00013054 003904408 | D0390L4507 o0 i e S v gy g —— Insolvency and Bankruptcy Board of India (Insolvency Resolution
DOdEaT5a DDA0TAS0E | OOR0T5007 100 available at: Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Any person who hashave a claim in respect of the: said certficatels) should lodge hsiherthelr claim with all Resolutlon. For further detals, kindly refer to the detailed invitation
supporting dacuments with the Company a1 Hs registered office. If no valid and legiimate claim i recsved of expression of interest (link given below). Please refer detailed invi-
within 15-days from the appearance of this notice, the' Company will proceed o issus duplicate share tation of expression of interest with details of assets of the Corporate
certificatels) lo the person listed above and no urlher claim would be entertained from any other person(s) Deptor, and relevant dates for subsequent events of the process,
For RACL Geartech Limited e
Edi- http://ssarvi.com/running-cases.php
Place: Noida. Gursharan Singh Mail remetran rg.cirp@gmail.com
Date: 14th June, 2024 Chairman & Managing Director 9. Eligipility for resolution applicgnts qnder http: rvi.com/running- .ph
section 25(2)(h) of the Code is available at:
10, | Last date for receipt of expression of 30th June 2024
- ; " |interest
:“]:'E' Kerala MIII'EI'H]:S and Metals Litd ” Date of issue of provisional list of prospec- | 2nd July 2024
Kenanal . (i Govt. of Kerala Undereaking) Sankaramangalam, Koilam 691583 | tive resolution applicants
rieg i 7 Phione: 0476-2651215 10217 E-Mail :mdiakmml.com 12, | Last date for submission of objections to |, |\ 5004
E-TENDER NOTICE provisional list y
i 5 ; ; Date of issue of final list of
 Far more detals please visit the E-Tendering Portak hotpuz/ecenders.herala.govin o wwwfomml.com B e e e Bt July:2024
Ho| TENDER 1D I ITEMS 14.| Date of issue of Information Memorandum, | 8th July 2024
I T 1 : evaluation matrix and request for resolution
"IMPORTANT" 11 2024 KMML 675772 1 Fnrfahrn:atlan,smpplj. Eep_lmmmt and Erection of Drive olans (o prospective resolution applicants,
_ _ _ - ~ — | and dfer End Trunnion of Digestor-157 15, | Last date for submission of resolution 7th August 2024
Whilst care is taken prior to 2024 KMML 673883 1] For the supply of Brick Acid Resistant for Digester |__lpans _ _ _ _
acceptance of advertising 16. | Process email id to submit EOI Mail remetran rg.cirp@gmail.

copy, itis not possible to verify

2024 KMML_674225 1] For the supply of Brick Acid Resistant for Digaster

its contents. The Indian
Express (P) Limited cannot

2024 KMML_674285 1| For the supply of Brick Acid Resistant

be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
4
2024 KMML_674110.1 and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

Basic Front end Engineering Design and Project report pregaratian
st o the setting ug of 11 100 T new LPY: Starage and Vaporization Facity

advertising in its newspapers
or Publications. We therefore

2024 KMML 673980 7| Forsepphyof Grker Doaliy (5 91ate- S THIC 8 MR THICT M THICA 12 T

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML_673754 1

Desiqn, Enqinesring, Supply, istallation and commissiening of acoustic
baprier insulation fur the PLC control room of new PF-58 0 system

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML_675336_ 1 Aeié Resistant rick fsing woek of Spent acidblow dowe tank 7 401 Cfin 18P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an

| Design, supply, installation, testing and commissioning
“’J 2024_KNML_STAT341) i cor 40 ThH water tube Bler Plant

advertisement in any
manner whatsoever.

!'.'I"ra‘u'ara 14.06.2024

5 Managing Director for The Kerala Mineraks and Metals Ltd

4 R

Focelining Bsree=s
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UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 1" Floor, No.42, Gandhi Mondapam

Food, Katturpuram, Chennal - &00085
Contoct no.: +51 44 2445 3234 | 0333, CIN: L7 40TN 2003 PLEOS1955:
Website: www.uds.in; Email: compliance.officer@uds.in

NOTICE FOR 217" ANNUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGM Notice

Motice is hereby given that the 27" Annual Genegral Meeting (AGM)
of the company will be held through Video Conference (VC/Other
Audio visval Means (DAVM) on Monday, the 08 " July 2024 af 12.00
PM in complignce with the provisions cf the Companies Act, 2013,
HMCA and SEBI circulaor dated 25 09.2023 and OF10.2023
respectively to transoct the business set out in the MNotice
cormvaningthe AGM:

2, Service of document

In complionce with the obove, electronic copy of the Annual
Repart for FY 2023-24 comprising the Motice af the 21" AGM,
Finoncial Stoterments, Boord's Report, Auditor's Report ond ather
documents reguirad to be ottached thereto has been sent to all
the members whose emoil oddresses are registered with the
Depository Participants {DPs)/Registrar and Transfer Agent
{(RTA). These documents are also ovoilable on the Compony's
weblink: https:fewwwudsind and on the websites of the Stock
Exchqnge L&, EI“F Ltl:li 'r'-“-“.'_".!"-"-'a_bﬁl‘_él'ldml com) and h.lc:tic:-nql St-:rck

Compony's Registrar c:nd Shure Trﬂnsfer Agent, M /5. Link Intime
India Put Ltd at httpe: linkintime.coin. The dispateh of notice of
the AGM through émeil has been completed on 1487 June 2024,
e-Voting

The company is providing the facility for its members to cast their
votes in respect of all the items of business proposed for the
21" AGM under any one of the options: a) remate e-vating facility
b) e-voting at the AGM facility. For voting instructions, members
may go through the voating process ond Instructions.given in the
Annual Report,

Members may take specific note of following:

(il Thecut-off date for determining the voting rights is Monday,
the 1" July 2024,

(il  Only persons whose names are recorded in the Register of
Members or in the Register of Beneficial Cwners maintoined
by the Depositories as on the cut-off date are entitled to
vote underony one of the voting options.

{ifl) Members con attend ond participate in the Annual General
Meeting through the VC/0aVHM facility only, the details of
which are provided by the company in the Notice of the
AGM. Members attending the Meeting through VZ/O8VM
tacility shall be counted for the purpose of reckoning the
guarum under Section 103 of the Companies act, 2013,

(vl  The remote e-voting will commence on Thursday, the 47 July
FO2L {0%9:00 AM) and will end on Sunday, the 77 July 2024
(5.00PM) and will not be availoble beyond that time.

(v} The members as on the cut-off dote ottending the AGM are
entitled to exercisetheirvating right at the meeting through
e-Voting, in cose they hove not olreody cast their vote by
remote a-voting, Mo vating s permissible afterthe end ofthe
AGM, Members who hove cost their votes by remote
e-votingare also entitled toattend the AGM but they cannot
cost theirvote againat the AGM,

(vi] Website address of N50OL providing Remote e-Vating and
evoting services: www.evoting nsdl.com
(vil SPFHP & Aszociotes, Practicing Company Secretaries,
reprasented Mr. Sriram Porthasarathy Practicing Compaony
Secretary (Membership No. FCS: 4842 / COP: 3310), SPNP-&
Associates will be the scrutinizer of the antire voting
process.
{viil} Contact details in case of grievances pertaining to Ramote
evoting//e-Voting focility! Ms. Projokta Powle, National
Sécurities Depository. Limited, Trade Werld, &' Wing,
& Floor, Komala Mills Compound, Senapati Bapat-Marg,
Lower: Parel, Mumbal - 400 013 Email evoting@nedl.com
Contoct Moo 022 48847000, Company’s Mail 1D:
compliance. officor@uede.in Contact MNo.: B9398 FRESD
For Updater Services Limited
Sandhya soravanan
Cempany Secretary and

Chennal

14.06. 2024

- Complionce Dﬁicei}

] GFL LIMITED

Registered office: 7" Floor, Cegjay House, Dr. Annie Besant
Road, Worli, Mumbal =400 018 Tel, 1 +21- 22 4032 3851
Fax Hu -‘91- 22 403.! 3191 Wﬂbsita-: wien aillimetad. cain

CIN: L55 100MH19B7PLCAT4824
Notice of Postal Ballot and Voting Information

MOTICE is hareby givan thal, in accardance with Saction 110 af the
Companies Act 2013 Mthe Act') read with Bules 20-and 22 of the Companies
{Management and Administration} Rules, 2014 including any amendment(s)
thetes! {'Bules'), read with Ganerdl Circular Mos. 1452020 dated Apnl 8, 2020,
Y2020 dated Apnl 13, 2020, 202020 dated May 5, 2020, 2272020 dated
June 15, 2020, 3302020 dated Baptember 28, 2020, 3972030 dated Dacamber
31, 2020, 1042021 dated June 23, 2021, 2002021 dated December 8,-2021,
2022 dated May 5, 2022, 112022 dated Decembar 28, 2022, 92023 dated
25" Saptember. 2023, issued by the Ministry of Corporale Affairs (“MCAT)
thereinafter collectively referred 1o as "MCA Circolars”) and Fegulalion 44 of
the SEBI [Listing Obligations and Disclosure: Hequiremeants ) Regulalions,
2015 read with applicable SEB| Clrculars, including any statutory modification
or ra-enactment thereof for thetime:-being in force ("Listing Regulations”), the
approval of the Members of GFL Limitad (lhe "Company”) is being sought for
the following Special Resclution as mentioned in the Postal Ballol Notice
dated 28° May, 2024 ("MNotice”). through remaote e-voting only;

item No.| Description of the Resolution

1 To approve re-appoirtment of Mr. Devendra Kumar Jain (DIiN
OOO2a¥E2) as the Chairman and Managing Direclor of the
Company for the tenurs of & (five) yvears w.e f 1stAugust 2024 1o
31" July, 2029

In compliance with the: MCA Ciroulars, the: Company has - complated the
dispatch of Notice atong with Explanatory Staterment through g-mail on
14" dune, 2024, to the Members of the Company holding Equity. Sharas as an
Friday.07 " June, 2024 ("Cot-0Off Daks™). Voling rights shall be reckonead on the
paid-up value of Equity Shares reqgestered in the name of Members as-on the
Cout-0rF Drate, A person who is not a3 Member anthe Cut-0f Date fo treat he
MNatice for information purposes only,

In compliance with the MCA Circutars: hard copy. of the Neofice along with
Postal Ballot Forms-and pre-paid business envelope will ot be sent o the
Members for this Postal Balict, The communication of the as=sent or dissent of
the hMambers would take place through the remote e-vollng system only,
Members may nobe that the Notice will also be available on the website of the
Company ab waww. gfllimited.co.in under ‘Investor section and may also be
a-::n:ess:—:u Gn tha websites of the Sh:lr.l-'. E:«({.hangés ia. BSE Llrni!Eu:!l and e

In mmplﬂa nce '-w:h the pmws’h'm:i {:—f Section 108 of the Act read with Rides,
Listing Requlations and MCA Circulars, the Company is providing faciliy of
remete e-voting to s Members in respect of the business menfiched in the
Motice, The facility of casting votes by 2 Member using remcte g-voding system
will be provided by the authorized e-woling's agency Central Depository
Services (India) Limited (“CDSLL
The process for temmporary registration of emall address to receive the Notice
electronically and castvotes electronically (in case email idis not registered):
A For Members holding shares in Physical form —  Kndly prowvide macessany
dafalls like Falka Mo., Name of Member, scanned copy of tha Share
Carlificate {front and back), PAN (salf-attasted scanned copy), AADHEAR
(self-atiested scanned copy) by email to Company at
vingesh viinoxgroup. comorto RTAat mt helpdeski@linkintime co.in
B. For Members holding shares in Demat form — Kindly provide Demat
account details (CDSL-16-digit bensficiary 12 or NSDL-16 digit DFID +
CLID, Mame, clieni master. or copy of Consolidated Account statement,
PaM (zeif-attested scanned- copy), AADHAAR (zeff-attested acanned
copyl o Company at vingesh. v@inexgroup.com or 1o BTA at
rithelpdeskalinkintinme coin
Wiz clarified thal for permanent registration, Members are reguasied o
ragister / updale their e-mail addrass with their Depasitary Participant{s?, In
case they have not already registerad [ updated tha sarma. Membears wha are
holding shares in physical form are requested to get their email address
registerad with the Regisirar and Share Transfer Agents (RTA) by sending
email af mi.helpdeskimlinkintime . co.in
The detailed instructons regarding Postal Baliot ! e-waling are provided in the
Maodice. However, Members arg requested tofake note ofthe following detadls:

Sr. | Particulars Dutails
LN —
1| Linkfor | www.evotingindia.com

a-voling | To understand the process of ewvoling, Members are

requested iogothrough rictes o Postal Ballo Natice
Friday, 07" June, 2024

& | Cut-ofi dats

Four exligganl ity
for e-wvoting
3 | E-woling |-StartsonMonday, 17" Jung 2024 at9:00 a.m. IST
period -Endson Tuesday, 16" July, 2024 al 5:00 pora. ST

(both days inclusive)
Mole: Veting shall noi be allowsd beyond the aforesaid
date and tme.
Mr. Dhrumil M. Shkah [Membership Mo, FCS 8021 and
GP:-3978], Parner of M's. Dhrumil M. Shah, Practicing
Company Secrelaries.
5 | Last date for] The results of the Pastal Ballot will be announced niot
publishing | fater than 48 hours from the conclusion of thee=voting.
resLits of thﬁ'- The Resulizdeciared slong with the Scrutinizer's Report
e=woling | shall be placed on the Company's website
www, gfllimited.co.in and on the website of CRSL and will
be communicated o the B3E Limited and MNational Stock
Exchange of India Limited.

4 | Sonatimizer
Details

Incase you have any grievances connected with e-voting, please refer the e-

valing manual! Freguently Asked Questions ("FAQS") available at

wenw. evatingindiacom o write an email o helpdesk evating@edslindiacom
arcall ol freeng. 1800 22 5533,

By order of Board of Directors

For GFL Limited

Sdi-

Vineesh Vijayan Thazhumpal

Place : Mumbai Company Secretary

Brate @ 147 Junae, 2024

financialexp.epapr.in

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1* Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (“AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members ata
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai-400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Reportincluding
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (‘RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m.IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGMin afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Company Secretary & Compliance Officer

ACS - 28839

Place: Mumbai
Date : June 14, 2024
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= = P (Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
J DI N T P U B L'G HDT‘ G E HAC L GEE rtEl: h LI mi tEﬂ A \ India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place, .' h . SI. RELEVANT PARTICULARS
Pursiant 1o the Master Direction Reserve Bank of India Nor-Banking Fingncial Company Scalé bass New Delhi- 110019 I:[nilﬁaj- { RAUN .'l.ﬂh:- 1. | Name of the corporate debtor along with Supreme Transport Organisation Private Limited
Regulatiang rections, 2025 Tel Mo 011-66155128 | Fax No.: 0120-4588513 ~GEARS PAN/ CIN/ LLP PAN- AAMCS0611A
PRAYAS FINANCIAL SERVICES PRIVATE LIMITED (hersinatter refarred to 45 Prayas’ or ‘Company’) & an" Email: investor@raclgeartech.com Website : www.raclgeartech.con ; CIN- U60230MH2008PTC216143

Geartech

&l ivade company mided by-shares incorporaied dnter the provisians of e Companies Act, 2013
having Corporate ldentiy Namber: UBT190GJ20MTPTCISGOE3, -and 5.2 Non-Ranking Financigl
Compamy - ME [("NBFG-KA") registerad unoer-the provisions of the Reserva Bank of India Act, 16834
having regisiration numbes B 0 0084 T dated Febraary 06; 2020, having its repistersd olfice at Satyam

> Motice |5 hereby givan that
-11308, Amba Business Pask, Tri Mandir Campus, Shave HOFGSEE Bank, Adata|, Gandhinagar, Gujarat

mentioned personis) unksss

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,
LOGISTICS AND WAREHOUSING BUSINESS

FORM G

CIN ' L34300DL19RIPLCOT6136 o 2. | Address of the registered office 5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),

Mumbai, Maharashtra, India, 400059

NOTICE FOR THE LOSS OF SHARE CERTIFICATES 3. TURL of website

N/A

The following share cerlificatals) of the Company have been reportad 3 lestimisplaced and the folder(e) of the 4." | Details of place where majority of fixed The Corporate Debtor was engaged in Transportation, Logistics and
said share certificates) have requasted the Company for issue of duplicate share cesdificate(s). assets are located

the: Company will procead 1o issue duplicate shase-cedificateis) o the balow
a valid objechon is received by the Gompany within 15 days from the date of

Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT
http://ssarvi.com/running-cases.php

- 342 421 pasblicasion of this nodice. Mo claims will be enterained by the Company with respect to-the original share : : : : : .
Prayas |5 a subsudiary of Ananya Frnanoe for iInclushve Growth Private Limdted {hareinatter refarred 10 as certilicate/s) subsequent to the issue of duplicales theraid, 5. | Installed capacity of main products/ services gfutrt:gnggrrsrzésggb?;smess operations
‘Amarya’), an NBFC based owt of Ahmedabod registesed with BRI hawing rapistration number FolioNo.| Name of the Sharshotder Certificate No Distinctive Numbers No. of “6."| Quantity and value of main products/ “| Revenue from operations was INR 23,51,58,386/-
M-00493 and having ks reglstened office ab 903, Sakar-9, Bis Old RBI, Ashram Road, Ahmedabad - ' = : From To Shares services sold in last financial year as on 31st March 2021.
380 DI Ananya and Ity subssdiary Prayas are bnpact lenders engaged in the business of sdending 0021609 Bhavana J Parikh 0003526 002951608 | D0ZOS1707 | 100 ; Number of employees/ workmen N/A

y . 4T . | Further details including last available| Expression of interest is being invited afresh for one or more assets
Meomp-genesating loane 5o nicro-entarprises. and microtinancs Borrowers geimacly i the rural ang D045 71 DNaMe10s | DD3ME2GT 100 “urthé (

,: VL ,u e e ; Qa00as1a DO3530008 | on3sainer | 1od financial statements (with schedules) of two| of the Corporate Debtor in terms of Regulation 36B(6A) of the

g ,u Rpinie 00013054 003904408 | 005904507 G0 Zﬁzrssé lﬁﬁto;\%i?gor;f’ :ﬁfvar;ggea;:s affg Insolvency and Bankruptcy Board of India (Insolvency Resolution
Thi LAmMpAry N minaHry sharabiokiars havd axprossnd iaberest iy salling 1heir entire ';hqu'-l'n:lldung by Hhaé ﬂﬂ'ﬂfﬂ?ﬁﬂ HDEE?QE'E ELEIE-IJ?EEI*}T 100 availat‘?le " p Ereneetron Corporate Persons) Regulations, 2016 i.c., Asset Wise

halding compony Ananya ihanoby making Pravas o wholly owned Sebsidiary of Anpnya, Thi ghire Gake
s el 4 o TEn : . d o Ary person who hashave a

claim in respect of the said certificateds) should lndge fisthentheir claim with all

Resolution. For further details, kindly refer to the detailed invitation

fransaction & sulyenl o thie condibong contained in 1he dotinte agriements 19 be dastuled Detwdan supporting documents with the Company at its registered office. i no valid and fegitimata ciaim is received of expression of interest (link given below). Please refer detailed invi-
thit Campany, Ananya and ke menardy sharshniders. All (he existing Board membsrs ol e Company within 15 days from the appeatance of this notice. the Company will progesd to issue duplicate shara tation of expression of interest with details of assets of the Corporate
will confinue fo ramain on Board incheding the two nomiinéas from Ananys and the curren] sEmipe certificatels) to the person listed above and mo further claim would be enfertainad from any other person(s). Deb.tor, and relevant dates for subsequent events of the process,
rmanagorment am will contmde o manags te day-10-day oparations, For RACL Geartech Limited el at.' .
e 3 Mo, REI P e o . D— Sddl- http://ssarvi.com/running-cases.php
e TR S 9 et il asintone o cn s b i Plage: Noida Gursharan Singh Mail to supremetransportorg.cirp@gmail.com
accorded s approval for the same vige s lefter dated 13-06-2024 Date: 14th June, 2024 Chairman & Managing Director 9. | Eligibility for resolution applicants under | http://ssarvi.com/running-cases.php
This nalics has bean esed (alnlly, o e poblic. by the Company and Ananya section 25(2)(h) of the Code is available at:
For any clasifications, piesse contact the undersigned. 10. !-?St datte for receipt of expression of 30th June 2024
interes
M_'- Bfadresh Rawal The Kerala Ml'l'lﬁl*l-ll.'i and Metals Ltd 1" Date of issue of provisional list of prospec- | 2nd July 2024
Directos, KMML« {4 Gowt, of Kerala Undertaking) Sankasamangalam, Kollam 671583 " | tive resolution applicants
Pravas Financlal Services Privase Limited, weta i 47 Phone: 0476-2651215 10217 E-Mail :md&kmml.com 12 | Last date for submission of objections to
g L . 7th July 2024
P 07348808308, E-TENDER NOTICE provisional list
Email; direciorilprayasfinagncs.com ’ s ; W ; Date of issue of final list of
= For more detass please it the E-Tendering Partal: hitpsc/etenders.heralz povin ar www kmml com 13. | prospective resolution applicants 8th July 2024
| TENDER 1D ITEMS 14. Da}e ct>f issuetqf Inf%rmation :\/]Icemorar}d?m, 8th July 2024
Ftlrf-ibl'il{-lﬁ-ﬂl'l 5I.I'|]F|j' EEF|HEm!ﬂtiTldErEﬂiMEfM\|E evaluation ma rlx.an requgs or re§0 ution
oA | v v 2024 KMML 675112 1 LA F, plans to prospective resolution applicants.
oNnGcC mgaﬁﬂgﬂ LionGgcec onGcec I PORTAT T — | and hdber End Trunnion of Digestor-151 15, | Last date for submission of resolution 7th August 2024
— onGG —— WWhilst care is taken prior to 2024 KMML 673883 1 For the supply of Brick Acid Resistant for Digester {plans

acceptance of advertising

16. | Process email id to submit EQI

EOA & HPHT ASSET, KAKINADA (A.P.) copy, itis not possible to verify

Mail to supremetransportorg.cirp@gmail.com

2024 KMML 674225 1| For the supply of Brick Acid Resistant for Digester

GLOBAL EXPRESSION OF INTEREST (EOI) its contents. The Indian

2024 KMML 674286 1|For the supply of Brick Acid Resistant

EOA & HPHT Asset, ONGC, Kakinada, invites EOI from Global Oil & | | ExPress (P) Limited cannot

. L . c . be held responsible for such
Gas Companies to join in as partner (with Participative Interest) for contents, nor for any loss or

Dismantling and application of Refractory (astables
20240 74101 and bricks in B stream Pigment separator in U300

firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN- damage incurred as aresult of

2001/3). For more details log on to https://tenders.ongc.co.in transactions with companies,
associations or individuals

Basic Frowt end Enqinesring Design and Project regort peegaration
2024_KMML_STATI3 T ¢ e cting o 2 00T e 4GSt andVapuizaton oty

advertising in its newspapers
or Publications. We therefore

2024_KIWAL_673980_1 | oy R Gy Pt N, AW TR MR EATH | b e 052028

recommend that readers
make necessary inquiries

Design, Engineering, Supply, nstailztion and commissioning of acoustic Place: Navi Mumbai
2024 NMML WT3158. 1 ot i the Mokt ool i PESED o ace: Navi Mumba

before sending any monies

TO THE MEMBERS OF ESCORTS LIMITED | I EasR it I

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

2024_KMML_675336_1} Acid Recitant Bk liming weeek of Spent ac blesw donn task (T 401 (] in [BP

agreements with advertisers

EMPLOYEES PROVIDENT FUND TRUST or otherwise acting on an

advertisement in any

Design, supply, installation, testing and commissioning
AR D] of new 40 TPH water tube Boiler Plant

manner whatsoever.

This is-to inform to the members (including ex-members) of Escorts Limsted
Emproyees Provident Fund Trust {Trust) 1., the Trust established by Escorls

Chavara 14.06.2024 5d/- Managing Director for The Kerala Mineraks and Metals Lt

LA UL

Kubota Limited (formerly Escorts Limited) under Code No DLT7T6 was -
surrendered to Regional Provident Fund Commissioner Delhi Central, Bhavishya
Nichi Bhawan, 28 Community Cenire, Wazirpur Indl, Area, New Dedhi - 110052,
w.ef. 01.04. 2023,

We further wish fo inform that any member/ ex-member whaose contribution
amount was lying unciaimed with the Trust has been deposited with Regional ot -

Organization, Bhavishya Nighi Bhavan, Wazipur Ind. Area, New Delni - 110052,

In arder 1o claim the said amount, the concemed member ex-mamber will be
required to Generate! Update hisf her UAN. In case of gueries, you may

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST 1. AGM Natice

IEFIE_‘_'E?TE'H_ of the compary will be held through v
Audio visual Means DaVM) on Menda

Provident Fund Commissioner |, Delhi Central, Employees Pravident Fund UPDATER SERVICES LIMITED Notice of Postal Ballot and Voting Information

Corp. office & Regd, Office: 1° Floor, No.43, Gandhi Mandapam NOTICE is hereby given that, in accordance with Section 110 of the
Road, Ketturpuram, Chennal - 420085

" - - i R Contactno.: #7144 2446 3256 | 0353, CIN: L74140THNIOOIPLCOS1R5S; theresf (' Rules'), read with General Gircular Mos, 1472020 dated April 8, 2020,
TRl o, L "?ﬁr‘ oy sending ik AR} - HUSTEsCOrkubole. oom Website: www.uds.in; Email: complionce officer@uds.in §7/2020 dated April 13, 2020, 2042020 dated May 5, 2020, 22/2020 dated
orat the any of the following addresses: - June 15, 2620, 332020 dated September 28, 2020, 3812020 dated December
I, 404, 4" Floor, DLF Tower-B, Jazola, New Delhi - 110025 NOTICE FOR 21" ANNUAL GENERAL MEETING OF 31, 2020, 10/2021 dated June 23, 2021, 202021 dated December 8, 2021,
i 15/5, Mathura Road, Faridabad, Haryana - 121003 UPDATER SERVICES LIMITED 312022 dated May 5, 2022, 11/2022 dated Decembar 28, 2022, 92023 dated

Sdi- Notice is hereby given thot the 21" Annual Genaral Meeting [AGM) the -SEBI [Lisling Obligatlons and Disclosurs Requidemants) Regulations,

| | GFL LIMITED

Registered office: 77 Floor, Ceejay House, D Annia Besant
Fogd, Worlf; Mumbai — 400 0318 Tel, ; +31- 224032 3851
Fax No. +391- 52 4032 3157 Website: wen gfilimeted.co.in
Email 1D: contaci@@olimites.co.in

CIN: LES100MHT987PLCIT4824

Companias Act; 2003 [Mhe Act') read with Rules-20-and 22 of the Companies
iManagamaent and Administralion} Rules, 2014 including any amendment(s)

25" Beptember, 2023, issued by the Ministry of Corporate Affars ("MCAT)
thereinafter collactively refarred o as "MCA Cirgulars’} and Eegutalion 44 of

: £ " 2015 read with applicabde SEBI Circulars, including any statutory modification
ideo GGTNEFTHEE ._[:C’chlt tig or ra-anactment theraof for the time being infarce (CListing Reguiatians’], tha
¥, the 08 July 2024 at 12.00 appeoval of the Members of GFL Limited (the "Company”} is being sought for

“Don't get cheated by E-malls/SMSs/Calls promising you money” the 17 July 2024,

PMin compliancewith the provisions efthe Companies Sct, 2013, the following Special Resolution &5 mentioned in the Postal Ballot Notica
T . MCA ond SEB! elrculor doted 25.09:2023 .ond 07.70.2023 daled 297 May, 2024 ("Notica"). through remoale s-valing only.
it T . 9 i 5
s %ﬁ*._] ‘ﬂ'l'{'?ﬁﬂ‘ ﬁ.ﬁé ‘aﬁ}- raspectively to transact the business set aut in the Notice item No, | Description of the Resolution
l-ﬁ?f;.ﬁg;s_f_'::;'i‘i'-'ﬁj" RESERVE BANK OF INDIA convening the AGHM. 1 To approve re-appointment of Mr. Devendra Kumar Jain (DIN
Bl g T wvw.shi.org.in x 2. sarvics of document Q00ZATEZ) as the Chairman and Managing Dirsctor of the
e’ ezdisiin ' j _ : Company for the tencre of 5 (five) vears w.ef 1t August 2024 1o
AUCTION OF STATE GOVERNMENT SECURITIES In compliance with the obove, electronic copy of the Annual 31" Juty, 2029
The foslowing State Govesnments have offered 1o sell stock by way of auction, for an Report tor P 2005:84 campuising e’ Nohice_of the 25 AGH, In compliance with the MCA Circulars, the Company has completed the
angregate amount of 28,500/~ crore (Face Value), Financial Statements, Board's Report, Auditer's Repart and other mslpaj:ﬂh of 'Mntige along with E_:(D|E!I'|‘-ETCIP!.I' Ciaterent mr:_.'rugh a-mzil an
documents required to be ottached thereto hos been sent to all 14" dure, 2024, to'the Members of the Company holding Equity Shares as on
.H.I'lll!hl:ll ';‘ﬂ'ﬂj“!‘al - the members whose emoil addresses are registered with the Fﬂﬁﬂ}l’.l:_??"ilurlﬂiliéﬂ?ﬁ ':"E}UH:'” Drate”). "'-"g“"%f:ightﬂ E-ha'r'::'ﬂ reckoned on the
S sweur | i | b | Gows | W | | eposicon Participants (OFs)/Resisror and Transer Agens | | ESS8 ol o uly Stares eabiaedin e nanaof erbrs oo o e
’ {Ter) opticn ﬁl‘} : (RTA), These documents are also avoilable on the Compoany's Natica !nrinFI::urmalé-:}jmuran&Sﬂﬂly. :
1. | Guarat 2 000 _ 03 | Yield weblink: https:2fwwiwuds.in/ ond on the websites of the Stock In comgliancea with the: MCA Circutars, hard copy of the Motice along. with
i : : Exchange .. BSE Lid {www. bséindia.com) and Natiomal Stock Fostal Saliod Forms and pre-paid nusiness envelops will not be sent o ihe
“EJ_HHFQ'EHJEI__M.___"_ 1.500 - 1?“__:“3":' Exchange of India Ltd. (wwiw.nseindic.com) ond onthe website of Mambers forthis Postal Baliot, The communication of th.a azzent or dissant of
3. | Jammu and Kashmir aq0 27 | Yield Company's Registrar and Share Transfer Agent, M5, Link Intirmie ::I:E I"..'!»;mharﬁ '-I'r"'!'.I'i..l:-'J ::;:::FH: t:_' mllg.il':t;ﬁ' I'E'l-_lln'lntf-‘ ;?é'ﬂg Ftuﬁﬂen't;;l:':ﬂ Sl
, \ SR : . . embars may note & Motice will also be ava on the wehsite of the
4. | Punjab 1,600 - 00 | Yield ndlic Pyt Ltd at https,-,_.s".f'llﬂkﬂ?.l]‘ﬂﬂ-ﬂ_u;n_.,ln. The u:i!ls-p:itt::h of notice of Bormpiiy, Al W Gimled, o i Under vl seehon snd ey His0 be
5. | Rajasthan 2.000 . 09 | Yield the AGM through email has been complated on 14 June 2024, accessed on the webaites of the Stock Exchanges i.e. BSE Limited-and the
Noti Mational Stock Exchange of India Limited at www. bselndia.com and
1,000 : 12 | Yield e Voting : ke _ : j
6. | Tefangana o _ A | Yiod The company is providing the facility for ite members to cast their EEE'EEE}M'M?Et?n;T;;Eg;hE Notice is also available on the website
Total : T_l]‘:ﬁ“ﬁﬁ" ! - — votes in respect of oll the items . of business propesed for the In ﬂul‘hpla-ar.l-c:ﬂ wilh he: p;é;}ia{a{;a—'lé of Sectioh 108 of the Act read with Rulss:
E —— 21" AGHM under ony one of the options: 4) remote e-voting facility Listing Requlations and MCA Circulars, the Company is providing fagility of
The auclon will be condusted on Reserve Bank of Indla Core Banking Solution B} e-yoting at the AGM faciity. For vating instructions, members ramole e-voting to its Mambers in respect of the business mentidnad in he
{E-Kuber) in multiple-price format on June 18, 2024 {Tuesday). Individual investors may go through the voting process and Instructions given in the tekes; The taciily of casting Wobos by & Meber Lsmg remone 5ol g aystam
can also place bids as per the non-competitive scheme through the Retail Direct portat Annual Report, g!;lmhg:ﬁ:;::;ﬁ :::u? Ft;;:? g;fgfn}md e-vating's agency " Central Depository
(htips://rhiretaildirect.org.in} For further l:IgEllIs ptease refer to RBI press relesse Members may take specific note of following: The process for temporary registration of email address to receive the Notice
dated June 13, 2024 (Thursday) on BBl website www. rbl org.in [l The cut-off date for determining the voting rights is Monday, electronically and castvotes electronically (in case email id is not registered):

A, Far Members holding shares in Physical formn = Kirdly provide necessary
details like Folio Mo, Name of Member, scanned copy of the Shane

(i) Cnly persons whose names ore recerded in the Register of Certificate {frodt and back), PAN [self-attested scannied copy), AADHAMR
Members orin the Register of Beneficial Owners maintained (self-atiested scanned copy) by emall 1o Company at
FORM B by the Depositories as en the cut-off date are entitled to vineash, vEdinoxgroup com of 1o RTA al mLheipdeskfilinkinbime.co.in
: vote under any one of the voting aptions. B. Fer Members: helding shares-in Demat form = Kindly provide Damat
PUBLIC ANNOUNCEMENT o ol ; atcount details (COSL-16 digit beneficiary 10 or NSDL-16 digit DPID +
IRegination 32 of theinaoivenoy and Badkruptoy Board ol india (i} Members can attend and participate in the Annual General CLID), Mame, chant master or copy of Consofidated Account statermnant,
{Liquidiation Process) Reguiations, 2016 Meeting through the VCA0AVM facility anly, the details of PAN (self-attested scanned copy). AADHAAR (ssH-attestad scannsd
FOR THE ATTENTION OF THE STAKEHOLDERS OF which are provided by the company in the Notice of the copy) o Cl?i_'l:lﬂ-ﬁﬂ]_-' at v‘._nen-:-'.h.x'@inr::grnup.:nm or to RTA at
. Members attending the Meeting throug It'-I'FI:Hh1=fC| .It i i o
RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED AGM. Members atterding the Meeting through VE/OAM mi. helpdeakimlinkintime.co.in
fasilitr shall b countad S th Gt e is clarified that for permanent registration, Members are requested fo
Lo - RELEVANT PARTIGULARS o e acility shall be coun ad c:]-cr & purp-::-m:a o rerl chRg A register / update their e-mail address with their Depository Participant(s), in
i | Mo of Corporate Debior Eﬁﬁ; LAKHICHAND JEWELERS PRIVATE guarum uaderSection 163 ol the Companiesdct, 2013, case they have not already registered / updated the same. Members who are
s ’ — e e - (ivl Theremote esvoting will commence on Thursday, the 4" July hotding shares in physical form are requested to get thelr emall address
Z 5.21; :;- incorporation of Corporate. 2L/A0B/1097 2024 (09:00 AM) and will end on Sunday, the 7 July 2024 registered with the Registrar and Share Transfer Agents (KTA) by sending
Lt } ; : 5 . : ’ i Sy
3 | Autherty under which Corporate Incomporated under the Companies Act-1958 (5.00 PM) and will not bea availlable beyond that tima. gk r.".".'!-_t":‘.f‘.@E.S.%Q'.[ﬂ?x!!}m%ﬁ:m:m i , .
R s e s e Atk MinTetiy of Somaraie i The delailed Instructions regarding Postal Ballol/ e-voting are provided in the
i s Pt - hhioa Sl s (v}l The members as-on the cut-off date ottending the AGM ars Matica, However, Members are requested to fake note of tha following delails:
%7 | Corponane Iaentty No.7 Loied AT GETPTCE10545 enfitled m_ EXArcise Lhmll voting right ot the meeting through sr. | Particulars Details
Liability Identilication Mo, of e-Voting, in case they have not already cost their vate by Ko,
| torporate debtor N L _ remote e-yoting. No voting js permissible after the end of the 1| Liskfor | www.evotingindia.com _
B | Addiess of the registersd office and | | Reglslerad: Office a5 par ol records: AGM, Maembers who have cast their votes by remaote e-voling | To undersiand the process of E-ﬂ..'u;ﬂmél Membears are
principal office (if any} of corporate | 189, Johari Bazdr, Jalgaon, Maharashia, o ) . . requesied o gothroughnotes o Postal Ballol Molize.
| ety Indis, 425001 @ untm:}. are alzoe rt tledtoattend the AGM butthey canmoat 5| Cutoll date | Friday, 07" June, 2024
Bl | Dits of closure of Insotvendy 10062024 cast theirvote.again otthe AGM, for eligibility
| Pesolution Process | {wi) Website oddress of NSDL previding Remote e-Voting and for e-violing
7, | Lhquidation comimencement date 11/06/ 2024 a-Woting services: www.evoting.nsdlcom 3 | E-voting |-SlartsanMaonday, 17 June, 2024 a8 9:00a.m. IST
of Corporate Debtor (Hen'ble NCLTpaazed Ligudation Order dated . _ 0 _ pariod | -Endson Tuesday, 167 July, 2024 at 5:00 p.m, IS8T
11/06/2024 (wil) -SPNP & Associotes, Practicing Company. Secretaries, (both days inclusive)
Lapuidator receied. ondar vids envall dated reprasonted Mr. Sriram Parthasarathy Practicing Compoany Mota: Voling shall mol be-allowead beyond the atdresaid
- i — .Ef‘ﬁif’ﬁ-:m _ Secretary (Membership No. FCS: 6862 / COP:3310), SPNF & | dateand time
ame and Regstration number of [ Plik Swapnil Desal : : i - - Serutinizer | Mr. Dhrumil M. Shah [Membership No. FCS 8021 and
. i gL Asgociates will be the serutinizer of the entire vating & | eeu . LArumi .. ha EMBDEr3ND Mo, ar
ti Ingohseny Professcnal acting I3 Resgn, Mo : / ] i Aigin
s gLt AToH BBy IP-00LIP-RI151 T/ 203820, 12515 process. Detals gﬁl'niiﬁ]é:;lﬁ:ig.” 5. Dhrumil M. Shah, Practicing
8. | Aness HI“L E-maiel ;n& ifqu#ﬂmr. ;dﬂ;;ﬁ;mpi_ 9‘11“? ram ”-"-*-ﬂtf"s-- '~=':=-‘**~"’=E“ (viii} Contoct details in case of grievances-pertaining to Remote 5 |Last date forf The results of the Postal Balkst will be anncunced not
S TRl T Cniy fl.:-ll.:mbal i:meaﬁ"s bl Eucfise b e a-Vatingfe-voting facility: Ms. Prajokta Pawle, National : pui‘-llﬁhmgé fater than 42 hours from the conclusion of the e-veting
g Salodeeai T BT Ao Securities Depository Limited, Trade World, ‘A" Wing, “35'-”[5[‘:3'1 th rll'lﬂ ﬁEEU“E ‘{HC*HTsﬂ Hlﬂﬂﬂh\vﬂhéhﬂ Scrulinizer's 11?!-1?1
10, | Addeaes and Eman o be used Euum-'ﬂfﬁﬂ'ﬂl Tiot, Park Tl LRl 4" Floor, Kamala Mills Compound, EE'I'I"_'I-FIE‘ti Bapat Mara, g-wiling ; zha lﬂf".‘?m'rg‘.f;;ﬁn Eﬁg m[-l tﬁe wggir:j;}é Eﬁ\fgﬂﬂﬂ;ﬂﬁ
Tor comesponence with the Park R, Near MTAL Afne (West Lower Parel, Mumbai - 400 013 Email: evoting@nsdl.com, be communicaled to the BSE Limited and National Sicick
Lo b *“T”h_ﬁm LAY Contoct No.: 02% 48867000, Company's Mail 10; Exchange of India Limited,
stk g rajmasakhichand@gmailoom BTl . i
31.| LAt daie for submssion of daims. | ALor a0 i complignce officer@uds.in Contact No.: 89398 78852 In case you have any grievances connected with e-voling, please refar the e-
' For Updater Services Limited voling maneall Freguently Asked Questions ("FAQs") available at

Matice-is hereby mhven that the Heabie Natlonal Carmpany Lew Tribunsl, Mumiai Bench has
ordered the commancerrent of lliguidation of the RAIMAL LAKHICHAND JEWELERS
PRIVATE LIMITED vide ordor dated L1700 302 Chennal
I'ne srakenolders of RAJMAL LAKHICHARD JEWELERS PRIVATE LIMITED ar2 hereby called ;
upar t2osubmit their claim with praof oo or before 13/07,/2024, 1o the liquidator ot the .Qf.'ﬂ-ﬁ.ﬂl'}iﬁ-
address mentiomad against gar 10.

wiwweenolingindia.com or write an email fo helpdesk evoling@cdslindia.com
Sandhya saravanan | | e itoll free no: 1800 2255 33,

Company Secretary and By order of Board of Directors
Complignce C"H:l':-eu For GFL Limited

The financia! greditors shall submit their proof of claims bvelectrenic means.anle Al Sthor
stlakanaders maysubmil the proc of claims In'person, by pool or by eledronic means.
Submission of false or miskeading proafs of claim shall attvact pehaities,

In £asa A stakehplder does not submit S clalms dering the iiquidstion prozess. the'cialms
submithed v such & stakeholder dunng the corporata snsolvency resolition. process undsar

the Insevancy and Bankruptey Boecd of India {Insaleency Resalution Process for Corporate
Bersons) Regiiatons, 2046, shall be desrad to B submithed undaraaction 38

Date: 1506,/ 2024 S/~
Place: Mumbai PALAK SWAPNIL DESAI

{Liguidator in the matter of
RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED]}
AFA Nos AAL 12535,/ 02/ 221024, 106143 (vafld ti0 22nd Gclober, £024]

o® ©

Sedf-
Vineesh Vijayan Thazhumpal

Place: | Mumsal Company Sacretary

Date 147 Juna, 2024

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1" Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (‘AGM”) of Crompton
Greaves Consumer Electricals Limited (“‘the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members ata
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai-400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Report including
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m. IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadavy,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Place: Mumbai Company Secretary & Compliance Officer
Date : June 14, 2024 ACS - 28839

financialexp.epapri @ @
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JOINT PUBLIC NOTICE

Pursiant 1o the Master Direction Besene Bank ol Indle Non-Bankig Fnranolal Gosmpany Scsle basad

Rregulations Deructions, 2023

- 312 421

st drsan,

mignagamant tasm will continue b manage the day-io-dey oporations

pctordad ds approval for the same vice s lgiter dated 13-06-2024

This motica hak been aped (ol fo the public, by the Company ard &nanya
For any clasicatipns, please conlast the wisdersigred,

Mr, Bhadresh Rawal

Direclos,

Prayas Fenamaial Services Privite Limitad,

P Org-48406308,

Emaill: directordbprayvasimancs.com

PHAYAS FINANCIAL SERVICES PRIVATE LIMITED (herginaMis reforred to as "Pravas' or "Company’) &
& private company Iimided by shares incorporated dodar the prowisions of he Companies Ast, 2013
having Chrporate identity Number, UBT1R0GIR0TYPTCONE06Y, and b o Men-Banking Financia
Company - MFI ["NBFC-MFI") régistersd under the provisions of the Reserve Bank of Indis Act, 1834,
having registration number B.01.00617 doted February 06, 2020, having is replstered office af Satyam
17308, Amba Buginéss Park, Tri Mandis Campus, Abava HOFC/SBI Bank, Adala), Gandhinagar, Gajanal

Prayas |5 a subsdiany of Ananya Fnanca for fngleave Grewth Prvate Limsed (erainatter ralaired 10 as
Aranyn'), s NEFC based od of Ahmodabod registersd with BB having registration number
N:01-000%33 and hiving (85 rogistened offioe it 903, Sakar-9, 8% Cid RN Adlram Foad, Ahmadabad

JB0 009, Ananya and b8 subbsdiany Privas afe bnpact lenders snphoged in the business of easnding
moamp-generalag ioans io megro-gatarprises and miSrolinanch Borrowers prmiedy @ the el an

[Tl Coompari's mineriy sharghodders hive sxprocsan intarest in gedling thesr anting shamshalding ko
halding company Aapmygs ety making Prayas o wholly swnad Subsidiany of Ananya, The ahins sile
tramsaplion i€ subiject 10 the condiland containnd In the dalinitben agroemants 16 be exeaiied Betwsan
Hhd Comgany, fAnanya and iho minorly shanphilters. All thie existing Bosrd meersban of the Gampany
will contings fo remain on Board 1I1|:|u|1n'l.|:j the two nominses from Ananya and the current senior

The Ceormparny had appbed t0 RBI tar A5 peior Epproval for the abtwee Transaction and the RSl has

RACL

Geartech

certificatels) subsequent to the issue of duplicates ftheracy,

RACL Geartech Limited

Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,

e Dglhi - 110019 [India) :

Tel No,; 011-66155129 | Fax No.: 0120-4588513 ~GEARS -

Email: investon@raclgeartech.com Website : www.racigeartech.con \/

Gl LII00DLI983PLED16136

KOTICE FOR THE LOSS OF SHARE CERTIFICATES A

The following share cerbficatels) of the Company have been reported &3 lostmisplaced and the holders) of the 7.
said share certficate(s] have requested the Company for izsue of duplicate shiara Cerlificatels).

Motice = hersty given that the Company will procesd o ssue duplicate shase cerificatels) o the below

mentioned personis) unkess a valid objection is received by the Company within 15 days from the date: of

publication of this nofice, Mo ¢laims will be enlerlained by the Company with respacl o the orginal share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,

(Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LOGISTICS AND WAREHOUSING BUSINESS

RELEVANT PARTICULARS

—_

{ RAUNAQ
PAN/ CIN/ LLP

Name of the corporate debtor along with

[ Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

2. | Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

http://ssarvi.com/running-cases.php

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

Revenue from operations was INR 23,51,58,386/-
as on 31st March 2021.

FolioMa. | Nare of the Skareholder Certificate No Distinctive Numbers No. of 6. | Quantity and value of main products/
; =i G ' From To Shares services sold in last financial year
X Y

0BG Bhavana J Parikh 00003526 002951608 | o02es1707 100 7. | Number of employees/ workmen N/A
0004171 Q03016108 | DO3016207 100 0.
(ooagata BASKING [ ORARA100T Ly years, lists of creditors, relevant dates for
00013054 003302458 {I‘JSEII]-fEGE 160 subséquent events of’ the process are
El]ﬂ'i'i?'jﬂ 005074908 | DOB0TS007 130 available at:

Place: Noida
Date: 14th June, 2024

Any person who hashave a clalm in rezpect of the said cerbificatads) should lodge hisherthelr claim with all
supporting documents with the Company a1 s registered office. I no valid and legifimate clamm is received
within. ©5-days: from the ‘appéarance. of his-notce, the: Company will proceed %0 issue: duplicate share
certificate]s) Lo the person listed above and no further claim would be entertained from any other person|s)

For RACL Geartech Limited
Sdi-

Gursharan Singh

Further details including last available| Expression of interest is being invited afresh for one or more assets
financial statements (with schedules) of two | of the Corporate Debtor in terms of Regulation 36B(6A) of the

Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:
http://ssarvi.com/running-cases.php
Mail to supremetransportorg.cir

mail.com

Chairman & Managing Director

Bl siearsfist |4 oncc ERES

EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOI from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This is to Infiorm to the members (ncluding ex-members) of Escorls Limited
Employees Provident Fund Trust (Trust) 1.8, the Trust established by Escorls
Kubota Limited (formerly Escorts Limiied) under Code No DL/TTE was
sierendered to Regional Provident Find Commessioner Delhi Central, Bhavishya
Nidhi Bhawan, 28 Cemmunity Cenfre, Wazwpier Indl, Area, New Delhi - 110052,
wef, 01.04.2023,

Wer further wish fo inform that any member’ ex-member whose cantribution
amount was lying unclaimed with the Trust has been depasited with Regional
Pravidant Fund Commissionar |, Delhi Central, Employees Provident Fund
Orijanization, Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

In order o claim the said amalmt, the concemed member ex-member will be
required to Geperate! Update hiz!/ her UAN. In case of gueries, you may
contact Mr. P.C. Joshi by sending an email at trust@escoriskubota.com
or at the any of the following addrasses!

|. 403, 4" Floor, DLF Tower-B, Jasola, New Delhi— 110025

i.15/5, Mathura Road, Fandabad, Haryana- 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

g e dh

RESERVE BANK OF INDIA

www.rhiorg.in
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The foflowing State Governments have offered to selt stock by way of auction, foran
aqaregate amount of T9,500/- crore (Face Valus),

AUCTION OF STATE GOVERNMENT SECURITIES

Amount | Additional
Sr. State/UT fo be horrowing Tenure Type of
No. - raised | (Greenshoe) | (in Years) | auction
{Ter) | option {For)
1. | Gujarat 2.000 - 03 | Yield
2. | Haryana 1.500 . 10 | Yield
d. | Jammu and Kashmir 500 - 21 | Yield
4. | Puniab 1.500 . 09 | Yield
5. | Rajasthan 2000 - 0 | Yield
| 1.000 . 12 | Yield
f. | Telanpana - - .
1.000 - 14 | Yield
| Total 4 500

The auction will be conducted. on Reserve Bank of India Core Banking Solution
{E-Kuber) in multipte-price formit on June 18; 2024 (Tuesday). Individual investors
can also place bids as par the non-compeatitive scheme through the Retail Direct postal
(https://rhiretaildirect.ora.in). For further details: pheasa mafer to RBE press release

"Don't get cheated by E-mails/SMSs/Calls promising you money”

FORM B
PUBLIC ANNOUNCEMENT

fReduiation 12 of e ingolvendy nd Bankruniey Board of ndia
Ippnidation Process) Rediiations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

RELEVANT PARTICULARS
L | Name of Corporate Debior RAJMAL LAKHICHAND JEWELERS PRIVATE
2 | Data of ingomporation of Corpaeate <1 A0S Ta5T

3. | Aestharity undler which Gorpoests
Dt (s |I1m1r]m“af.ﬁ'i':‘r"f&2jﬁtﬁ'='ﬂﬂ

| Incomorated under 1he Companies Ao 1056
and regetersd with Mintstry of Comorate
Affairs Rot - Moembal
4. | Corporate dentiy Mo/ Lmited | U23Z30MH1SOTPTCI10245
Liability Idetrtdication Mo, of
| sorpieats delior
T | Saddress of the regstensd office dnd
principa] allice (il amy) of cormparate

| Regralerad Ofice 85 por Aol reconds:
1R3, lohan Bezar, lalgaon, Mahaashina,

B |India, 425001
B. | Date of closwre of Insolengy 100 2024
| RosotionProcess . | .
¥, | Linuldatien commencerment daks 1A 2
of Corposatse Debar | [He bk MO T pas el Liguiisdion Grider dated
15062004
Eaqpildater recked podar woe email dated
{13 Oy 0
& | Nante and Registaation numbes of | Palak Swapnil Dasal
the Insolvency Professaanal acting 12 R, Mo

I8 B3/ IPA-COE PP BT A 302820 £ 2515
.Aﬁlirﬂ: S-Sk Mooy, Paark Wishas, LaSdshar
Fark Rogad; hear MTHL Andhers (WesL)
Mumbai-0005E.
|Emait palakdesalTr@gmadoom
{Ardress: Q0L B floon, Park Vistos; Ladubhal
Fark Road, Moar MTHL. Andhen [Wiest)
MEmbEA0006E,
| Ervdt lig.rajrraiskhichand@gmail com
(1170772024

s fquidator
dctiinges and E-miail of the Ligquisdador,
2% repsterad wah the 8nand

el

30| Addrecs and E-mall 1o e used
fer comrecponderce with the
Liguidaroy

11. [ I:Hs.'i (LAY I'l::l."!iljl;]lﬁ'!"ﬂi.l_"l al ERirs

fatice ishereDy g that the Hen'llg National Company Loe Tribunal, Mumbai Serch has
ordersd he commencement af liguidation of the RAIMAL LAKHICHAND IEWELERS
PRIVATE LIMITED vide order datesd 11,06, 2024

T sfakenalders of RAIMAL LAKHICHAND JEWELERS FRIVATE LIMITED are hershy callad
upon to Submit thelr claim with praof oneor before T /07,/ 2024, 1o the lguidator &t tha
uddress mantioned agairstdem 100

The financeal creditors: shall Submit-tnair proct of clasme by electrondc means only. Al otfar
stakghotdars marsubmit the proofof claimsin person, by post of by electronic means
Submission of false or misleading geoofs of clalm shall 2tiract peratties.

I zase & stakebalder dies nal salmil 915 claimms diurind the lquidation process, the chaims
submitted by such & stakehalder during the corporBie inasvency reSolrion process undar
the Insgfwency and Bankruptoy Board of India (Inseivency Razolution Process for Carporata
Prreans) Regulataons 20006, ghali be deamed 1o e submilted ander section 38

Date: 15/06/2024 Sd/-
Place; Mumbal PALAK SWAPNIL DESAI
{Liquidator in the matter of

RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED)
AFA Noc AR L1 E525,/08 22024/ 106149 tvalld Il 22nd October, 2024)

The Kerala Minerals and Metals Ltd
Kenanal . (b Go, of Kerala Underraking) Sankaramangalam, Koilam 691583
e - Phone: 0476-2651215 10217 E-Mail :md@kmmi.com 5

E-TENDER NOTICE

For mare detaits please visit the E-Tendering Partal: hitps:/fecenders.erala.povin o www mm.com K2

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

http://ssarvi.com/running-cases.php

TENDER |2

ITEMS 14.

"IMPORTANT" 2024 KMML_675112 1

For fabricatian, Supply, Replacemsent and Erection of Drive
and bdfer End Trunnion of Digestos-1 57

Whilst care is taken prior to
acceptance of advertising

2024 KMML 673883 1| For the supply of Brick Acid Resistant for Digester

plans

10 Last date for receipt of expression of 30th June 2024
" | interest
1 Date of issge of prgvisional list of prospec- | 2nd July 2024
" | tive resolution applicants
Last date for submission of objections to
provisional list ! Tt July 2024
Date of issue of final list of 8th July 2024
prospective resolution applicants
Date of issue of Information Memorandum, | 8th July 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants.
15, | Last date for submission of resolution 7th August 2024

copy, itis not possible to verify

2024 NMML_ 674225 1| For the supply of Brick Acid Resistant for Digester

[16. | Process email id to submit EOI

Mail to supremetransportorg.cirp@gmail.com

its contents. The Indian

2024 KMML_674286 1| For the supply of Brick Acid Resistant

Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
4
AR KL 674110 1 and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

2024 KMML_674793 1

Basic Front end Engineering Design and Project regort peegraratian
o the settimg up of 11 100 T new LG Sterage and Vaporization Faciity

advertising in its newspapers
or Publications. We therefore

2024 KMML_673980 1§ forsapghy of e Qalty C5 Pate-SHM THE, 3 WM THICTD MA THE S 12460 T

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML_673754 1

Desim, Enginesring, Supply, lstallation and commissiening of acoustic
baprier insulztion for the PLC control rmom of new PE-52 0 system

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML 675336 1} Acid Resistant Bk lising week of Spent ac blow dowa taek (T 401 C}in 2P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an
advertisement in any

Design, supply, instalkation, testing and commissioning
2024_KNML_GTA734.1) o cor 40 TPH water tube Biler iant

manner whatsoever.

Chavara 14.06.2024

S/ Managing Directar for The Kerada Mineraks and Metals Ltd

Froxiclining Busress.

UPDATER SER\;IC;'ES LIMITED

Corp. office & Regd. Office: 1" Floor, Mo.42, Gandhi Mandapam
Rood, Kotturputam, Shennal - 00085
Contact no.: +77 44 2446 3234 1 0335, CIMN: LAGTA0TNZ003PLCOS1RSS:
Website: www.uds.in; Email: compliance officer@uds;in

NOTICE FOR 217 AMMUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGM Notice

Motice i hereby giver that the 27" Annudal Ganeral Meeting (AEM)
of the company will be held through Video Conference (VC/Other
Audio visual Means (DAVM) on Manday, the 08" July 2024 a6t 12.00
PM in compliaonce with the provisions of the CompaniesaAct, 2013,
MCA and ZEBI circular doted 25.09.2023 and 07.10.2023
respectively to tronsoct the business set out in the MNotice
corraning thie s,
2. Service of document

In complionce with the obove, electronic copy of the Annual
Raport for FY 2003-24 comprising the Notice of the 21" AGM,
Financial Stotements, Board's Report, Auditor's Report and other
documents reguired to be attached thereto has been sent to all
the members whose ‘emoil oddrésses ara registared with the
Depository Participants (DPs)/Registrar ‘and Transfer Agent
(RTA). These documents ore also ovoilgble on the Compony's
weblink: hlttps:Afwaneesdsing and on the websites of the Stock
Exchange i.e. BSE Ltd fwrww bseindia.com) and Naotional Stock

Compony's Registror and Share Transfer Agent, M/5. Link intime
India Pt Ltd at httpe: Alinkintime coin, The dispateh of notice of
the AGM through emeilhaos been completed on 147 June 2024,

e-Voting

The company is praviding the facility far its members to cast their
votes in respect of all the items of business proposed for the
27" AGM under any ona of the aptions: o) remiote e-vating facility
bl e=voting ot the AGM facility. For voting instructions, members
may go through the voting process and Instructions given in tha
Annual Report,

Membeors may take specific note of following:

il Thecut-off dote for determining the voting rights 15 Monday,
the 1" July 2024,

(i Only persons whose names are recorded in the Heg'is.te-r of
Members arin the Register of Beneficial Owners maintained
by the Depositeries as on the cut-off date are entitled te
vote underany one of thevoting options.

(il ‘Members con dttend ond participate in the Annual General
Meiating through the VC/OAvM facility only, the detoils of
which are provided by the company in the Notice of the
AGM. Members ottending the Mesting through VZ/O8VM
facility shiall be counted for the purpose-of reckoning the
guarum onder section 102 ofthe Companies Act, 2013,

{re]  The remote e~voting will commence on Thursday, the 4™ July
FOZA (0900 AM) and will end on Sunday, tha 77 July 2024
(5.00PM) and will not be availloble beyond that time.

(v The members as on the cut-off dote attending the AGM ore
entitled to exercise theirvating right at the meeting thraugh
a-Voting, in case they hove not olrecdy cost their vate by
remote e-voting, Movoting is permissible ofter theend ofthe
AGM, Members who have cost their votes by remote
e-voting are alsoentitied toattend the AGM But they cannot
cost theirvote again ot the AGM,

(vil Website address ef N5DL providing Remote. e-Voting and
e-Voting services: www.eyvoting.nsdl.com

SPNFP & Associctés, Procticing Company  Seécretoriés,;
reprasented Mr. Sriram Porthasarathy Practicing Company
Secretary (Membership No. FCS: 4842 / COP: 3310), SPNP-&
Associates will be the scrutinizer of the entire woting
IGCREs,

(i)

(villy Contact details in case of grlevances pertaining to Remote
evVoting/e-Voting focility: Ms. Projokto Powle, National
Securities Depository Limited, Trade World, ‘& Wing,
&" Floor, Kamalo Mills Compound, Senapati Bopat Marng,
Lower Parel, Mumbai - 400-013 Email evoting@nedl.com;
Contoct Mo 022 48847000, Company's Mail 1D:
compliance officer@uds.in Contact Mo BYIDE TRESS

———— e e S L T L T N

For Updater Services Limited
sandhya saravanan

o e

Chennai Company. Secretary ond
Qb.Dé.lDi& Campliohce Dﬁice:}.

3 N

GFL LIMITED

Registered office; 7° Floor, Cesjay House, Dr. Annie Besant
Road, Worll, Mumbal — 400 (128 Tel. : +91-22 4032 3851
Fax No.. 91224032 3191 Website: wew. gflirmiled.co.ir

L

CIN: LES100MH198TPLCAT4824
Notice of Postal Ballot and Voting Information

NOTICE is hereby given thal, in accardance wilth Section 110 of the
CompanigsAct 2013 Mhe At} read with Bules 20-and 22 of the Companies
iManagement and Administration} Rules, 2014 including any amendment(s)
theres! {'Bules'), read with General Circular Mos, 1452020 dated Apnl 8, 2020,
172020 dated Aprl 13, 2020, 2002020 dated May S, 2020, 222020 dated
June 15, 2020, 332020 dated Saptember 28, 2020, 39/2020 dated Decamber
31, 2020, 12021 dated June 23, 2021, 2072021 dated December 8, 2021,
022 dated May 5, 2022, 112022 dated Decamber 28, 2022, 32023 dated
25" Seplembar, 2023, issued by the Ministry of Corporate Afairs (“MCAT)
thereinafier collectively referred 1o-as "MCA Circulars™) and Reguiation 44 of
the SEBI [Listing Obligations and Disclosurs Requiremeants) Regulations,
20 Sread witheapplicable SEBI Circulars, including any stalutory modificatlon
or ra-enactment thersof for the time being in force {"Listing Regulations”), tha
approval of the Mambers of GFL Limited (the "Company”) is being scught for
the following Special Besclution a5 mentioned in the Postal Ballol Notice
datad 28° May, 2024 ["Notice"). through remote e-voting only,

Iltem Mo.| Description of the Resolution

1 To approve re-appoirtment of Mr. Devendra Kumar Jain (DN
O00Z9782) as the Chairman and Managing Director of the
Company for the fenurs of & (five) years we f 1stAugust 2024 1o
31" July, 2028

In compliance with tha MGA Ciculars, the Company has completed the
dispatch of Notice along with Explanatory  Statermant thradgh é-mail on
14" June, 2024, to the Membears of the Company holding Equity Shares as on
Friday.07 June, 2024 ("Cut-Of Date”), Voling rghts shall bé reckonad on fhe
paid-up value of Equity Shares registered in the name of Members as.on fhe
Cuf-CFF Drate, & person wha is nob 3 Member anctha Cul-0Off Date (o treat he
MNofice for information purposes only,

I compliance with-the MCA Girgulars, hard copy of the Notice: along with
Postal Ballot Forms: and pre-paid business envelope will not be sent fo-the
Members for this Posial Balict. The communication of theassent or dissent of
the Memberswould take place through the remote. e=-voling svstem anly,
Mambiars may nole 1hat the Natice will aiso be avallabla sn the website of the
Company ab waww. gfllimited.couin under Investor section and may also be
aocassed on tha websites of the Stock Exchanges i.a. BSE Limited and the
Mational Steck Exchange of India Limited al www.bseindia.com and

of COSL at www.evotingindia.com.
In compliance with the provisions of Seclion 108 of the Act read with Fules,
Listing Regulations and MCA Circulars, the Company is-providing fagiliy of
remets e-voling te ifs Members in respect of the business mentiched in the
Motice, The facility of casting voies by 2 Member using remote e-voding system
will be provided by the-authorized e-voling's. agency Ceniral Deposhory
Services (India) Limited ("CDSLL
The process for ternporary registration of emall address to receive the Notice
electronically and castvotes electronically (In case emailid is not registered):
B For Members holding shares in Physical form —  Kindly prowide nacessany
datails like Fala Mo, Name of Member, scanned copy of tha Share
Cerificate {froat and back), PAN (sali-attested scanned copy), AADHAAR
(self-atiested scanned copy) by email to Company at
wineesh viingroup.com o o RTAat mt, helpdeskilinkintime coin
B. For Members holding: shares in Demat form — Kindly provide Demat
-account detads (COSL-16 digit beneficiany 10 or NSDL-16 digit DPID +
CLID), Mame, client master or copy of Consolidated Account statement,
PaM (seif-attested scanned-copy), AADHAAR (seff-attesied acanned
copy) o Company al. vingesh.w@inexgroup.com or 1o BTA at
il heipdeskalinkintime,co.in
Uiz clarified that for permanent registration, Mernbers ara reguasied o
ragistér / updata their e-maal address with their Depositary Participant{s}, In
case lhey have not already regislerad [ updated tha samea. Mambars wha are
holding shares 'in physical form are requested o _L]E-t'ihair amal addrese
registerad with the Begisirar-and Zhare Transfer Agents (RTA) by sending
email ai mi_helpdeskolnkintine. co.in
The detalled instructions regarding Postal Ballol / e-voting are provided in the
Mafice: However, Members arg requested totake note of the following details:

Sr. | Particulars. Datails
[ Nl I
1| LUnkfer | wwwevotingindia.com
awoting | To understand the process ‘of ewvoting, Members are
requested o gathrough notes o Postal Ballot Motice
2 | Cut-off date | Friday, 07" June, 2024
fir eligibility
for e-voling:
4 | E-voling |-StartsonMonday, 17" Jung, 2024 8 9:00 a.m. IST
period -Endzon Tuesday, 18 July, 2024 al 5:00 p.m. 15T
(both days inclusive)
Mole: Veling shall nod be aflowed beyord the aforesaid
date and lme,
4 | Sorutinizer | Mr. Dhrumil M. Shah [Membership No. FCS 8621 and
Details | CP.8978), Parner of Mis. Dhrumdl M. Shah, Practicing

Enn'_lEif"r_w Sacrelaries.
5 | Lastdate for} The resuils of tha Posfal Balkol will be anmouncsd not
publishing | later than 48 hours from the conclusian of these:voting,

resulls of thel The Results deciared along with the Scrutinizer's Repart
g-voling | shall be placed on the Company's websile

werwy afllimited.co.in and on the website of CIEL and wili

be communicated to the BSE Limited and Mabonal Stock

Exchangs of Indfa Limited.

Incase you have any grievances connected with e-voling, please refer thee-

vollng manual! Fraguently Asked Questions (*FAQS") available at

weew evatingindia.com of write an email o helpdesk evating@edziindiacom
ar calltell freeno. 1800 22 55 33,

By order of Board of Directors

For GFL Lirmited

5d/-

Vineesh Vijayan Thazhumpal

Place  : Mumbai Company Secretary

Db @ 147 Juni 2024

financialexp.epaptin
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Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1" Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (‘AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members at a
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai - 400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16,2024.

In Compliance with the aforesaid circulars, the Integrated Annual Report including
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m. IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Company Secretary & Compliance Officer

ACS - 28839
o0 o

Place: Mumbai
Date : June 14, 2024
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JOINT PUBLIC NOTICE

Pursu@nt bo s Masier Derachidn Aeserve Bank of India Non-Banking Financial Sompany Seale baged

Peguisions Directions. 2093

~ 362 421

ST LrBan devad

Fraanagamaitl beam sl comiiweg b mansgs e diybo-oay oparating

accordsd (s appiowal for the sme wide o latler dated 13=00- 224,

Thes motice hds Beon Houod [denbly, to e public, by The Coampary and Anarva
For sny clarficabions, pleasi contic tha undersigned

K Bhadresh Bl

Dirnctor,

Pridvas Finapciad Sandies Privels Limibed,

e O79-48408308,
Emalt dirdchora@pnyyas ance oom

PRAYAS AINANCIAL SERVICES PRIVATE LIMITED (hersinafter refered 10 25 "Pravas or 'Comipamy') i
it priveet compaery Bmsted by shares incorporated wnder the provisions of the Companiés Acf, 2013,
heving Corporate identity Nomber UST1B0GI2017TPTCOOE0ES, and |5 3 Non-Banking Firansal
Carmparyy - MF ("NBFC-MA") mgistsrad under he provisions of tha Resernve Bamk of Indiz Act, 1934,
hiwing regetration pymbe BO01 00617 dated Febiuary 06, 2030, kiving |15 réghsterad olfice af Satyam
-1/308, Amba Business Purk, Tn Mandir Campuos; Above HOFGRE! Bank, Adala, Gandhinagar, Gujamd

Py 18 & sthsrliary o Anarmt Finahce for inclusme Growth Privite Limibed (herelmaftar radernid fo 25
‘Bnamym ), an NBFC Based oul ol Abmedabad regsbered with RBI having regisiralion numbar
B-01-004583 and hiing 8 regestensd oiice ot 803, Sakar-3, Bis Ol RE, Ashram Road, Aleedabad -
3] 009, Aramya and Rs subsidiary Prayas ave impact lenders engaged in the business of exignding
ingome- generatng loata b micro-enlefpract and micralnanca borrowers .pnln..\rlly i ik maral and

T Comipany's minonty iharsholders hive sxprastod inferdst in sslling ihelr entira sharholdng bo the
heldinng compibiy Ardnya tharmity makeg Prayas the wholy ownad Sebabdiany of Anarya. The shine st
framveachion = subject bo ihe condilbong containgd in the defintive ngresments 16 be casmuled babansn
ihe Comparry, Ananyn and the menority shareholdars. All the axstng Board mambars of the Compary
will Eanlldien 19 femdin o Board Welading thi DG noesiisas 10am Anieya and e Suftaal sEalar

The Comgarmy hed appied 1o RAE o7 W prior appicval fo thie above rensdction and Tha BB Mo

RACL

Geartech

certificatels) subsequent ko the tssue of duplicates thereol,

RACL Geartech Limited
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
New Dilhi - 110049 {India)
Tel Moo 011-66155129 | Fax No.: 0120-4588513
Emall: Investeri@racigeartech.com- Website: www.raclgeartech.con
CIN ; L34300DL1983PLCO16136

HOTIGE FOR THE LOSS OF SHARE CERTIFICATES
The follawing share cartficata(s) of the Company have been reported 2= lstimispiacad and the holder(g) of the ]
said share sertifioatais) have repeested the Company bor lzsue of duplicate share cerificalels),
Molice |5 hareby given thal the Company will procaed o issue duphcate share certificate(s) to the below
mentioned person(s) unless a valld objection = recaivad by the Comgany within 15 days fram the date of
patdication of this notice. Mo ciaims will be enterained by the Company with rsapect 1o the onginal share.

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,

(Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
Indlia (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LOGISTICS AND WAREHOUSING BUSINESS

RELEVANT PARTICULARS

{/i_ 3

PAN/ CIN/ LLP

Name of the corporate debtor along with

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

3. | URL of website

assets are located

Details of place where majority of fixed

N/A

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT
http://ssarvi.com/running-cases.php

5. | Installed capacity of main products/ services | Currently there is no business operations

- of the Corporate Debtor.
Fobio tio.| | Nerie of the Sharehalder Cetificate No Distinctive Numbars No.of 6. | Quantity and value of main products/ Revenue from operations was INR 23,51,58,386/-
- ; : ; W From To Sharas services sold in last financial year as on 31st March 2021.
0029808 | Bhavana J Parikh DON0526 002051608 | 002951707 | 100 7. JNamber of employess/ Workmen N/A
O0nndAT ODA0TEI08 | onandE20T 100 8. Eurthgr details inclugiing last available| Expression of interest is being invited afresh for one or more assets
QoonETs N0E550608 | a03531007 100 financial statements (with schedules) of two| of the Corporate Debtor in terms of Regulation 36B(6A) of the
00013054 on3anddns | g03904507 100 years, lists of creditors, relevant dates for Insol d Bankruotcy Board of India (Insol Resoluti
3 { 5 subsequent events of the process ard nsolvency and Bankruptcy Board of India (Insolvency Resolution
00024758 005074908 | 05075007 | 100 bvailable at: Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise

Place: Moida
Date: 1dth June, 2034

Any person wha hag/have a daim in respect of the said cerlificatals) should kocge histhartheir claim with all
supporling documants with the Company at its regisfered office. IF no valid and legitimate claim is receivad
within: 15 days Iram the -appearance of this nobice; the Company will procesd to 1ssue duphcate share
carlificateds) 1o the parson lisked above and na Turthar clairm would be anterzined frism any other person(z),

Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:

— i

stwarsfted | onG e EHEE

_I'_-I‘ ~ TR berg LA D e

EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOIl from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

"IMPORTANT"

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

Thiz 15 {0 inform ko the members (including. ex-members) of Escors Limited
Emplovees Provident Fund Trust (Trust) i.e., the Trust established by Escorls
Kubola Limited (formerly Escors Limited) under Code No DLITTE was
surrendered to Regional Provident Fund Commissiener Dathi Cenlral, Bhavishya
Michi Bhawan, 28 Community Centre, Wazirpur Indl, Area, New Delhi - 110052,
wef 01.04 2023

We further wish to inform that any. member! ex-member whose contribufion
amount was lying unciaimed with the Trust has Deen depasited with Regeanal
Provident Fund Commissioner |, Delki Centrai, Employeas Provident Fund
Organization, Bhavishya Nidhi Bhavan, Wazipur Ind, &rea, New Delhi - 110052,

in order {0 claim the said amount, the concamed member! ex-member will be
reguired to Generate! Update his! her UAN. In case of quenes, yvou may
conizct M. P.C. Joshl by sending an emall at trusi@escortskubota.com
ar at the any of the following addresses.

|, 403, 4" Fioor. DLF Tower-B, Jasola, New Dethi — 110025
il 1545, Mathura Road, Faridabad, Haryana - 121003
For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustee

(A Gavt. of Keraka Undertaking) Sankaramangalam, Koflam 691583
ety ks AT Phone: 0476-2651215 to 217 E-Mail :mdikmml.com 12,

E-TENDER NOTICE

 Fur mare details please visit the E-Tendering Portal: htiguc favenders berala govin or wnkmml.com &

Mo TERDER 10

2024 KMML 675172 1

and Mfer End Trannian of Digestor-1 51

For RACL Geartech Limited
Sai- http://ssarvi.com/running-cases.php
Gursharan Singh Mail to supremetransportorg.cirp@gmail.com
Chairman & Managing Director 9. | Eligibility for resolution applicants under http://ssarvi.com/running-cases.php
section 25(2)(h) of the Code is available at:
10 Last date for receipt of expression of 30th June 2024
- ' |interest 1}
The Kerala Minerals and Metals Lid ” Date of issue of provisional list of prospec- | 2nd July 2024
" | tive resolution applicants
Last date for submission of objections to
provisional list JBnyees
Date of igsue of fingl list of. 8th July 2024
prospective resolution applicants
ITEMS 14.| Date of issue of Information Memorandum, | 8th July 2024
= : evaluation matrix and request for resolution
Fﬂfﬂﬁlﬁhﬁﬂ,iﬂpﬂ[j‘, Eﬂﬂammlam Erection of Drive plans to prospective resolution applicants.
15, | Last date for submission of resolution 7th August 2024

Whilst care is taken prior to

2024 KMML_673883 1| For the supply of Brick Acid Resistant for Digester

plans

acceptance of advertising
copy, itis not possible to verify

2024 KMML 674225 1|Forthe supply of Brick Add Resistant for Digester

16. | Process email id to submit EQI

Mail to supremetransportorg.cirp@gmail.com

its contents. The Indian
Express (P) Limited cannot

2024_KMML_674286 1/ Forthe supply of Brick Acid Resistant

be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
4 e ) and bricks in B stream Figment separator in U300

damage incurred as aresult of
transactions with companies,
associations or individuals

2024 KMML_674793 1

Basic Front end Esqineving Desion and Prosact regort preparation
bt the sebting up of 2 1 100 NT new LPG Starage and Vaparization Faciliy

advertising in its newspapers
or Publications. We therefore

2024 KMML_673980 7| Fursupaly of Buiks uabty (5 Pate- AN THI SN THE 10 WA THE R 11 NM THE

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML_673754 1

Dosign, Engineeting, Sunply, Installation and cammissioning of stausti
barriar ingetation fie the PLC comtred room of new PF-SFD spstem

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML 675336 1 dd Resistaat Brick lining work of Spent acd bow down tank (T401 () in 8P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an
advertisement in any

Design, supply, installation, testing and commissioning
SRS EAE ATAToL ] of new 40 TPH water tube Boiler Plant

manner whatsoever.

Chavara 14.06.2024
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RESERVE BANK OF INDIA

W rhi.org.in

LT
A

The following State Governments hava offesed to sell stock by way of auction, for an
aggregate amount of 79,500/ crore (Face Vaiue).

AUCTION OF STATE GOVERNMENT SECURITIES

5 Amount | Additional e

No| AT raised :ml (n Yoars) 35:.::
(Ter) oplion {Ter)

1. | Gufarat 2000 - 03 | Yield

2. | Heryanz 1,560 . 10| Yield

3. | Jarmmu and Kashmir 500 = &7 | Yield

4. | Pumjasy 1.500 : 09 | Yield

5. | Rajasthan 2000 | 09 | Yield
1.000 - 12 | Yield

o gty 1:000 - 14 | Yield

Tolal 0.500

Tre auction will be conducted on Reserve Bank of India Core Banking Salution
(E-Kubear) in multiple-price format on June 18, 2024 (Tuesday). Individual investors
can alzo-place bids as per the non-compelitive scheme through the Retail Direct portal

dated June 13, 2024 (Thursday) on BB website www, bl org.in

"Don’t get cheated by E-mails/SMS5ICalls promising you money”

FORM B
PUBLIC ANNOUNCEMENT

fHefulation 12 of the Fsovency and Oamkrupicy Beard of India
{LigLids tinn: Bronsse] Aegivabions 2016

RELEVANT PARTICULARS

1| mamea Corporsie Delane | RAIMAL LAKHICHAND JEWELERS PRIVATE
. | LIMITED

200 Daate al Incarparation of Sorporate i S £

| Debiar
3. | Awihorily uader whesh Corparsie
Dattoris mocorpembad resstensd

| Incarporated urder the Companies Act 1956
{ aind registored with Minssry of Corporsin
| Affalra ol - Mumbs
4, | Comporate gantey Mo, 7 Limited | U24230MHTB07PTE 110293
Liskiling toentilication Mo, ol
| corpoeate dattar
B | Address of the registared office and
principal offica (f anyyof corporats
_pdebtar

" Repstered Office &S per AOC reconds:
| 159, dohari Bazar, lakgaon, Maharashis,
Indis, 425001

&, | Dbz of closuns of Inscivency | 100G 2 02
| Fesalution Privess . —
T | Liggadation commsncement dats 11080004
| af-Corporate Debine | (Hon'ole NELToasaad Liguisgation- Ceder aated
11/06/ 2024
| Laquiciaten recaived: ardes vide entall dated
L3006, 20024
E.: | Mame and Regetration nimber of | Palek Swaped Desal
ther Irsohvancy Frofessional scing 2B Regn, Mo,
_msleuidsor |ISBUPROULPROISH01820/19535
0 1 Address and Emal of the Liguidator, | Adcresss B0, Sth flodr, Fak vistas, Lallubhai
rag regstenad with the Boand | Park foad, Mear MTHL, Andher (Westy,
| WumibsEAG00Es,

| Ernail: palakdesal f Figmizloo
[ Ackdmss 904, Dth floon Park vishes Latlubiai
Park foad, Maar MTHL, Andhen (West),

10 | Address and E-mad to be used
T Aovespontiencs with the

Ligunidator M- 00058,
Ervsall: By rajiialiakhichano@grmail.com
14, | Last gabe for submission of chims 1A O A

Molice = herdby Breen that the Honfide Matonal Company Law Tebunal, Mombal Bench has
arcerad the sommersement-of lquidation of the RAIMAL LAKHICHAND JEWELERS
PRIVATE LIMITED vide order dated 11,06, 2024,

Tiee aiekenalders af RAJMAL LAKHICHAND JEWELERS PRIVATE LINITED are herely calfied
Apr Ao submil their claim with progf oo or befoes. LLAOT 2024, to the Gipndatar &t tee
El:lﬂr'E'E-'E._I'ﬂ-ElI'I[II:IﬂEL'l SRAINELREM 0

The Nirsnciah cradnors shell submet their proal of claims By electonks rrearns anly. Al athar
Stake hesbdar gy Aubemit the pronlof Glaimsin gerdarn, Dy st or by ebacirpnie Mears,
Sunrsssionad false or rmasieading prools of sleim shall 81teas] peaalties,

Iny e g STAREIOlder aas Aol Esubmit it ciairms duringthe liqusdation plocess thea siaims
sUnmaiied '."}'5'-'.'-"- & stakehaider ruTing i Sorparate neyn Ry FEEEULION DRpcaEs Endar
the |I|5I:I|I.HE-"|E§|-'EII"IU Banbrugtey Bogrd af Indig [insohemiy Resalution Process iy Corgorate
Persorg) Regulalons, 2016 shall te deemesd 10 be sabmittecd wendersaction 35

Date: 155062024 Sd,-
Place: Mumb:ii PALAK EW__APHII. BESAl
{Liqpddator In the matter of

RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED)

AFA Mo; A8/ 1281502 22 1024 108 145 dvalid il Z2nd Ootober 2024)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

.Ql'k':rﬁ-.ﬂ 024

00 @

5d- Managing Directar for The Kerala Minerals and Metals Ltd

by Bl
oDl

UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 17 Floor, Mo 42, Gandhi Mandapam
Rond Kattirpuram, Chenﬁur AHOOTES
Contact no. +71 Ll 2805 3234 [ 0323, CIMN: LAS140THZ0G3PLCORIRSS, .
Website: www uds.in; Email: complionce officer@uds.in

MOTICE FOR 21" ANNUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGH Hotice

Matice is hereby given thatthe 21" Annlal General Meeting [AGM]
of the company will be heid throug h Video Conference (VC/Other
Audiovisual Meons (DAVM) an Monday, the 08" July 2OZ4E ot 12,00
PR in complionce with the provigions of the Companies Act, 2013,
MCA and SEBI circular doted 25.09.2023 and 0710.2023
respectively to transact the business set adt in the Notice
convening the AGH,

2. Service of document

In complignce with the obove, electronic copy of the Annual
Report for FY 2023-24 comprising the Netice of the T1° AGM,
Finoncial Stotements, Boord's Repart, Auditor’s Report ond ather
documents required to be attoched thereto has been sent toall
the members whose smail addresses are registered with the
Depositary Participante (DPs)/Registrar ond Transfer Agent
[ATA). These documents are-alss avgilable on the Company’s
weblink: https fwww.uds in/ and on the websites of the Btock
Exchanga ie B5E Ltd (wwwibseindio.com) and MNational -Stock
Company’s Registrar ond Share Transfer Agent, M/s. Link. Intime
Irdia Pt Ltd at https:linkintire.co.in. The dispatch of notice of
the AGM through email Haos been completad on 167 Jurma 2024.

e-Voting

The company is providing the facility forits memibers to cast their
votes in respect of oll the itemns of business proposed for the
21" AGM under dny one of the options: a) remaote e-voting focility
b} a-votimg ot the AGM facility. Far voling instructions, members
miay go through the voling process and Instrustions given in the
Annual Report.

Members may take specific note of following:

(i} The cut-off dote for determining the vating rights s Monday,
the 1" July 2084,

(il Cnly persons whose nomes are recordad in the Register of
Members or in the Register of Beneficizl Owners maintained
by the Depositories as on the cut-off date are entitled to
vote underany.one ofthe voting options.

(in - Members can ottend and particigate in the Annual General
Meeating through the VOOV facility only, the detaills of
which are provided by the company in the Motice of the
AGM, Members attending the Meeting: through VCADAVM
faciiity shall be counted for the purpase of reckoning the
quorumunder Section 103 of the Companies &ict, 2013,

liv) Theremoteevoting will commence on Thursday, the & July
2024 (0900 aM) and willend on Sunday, the 77 July 2034
(5.00 PM) and will not be availeble beyond thot time,

vl  Themembersason theeut-off date attending the AGM are
entitled to'exercize their vating right ot the meesting thraugh
eVating, in caose they hove not aifeady cast their vote by
remateewoting. Novating is permissible affertheend ofthe
AGM, Members whe hove cost their votes by remote
e-voting are also entitled to attend the AGM but they connot
costinervole againgt the A,

{vi) Website oddress of NSDL providing Remote e-Voting ond

fvii) SPNP & Associotes, Procticing Company Secretaries,
reprasanted Mr. Sriram Parthasarothy Prachicing Coempany
Secretary (Membership Me. FC5: £842 / COP; 3318), 5PMNP &
Associates will be the scritinizer -of the entire voting
DroCess,

RO antn-::t details in cose of grigvances pertsining to Remote
e-Voting/e-Vating facilitys Ms. Projakta Pawle, National
Securities Depository Limited, Trade Warld, ‘4" Wing,
4" Floar, KEamala Mills Compound, Senapotl Bapat Marg,
Lower Parel, Murmbai - 400 013 Emoil: evoting@nsdl.com,
Contoct No 027 48887000, Company's: Mail 18
complionceoficernmuds.in Contoct Mo  BP32E FERLT?

For Updater Services Limited

Sandhya saravanan
Company: Secretary and

Chennai

Complignce foil:ey

0 @

GFL LIMITED

.l Registered office; 7" Floor, Ceejay House, Dr. Annie Besant
Road, Worli, Mumbai — 400018 Tel. : +93- 22 4032 3851
Fax Wo.: +91- @2 a032 3197 Websito: www gfilimited.ooin
Ernail 1D: contact@@ofllirmitiad co.in
CIN: LEST00MHIGETPLOIT 4824

MNotice of Postal Ballot and Voting Information

NOTICE i3 hereby aiven that, in accordance with Sechion 110 .of thea
CompaniesAd, 2013 ['the Act’) read with Bules 20 and 22 of the Companies
(Management and Administration] Bules, 2004 including any amendmentis)
thessaf " Rules’), read wilh General Circular Mos, 142020 dated April 8, 2020;
172020 dated April 13, 2020, 202020 dated May 5, 2020, 222020 dated
June 15, 2020, 332020 dated September 28, 2020, 382020 dated December
31, 2020, 1002021 dated June 23, 2021, 20/2021 dated December 8, 2021,
2022 dated May 5, 2022, 11/2022 dated Daceamber 28, 2022, 912023 datad
25" Seplamber, 2023, msued by the Ministry of Corporate Afairs ("MEAT)
{hersinafter collectively referred o as "MCA Circulars”) and Requlation 44 of
e SEBT [Listing Obligations and Disclosure Reguirements) Begulabions,
201 5 read with applicable SEBI Circulars, including any statutory maodification
ar re-enactment thersof for the tims Seing-in force ("Listing Regulations™), the
approval of the Members of GFL Limdted {the "Company”) i bemg sosght for
the folowing Special Resolution as mentioned in the Postal Baliot Notice
datad 297 May, 2024 (Motice), through remote e=voling oniy.

ltem Mo.| Description of the Resclution
1 To apprave re-appointraent of Mr. Devendra Kemar Jan (DiN
DHIZ2S7EZ] as the  Chairman and: Managing Direclor of the

Company far the tenure of 5 {five) vears wea.f 1stAugust 2024 to
H17 Jully, 2029

In compliance with the MCA Circutars, the Company has comoleted the
dispaich of Molice . along with Explanatory Slalament throwgh a-mail on
147 June, 2024, to the Mermbers of the Company holding Equity Shares as an
Friday,07" June, 2024 {"Cut-Off Dale™). Voling rights shall be reckoned on the
pakd-up value of Equity Shares magisiered in the namea of Maembers a5 on the
Cut-DOff Dale, A person who 1z not a Member on the Cul-Off Date 1o reat the
Maofice for information plrposes only, _
In complignee with the MCA Circulars, hard copy of the Notca slong with
Poctal Balkat Forms-arsd pre-paid bosinsss anvelope will ot beosanl b the
Mambers for this Postal Ballot, The communication of the assent or dissent of
the Members wolld take place through the remote. e-voting syaiem only,
Elambears may nole that the Notica will alsp be'availabla on the websile ofthe
Caompany-at www.alllimited . co.in undar ‘Irvestor’ section and may alsc e
accessed on the websikes of the Stock Exchanges g BSE Limited and the
Mational Sltock Exchange of India Limited at www.bseindia.com and
www.nseindia.com raspactively, The Notica is also available on tha wabisita
of COEL at www,evotingindia:.com,
In complignee with the provisions of Saction 108 of the Act read with Riles,
Listing Regulabans and MCA Circulars, the Company s proveding facality of
remobe eoveling 1oz Members in respect of the businass menticned in the
Matice. The facilly of tasting vetes by a Member using remote e-voting system
will be provided by 1he authorzed e-voling's agsnocy Ceniral Deposibory
Services (fndia) Limited "COSL®,
The process for temporary registration of email address to receive the Notlce
electronically and castvotes efectronically {In case email id is not registered):
A For Members holdirgg sharas in Physical form - - Kndly provide nacessany
details ke Folio Mo, Name-of Member, scanned copy of the. Share
Cerficate: (frantand back), PAN {self-attested scanned copy), AADHAAR
[self-attested scanned copy) by email ta Company at
wingesh viEinoxgloup. com or o BTAalml helpdeskgplinkintime.c.in
B For Members halding shares I Demat form = Kindly provide Demat
acocount details (CDSL-18 digit beneficiary 1D or NSDL-16 digit DPID +
CLID ), Mame, client masier or copy of Consolidated Account statement,
PAN (sel-altested scanned copy), AADHAAR (self-attested scanned
copy) bo Company at Vireesh vi@incxgrobp.com or (o BTA at
mit.helpdeskimlmkintima.co.m
ils darified thal for permanent registfation, Members ara requested 1o
register [ update their e-mail-address with. theid Deposiiory Participanis), in
case they have not already redistered [ updated the same, Members whao are
hisddeng sharss in physical form are raguested to get thair email address
registersd with thie Ragistrar and Share Transfer Agants (RTA) by sendig
email atrnthelpdesk@@bnkintime coin
The datailled instructions regarding Postal Ballol fe-voling are provided inthe
Motica: However, Members are reguested 1o take nole ol the following details:

5r. | Particuiars Betails
Mo,
1 Link for | wwwevotingindia com

e-voling | To undérstand the process of ewoling, Members ang
raguastad togo through notes o Postal Ballol Nolice.
27 | Cut-0ff date Friday, 07 June, 2024
faar eligibility
far a-vating
3 E-voling | -Startsonhonday, 17" June, 2024 at 3:00a.m, 18T

pearicd -Ends on Tuesday, 16" July, 2024 at 5:00p.m. IS8T

(hoth davsintiusiva)
Mote: Votng shall ot be'allowed beyond the aforesaid
daie and tims.
Mr. Dhrumil M. Shah [Membership Mo, FCS 8021 and
P 3878, Partner of M's, Dheumil M, Shah, Practicing
Campany Secrefanas,

E. | Last date forl The resulis of the Pastal Ballot will b announcad nat

4 | Scrutinires
Digtails

publishing | laterthan4d hours from the conclusion of fhe e-voting,
results of they The Results declared along with the Scrutinizer's Report
e-voling  Lshall be pilaced on lhe Company's website

be communicated to the BSE Limited and Mational Stock
Exchangeof India Limted,

In cazse vous hiave any grieeances connected with eswolirg, please refer tha a-

vating manual! Fregquently Asked Questions [TFAGS™) availabla at

wiw. Evatingindia.com of write an-email fo helpdesk evoting@cdslindia.com
or call toll free na, 1800 22 55 33.

By order of Board of Directors

For GFL Limited

Sdi-

Vinesesh Vijayan Thazhumpal

Place: : Mumbai Company Secretary

Date - 14 June, 2024

°® O

financialexp.epapr.in

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1* Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“VC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (‘AGM”) of Crompton
Greaves Consumer Electricals Limited (‘the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members at a
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai - 400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Report including
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#lnvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5, 2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

c) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m.IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in afair and transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Place: Mumbai Company Secretary & Compliance Officer

Date : June 14, 2024

ACS - 28839

Pune
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- 402 421,

feii-Lrhan area

managamant tasm will coptinue bo manage the day-1o-day operalions

accorded ds approval for the same vide Hs leiter dated 13-06-2024

This nofice has teon Eseod jolntly, o the public, by the Company and Ananya
Fot any clasihcations, please comlast the uisdersigned,

M. Bhadresh Rawal

Dirschor,

Prayas Fanancial Services Private Limitad,

P 07948408308,
Emall; directoréiprayasfinancs. com

JOINT PUBLIC NOTICE

Pursiant 1o the Master Direclion Resanse Bank of Indla Non-Banking Fnanclal Company Scale basad

PHAYAS FINARCIAL SERVICES PRIVATE LIMITED {heselnatier reforred to a8 ‘Prayas’ or ‘Company’) &
a priviete company limided by shares Incorporated dndar the pronsions of he Companies Ast. 2013
having Chrpariate Iderty Number: UBT1B0GJRDITPTCOBE06E3, and i & Men-Badking Financial
Comparn - MFI {"NBFC-MFI") registéren under the provisions of the Reserve Bank of India Act, 1934
hiavineg registraton number 8.0 00361 dated Fabruary 06, 2020, having &8 ropistersd offtlce ot Satyam
17308, Amba Buginess Park, Tri Mandlf Campus, Abava HOFC/SBI Bank, Adalaj, Gandhinagar, Gojarat

Proyas |5 a subskdlany of Anamya Fanpnoa tor ngluglve Growth Privats Limsed (herainaltor relerred 10 a8
Anaryn'), an NBFC based ot of Ahmacabod registersd with FBI having registration number
N-07-00433 and having It rogistered offics at 903, Sakar-8, 8% Old BB, Ashram Road, Atmedabad -
80 DO Annaya and b9 subasliary Prayas e ompact lgnders engnged n the buginess ol aasnding
memi=-genarating ioars o megro-gntarprises and microlmancs borrowsrs pomanly o the raeal and

[h Company's minority shirelhodders hive exprossan imEmst in dedling thedr anting aharshalding to tha
R leling company Anmnya thensky making Pravyas ihn whaolly ownad Subsidary of Ananya. The shise sdle
pransaction is subject 10 thi candibong containod in the dalindtres agroements 10 be sxeciibsd Batweon
it Comgany, Ananya and e ménamy sharaholders. Al the existing Bosrd meibang of thi Campany
will eonbinug fo remaln on Board II'I-l::|l..-'I]J|1l:.| the two nominses from Ay and Ihe curmend Sanapr

The Company had apped to RBI far 85 prior &pproval far the above trangacton and the RSl has

Geartech

certificatels} subsequent to the issue of duplicates theraof,

RACL Geartech Limited
Regd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
MNew Delhi - 110019 (India)

HACL . Tel No.; 011-66155129 | Fax Hc_n.: 0120-4588513 “xﬁ EARS
Email; investon@raclgeartech.com Website : www.raclgeartech.con \ /

CiN : L34300DL1983PLCO16136

KROTICE FOR THE LOS5 OF SHARE CERTIFICATES 3

The following share cerificatels) of the Company have been reported 25 lostmisplaced and the holder(s) of the )

said zhare certficate(s] have requested the Company for izsue of duplicate share cerificalels).

Mobice = hersty given that the Company will procesd o Ssee duplicate share cerlificatels) 1o the bedow

mentioned persan(s) unkess & valid objection |s received by the Company within 15 days from the date of

publication of this nolice, Mo claims will be enlertained by the Company with respect to the original share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,
LOGISTICS AND WAREHOUSING BUSINESS

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

/‘\ (Under sub-regulation (1) of regulation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
3] s

RELEVANT PARTICULARS

{ H’.H.'I.IH.HI;I 3 1.
PAN/ CIN/ LLP

Name of the corporate debtor along with

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

2. | Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

hito://ssarvi.com/running- I

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

Helple]ls oNnGeC

0V i BN Wl

AI. ﬂl'l
% ﬂﬁmﬁ I:I"-EE
EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOIl from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This 15 to inform o the members (ncliading ex-members) of Escorts Limited
Employess Provident Fund Trust (Trust) ie., the Trust established by Escorts
Kubota Limited (formery Escorts Limifed) under Code Moo DLITTG was
sirendered to Regional Provident Fund Commissioner Delhi Central, Bhavishya
Midhi Bhawan, 28 Community Centre, Wazirpur Indl, Area, New Dedhi - 110062,
wef 01.04:2023,

W -further wish fo-inform that any member’ ex-member whose contribution
amount was lying unclamed with the Trust has been depasited vwith Regional
Provident Fund Commissioner |, Delhi Central, Employaes Provident Fund
Orjanizabon, Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

In arder to claim the said amount, the concemed membér ex-member will be
required fo Generate! Update his/ her UAN. In case of queries, you may
contact Mr,. PC. Joshi by sending an email at trust@escoriskubota.com
or at the any of the following addrassas:
I. 403, 4" Floor, DLF Tower-B, Jasola, New Delhi— 110025
ii.15/5, Mathura Road, Fandabad, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustee

T e S

RESERVE BANK OF INDIA

wvnw.rhiorg.in

fﬁﬁ-.
et

The toblowing State Governments have offered 1o sell stock by way of auction, foran
aggregate amount of T9,500/- crore (Face Valus),

AUCT]DH OF STATE GOVERNMENT SECURITIES

Amaoyni Additional
3 State/UT fo be borrowing Tenure. Type of
No. - raised | (Greenshoe) | (in Years) | auction
(¥er) option {Zor)
1. | Gujarat 2.000 - 03| Yield
2. | Haryana 1.500 - 10 | Yield
3. | Jammu and Kashmir 500 : 27 | Yield
4, ! Puniab 1,500 . 09 | Yield
5. | Rajasthan 2,000 - 08 | Yield
| 1.000 - 12 | Yield
6. | Telangana s ;
1,000 - 14 | ¥ield
| Total 9,500

The aucton will be conducted on Reserve Bank of India Core Banking Solution
{E-Kusber) in multiple-price format on June 18, 2024 (Teesday). Individual investors
can alsoplace bids as par ihe mon-competitive schemea through the Retail Diract portak
{hitps:/irhiretaildirect.org.in). For further details please refer to BBl press release
dated June 13, 2024 (Thursday) on BBl website www.rbi.org.in

“Don't get cheated by E-mails/SMSs/Calls promising you money™

FORM B
PUEBLIC ANNOUNCEMENT

fReduigtion 12 o e insalvendy-and Bankrupisy Board o mtlia
(Lignidation Procass) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHANMD JEWELERS PRIVATE LIMITED

RELEVANT PARTICLLARS
L | Mame of Corparate Debior 'RAJMAL LAKHIGHAND JEWELERS PRIVATE
S S— - - =, S— .lem ——
& | Diavba of tncomparation of Corpomate. | 210080 1997

| Beminr
3 .lf'. J'||'II'Iri'|:|. ul'u':i-E:" whu r {'.?l:lrp:‘:t'ﬁI:F'
Debior 5 Incorporaned/registenad

| Incorporated under the Gompanies At 1956
and registerad with Ministry of Corparate

| Affairs Ro - humbal

4. | Corporate Identity No. / Limited U242 30MHLZETRTCA10243
Liability Identificaticn Mo, of

| sorporate delior

5. | Address of the regisiered office and

prirezipa] aftice (ilCam) of corparale

' Registerad Cflice as per Roll recoels:
189, Johart Bazar, Jalgaon, Maherashina,

o |gemior | India, 425001
B | Diate of closwne of Insofvency 105062024
- s ﬁEE‘JIL‘t"I-H- FTE‘-I%E . e o —— -
¥ quuu:ht-u-r commercement date 1T A 2
of Carpoeats Detbdor [Han bk MCLT patesnd Liguidiasion Oroder daled
11,06,/ 7024

Linildatar recaeed podar wide wmnall dated
D106 200480
| Falak Swapnil Dasa
IBET Regn, Mo
BB IPA-COLAIPPOA BT 20 05-20,12515
[ Ardciness: D00, Stk Moo, Park Vistis, Lalbhai
Park R, Meas AMTHL, Anched s
numbal-0n05E,
| Emnzit palakdesal 7 Fagmad com
Address: Q01 Sih floor, Pars ".I‘~5t.;|5 Lasubhal
Fark Road, Near MTHL, andhen (West)
Mumbai-J 00058,
Erresat: lig,rajrsfaiichand@gmail.com
[ 11707 /2024

& | Name and Fegsteation numbes of
the Insolvencoy Professmanal acting
& Fquidater

0. | Adeiress and E-mail of tha Liguidator,
5 regastered with the Soand

10. | Agaress and E-mail to be used
| for comaspondence with the
Liguidator

11, | Last este foe submision of daines

Matice isheraby ghven that the Hon'Blo Mational Company Lae Tribunal, Mumbai Bensh has
orderst the commenoement of liquidation of e RAIMAL LAKHICHAND IEWELERS
PRIVATE LIMITED vide arderdated 11706, 20,

Tise gfakanolders of RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED are hierely callad
upon o subimit thelr clalm with proof oncor before 10°07,/2024; to the liquidator &t tha
address mantioned agairst derm 10

Thelinanceal craditors:shall submit their prect of ciawsms by electiondt means only. Al otmbar
stakaholders marsubmit the proofof claimsin person, by post or by electronicmeans
Submnission of false or misleading geoofs of claim shall atiract peraities.

I case & stakeholder doss nal suinil 15 claims dEning tha lquidation process, the ckaims
subemitted by such & stakehalter duning the corporale inEolvency resalion process undar
the Insehvency ard Bansruptey Board of India (Instivency Resatution Procass for Corporata
Pirgans) Begelatsins, 2008, shall be desmed b submilted andersection 28

Date: 15,/06,2024 Sd/-
Place: Mumbai PALAK SWAPNIL DESAI
(Liquidator in the matter of

RAIMAL LAKHICHAND JEWELERS PRIVATE LIMITED})
AFA Mo ML/ TE515,/00 21024 106149 (valid 6l 22nd Jotober, 2024}

= . Distinctive Numbers . | No. of 5. [ Quantt ; .
i : harehol ) : y and value of main products/ Revenue from operations was INR 23,51,58,386/-
ke o Sl nstuicdon ReRcR iy From Ta Shares services sold in last financial year as on 31st March 2021.
N0 E0G Bhavana J Parikh OO0GAS2E O02051608 | O02051707 100 7. | Number of employees/ workmen N/A
aoood47T D030 6108 | DOS01R207 100 8. Eurthgr details incIuding last available| Expression of interest is being invited afresh for one or more assets
oo00Es1a 003530908 | 003531007 | 100 financial statements (with schedules) of two| of the Corporate Debtor in terms of Regulation 36B(6A) of the
A g years, lists of creditors, relevant dates for : :
00013054 003904408 | DO0390L4507 o0 i e S v gy g —— Insolvency and Bankruptcy Board of India (Insolvency Resolution
DOdEaT5a DDA0TAS0E | OOR0T5007 100 available at: Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Any person who hashave a claim in respect of the: said certficatels) should lodge hsiherthelr claim with all Resolutlon. For further detals, kindly refer to the detailed invitation
supporting dacuments with the Company a1 Hs registered office. If no valid and legiimate claim i recsved of expression of interest (link given below). Please refer detailed invi-
within 15-days from the appearance of this notice, the' Company will proceed o issus duplicate share tation of expression of interest with details of assets of the Corporate
certificatels) to the person listed above and ng urlher claim would be entertained from any other person(s) Deptor, and relevant dates for subsequent events of the process,
For RACL Geartech Limited available at
Edi- http://ssarvi.com/running-cases.php
Place: Noida. Gursharan Singh Mail remetran rg.cirp@gmail.com
Date: 14th June, 2024 Chairman & Managing Director 9. Eligipility for resolution applicgnts qnder http: rvi.com/running- .ph
section 25(2)(h) of the Code is available at:
10, | Last date for receipt of expression of 30th June 2024
- ; " [interest
The Kerala Minerals and Metals Ltd ” Date of issue of provisional list of prospec- | 2nd July 2024
(A Gove. of Kerala Undersaking) Sankaramangalam, Kollam 691583 " | tive resolution applicants
rins e 47 Phone: 0476-2651215 t0 217 E-Mail :md@kmml.com 12, | Last date for submission of objections to |, |\ 5004
E-TENDER NOTICE provisional list y
i oL ; ; Date of issue of final list of
 Far more detals please visit the E-Tendering Portak hotpuz/ecenders.herala.govin o wwwfomml.com B e e e Bt July:2024
Ho| TENDER 1D I ITEMS 14.| Date of issue of Information Memorandum, | 8th July 2024
I T 1 : evaluation matrix and request for resolution
"IMPORTANT" 11 2024 KMML 675772 1 Fnrfahrn:atlan,smpplj. Eep_lmmmt and Erection of Drive olans (o prospective resolution applicants,
: : _ - — | and ldter End Trunnion of Digestor-157 15, | Last date for submission of resolution 7th August 2024
Whilst care is taken prior to 2024 KMML 673883 1] For the supply of Brick Acid Resistant for Digester |__lpans _ _ _ _
acceptance of advertising 16. | Process email id to submit EOI Mail remetran rg.cirp@gmail.

copy, itis not possible to verify

2024 KMML_674225 1] For the supply of Brick Acid Resistant for Digaster

its contents. The Indian
Express (P) Limited cannot

2024 KMML_674285 1| For the supply of Brick Acid Resistant

be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
4
2024 KMML_674110.1 and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

Basic Front end Engineering Design and Project report pregaratian
st o the setting ug of 11 100 T new LPY: Starage and Vaporization Facity

advertising in its newspapers
or Publications. We therefore

2024 KMML 673980 7| Forsepphyof Grker Doalty (5 71ate- S THIC & MR THICTD M THICA 12 T

Date: 15.06.2024

recommend that readers
make necessary inquiries

2024 KMML_673754 1

Desiqn, Enqinesring, Supply, istallation and commissiening of acoustic
baprier insulation fur the PLC control room of new PF-58 0 system

Place: Navi Mumbai

before sending any monies
or entering into any

2024 KMML_675336_ 1 Aeié Resistant rick fsing woek of Spent acidblow dowe tank 7 401 Cfin 18P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an

| Design, supply, installation, testing and commissioning
“’J 2024_KNML_STAT341) i cor 40 ThH water tube Bler Plant

advertisement in any
manner whatsoever.

!'.'I"ra‘u'ara 14.06.2024

5 Managing Director for The Kerala Mineraks and Metals Ltd

4 R

Focelining Bsree=s
Eerifc

UPDATER SERVICES LIMITED

Corp. office & Regd. Office: 1" Floor, No.42, Gondhi Mondapam

Food, Katturpuram, Chennal - &00085
Contoct no.: +51 44 2445 3234 | 0333, CIN: L7 40TN 2003 PLEOS1955:
Website: www.uds.in; Email: compliance.officer@uds.in

NOTICE FOR 217" ANNUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1. AGM Notice

Motice is hereby given that the 27" Annual Genegral Meeting (AGM)
of the company will be held through Video Conference (VC/Other
Audio visval Means (DAVM) on Monday, the 08 " July 2024 af 12.00
PM in complignce with the provisions cf the Companies Act, 2013,
HMCA and SEBI circulaor dated 25 09.2023 and OF10.2023
respectively to transoct the business set out in the MNotice
cormvaningthe AGM:

2, Service of document

In complionce with the obove, electronic copy of the Annual
Repart for FY 2023-24 comprising the Motice af the 21" AGM,
Finoncial Stoterments, Boord's Report, Auditor's Report ond ather
documents reguirad to be ottached thereto has been sent to all
the members whose emoil oddresses are registered with the
Depository Participants {DPs)/Registrar and Transfer Agent
{(RTA). These documents are also ovoilable on the Compony's
weblink: https:fewwwudsind and on the websites of the Stock
Exchqnge L&, EI“F Ltl:li 'r'-“-“.'_".!"-"-'a_bﬁl‘_él'ldml com) and h.lc:tic:-nql St-:rck

Compony's Registrar c:nd Shure Trﬂnsfer Agent, M /5. Link Intime
India Put Ltd at httpe: linkintime.coin. The dispateh of notice of
the AGM through émeil has been completed on 1487 June 2024,
e-Voting

The company is providing the facility for its members to cast their
votes in respect of all the items of business proposed for the
21" AGM under any one of the options: a) remate e-vating facility
b) e-voting at the AGM facility. For voting instructions, members
may go through the voating process ond Instructions.given in the
Annual Report,

Members may take specific note of following:

(il Thecut-off date for determining the voting rights is Monday,
the 1" July 2024,

(il  Only persons whose names are recorded in the Register of
Members or in the Register of Beneficial Cwners maintoined
by the Depositories as on the cut-off date are entitled to
vote underony one of the voting options.

{ifl) Members con attend ond participate in the Annual General
Meeting through the VC/0aVHM facility only, the details of
which are provided by the company in the Notice of the
AGM. Members attending the Meeting through VZ/O8VM
tacility shall be counted for the purpose of reckoning the
guarum under Section 103 of the Companies act, 2013,

(vl  The remote e-voting will commence on Thursday, the 47 July
FO2L {0%9:00 AM) and will end on Sunday, the 77 July 2024
(5.00PM) and will not be availoble beyond that time.

(v} The members as on the cut-off dote ottending the AGM are
entitled to exercisetheirvating right at the meeting through
e-Voting, in cose they hove not olreody cast their vote by
remote a-voting, Mo vating s permissible afterthe end ofthe
AGM, Members who hove cost their votes by remote
e-votingare also entitled toattend the AGM but they cannot
cost theirvote againat the AGM,

(vi] Website address of N50OL providing Remote e-Vating and
evoting services: www.evoting nsdl.com
(vil SPFHP & Aszociotes, Practicing Company Secretaries,
reprasented Mr. Sriram Porthasarathy Practicing Compaony
Secretary (Membership No. FCS: 4842 / COP: 3310), SPNP-&
Associates will be the scrutinizer of the antire voting
process.
{viil} Contact details in case of grievances pertaining to Ramote
evoting//e-Voting focility! Ms. Projokta Powle, National
Sécurities Depository. Limited, Trade Werld, &' Wing,
& Floor, Komala Mills Compound, Senapati Bapat-Marg,
Lower: Parel, Mumbal - 400 013 Email evoting@nedl.com
Contoct Moo 022 48847000, Company’s Mail 1D:
compliance. officor@uede.in Contact MNo.: B9398 FRESD
For Updater Services Limited
Sandhya soravanan
Cempany Secretary and

Chennal

14.06. 2024

- Complionce Dﬁicei}

financialexp.epapr.in

] GFL LIMITED

Registered office: 7" Floor, Cegjay House, Dr. Annie Besant
Road, Worli, Mumbal =400 018 Tel, 1 +21- 22 4032 3851
Fax Hu -‘91- 22 403.! 3191 Wﬂbsita-: wien aillimetad. cain

CIN: L55 100MH19B7PLCAT4824
Notice of Postal Ballot and Voting Information

MOTICE is hareby givan thal, in accardance with Saction 110 af the
Companies Act 2013 Mthe Act') read with Bules 20-and 22 of the Companies
{Management and Administration} Rules, 2014 including any amendment(s)
thetes! {'Bules'), read with Ganerdl Circular Mos. 1452020 dated Apnl 8, 2020,
Y2020 dated Apnl 13, 2020, 202020 dated May 5, 2020, 2272020 dated
June 15, 2020, 3302020 dated Baptember 28, 2020, 3972030 dated Dacamber
31, 2020, 1042021 dated June 23, 2021, 2002021 dated December 8,-2021,
2022 dated May 5, 2022, 112022 dated Decembar 28, 2022, 92023 dated
28" Saptember. 2023, issued by the Ministry of Corporale Affairs (“MCAT)
thereinafter collectively referred 1o as "MCA Circolars”) and Fegulalion 44 of
the SEBI [Listing Obligations and Disclosure: Hequiremeants ) Regulalions,
2015 read with applicable SEB| Clrculars, including any statutory modification
or ra-enactment thereof for thetime:-being in force ("Listing Regulations”), the
approval of the Members of GFL Limitad (lhe "Company”) is being sought for
the following Special Resclution as mentioned in the Postal Ballol Notice
dated 28° May, 2024 ("MNotice”). through remaote e-voting only;

item No.| Description of the Resolution

1 To approve re-appoirtment of Mr. Devendra Kumar Jain (DIiN
OOO2a¥E2) as the Chairman and Managing Direclor of the
Company for the tenurs of & (five) yvears w.e f 1stAugust 2024 1o
31" July, 2029

In compliance with the: MCA Ciroulars, the: Company has - complated the
dispatch of Notice atong with Explanatory Staterment through a-mail on
14" dune, 2024, to the Members of the Company holding Equity. Sharas as an
Friday.07" June, 2024 ("Cot-0Of Daks™). Voling rights shall be reckonead on the
paid-up value of Equity Shares reqgestered in the name of Members as-on the
Cout-0rF Drate, A person who is not a3 Member anthe Cut-0f Date fo treat he
MNatice for information purposes only,

In compliance with the MCA Circutars: hard copy. of the Neofice along with
Postal Ballot Forms-and pre-paid business envelope will ot be sent o the
Members for this Postal Balict, The communication of the as=sent or dissent of
the hMambers would take place through the remote e-vollng system only,
Members may nobe that the Notice will also be available on the website of the
Company ab waww. gfllimited.co.in under ‘Investor section and may also be
a-::n:ess:—:u Gn tha websites of the Sh:lr.l-'. E:«({.hangés ia. BSE Llrni!Eu:!l and e

In mmplﬂa nce '-w:h the pmws’h'm:i {:—f Section 108 of the Act read with Rides,
Listing Requlations and MCA Circulars, the Company is providing faciliy of
remete e-voting to s Members in respect of the business menfiched in the
Motice, The facility of Casting votes by 2 Member using remcte g-voling system
will be provided by the authorized e-wvoling's agency Central Depository
Services (India) Limited (“CDSLL
The process for termmporary registration of emall address to receive the Notice
electronically and castvotes electronically (in case email idis not registered):
A For Members holding shares in Physical form —  Kndly prowide macessany
dafalls like Falka Mo., Name of Member, scanned copy of tha Share
Carlificate {front and back), PAN (salf-attasted scanned copy), AADHEAR
(self-atiested scanned copy) by email to Company at
vingesh viinoxgroup. comorto RTAat mt helpdeski@linkintime co.in
B. For Members holding shares in Demat form — Kindly provide Demat
account details (CDSL-16-digit bensficiary 12 or NSDL-16 digit DFID +
CLID, Mame, clieni master. or copy of Consolidated Account statement,
PaM (zeif-attested scanned- copy), AADHAAR (zeff-attested acanned
copyl o Company at vingesh. v@inexgroup.com or 1o BTA at
rthelpdeskalinkintime codn
H.ig clarified thal for permanent registration, Members are reguasied o
ragister / updale their e-mail addrass with their Depasitary Participant{s?, In
case they have not already registerad [ updated tha sarma. Membears wha are
holding shares in physical form are requested to get their email address
registerad with the Regisirar and Share Transfer Agents (RTA) by sending
email af mi.helpdeskimlinkintime . co.in
The detailed instructons regarding Postal Baliot ! e-waling are provided in the
Maodice. However, Members arg requested tofake note ofthe following detadls:

Sr. | Particulars Dutails
LN —
1| Linkfor | www.evotingindia.com

a-voling | To understand the process of ewvoling, Members are

requested iogothrough rictes o Postal Ballo Natice
Friday, 07" June, 2024

& | Cut-ofi dats

Four exligganl ity
for e-wvoting
3 | E-woling |-StartsonMonday, 17" Jung 2024 at9:00 a.m. IST
period -Endson Tuesday, 16" July, 2024 al 5:00 pora. ST

(both days inclusive)
Mole: Veting shall noi be allowsd beyond the aforesaid
date and tme.
Mr. Dhrumil M. Shkah [Membership Mo, FCS 8021 and
GP:-3978], Parner of M's. Dhrumil M. Shah, Practicing
Company Secrelaries.
5 | Last date for] The results of the Pastal Ballot will be announced niot
publishing | fater than 48 hours from the conclusion of thee=voting.
resLits of thﬁ'- The Resulizdeciared slong with the Scrutinizer's Repart
e=woling | shall be placed on the Company's website
www, gfllimited.co.in and on the website of CRSL and will
be communicated o the B3E Limited and MNational Stock
Exchange of India Limited.

4 | Sonatimizer
Details

Incase you have any grievances connected with e-voting, please refer the e-

valing manual! Freguently Asked Questions ("FAQS") available at

wenw. evatingindiacom o write an emall o helpdesk evating@edslindiacom
arcall ol freeng. 1800 22 5533,

By order of Board of Directors

For GFL Limited

Sdi-

Vineesh Vijayan Thazhumpal

Place : Mumbai Company Secretary

Brate @ 147 Junae, 2024

BENGALURU

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1* Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (“AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members ata
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai-400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16, 2024.

In Compliance with the aforesaid circulars, the Integrated Annual Reportincluding
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (‘RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m.IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadav,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGMin afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Company Secretary & Compliance Officer

ACS - 28839

Place: Mumbai
Date : June 14, 2024

S R s
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JOINT PUBLIC NOTICE

inancial Company Scale based

Pursaant to the Master Direction Reserve Bank of India Non-Banking F
Reguiations [wections, 2023

PRAYAS FINANCIAL SERVICES PRIVATE LIMITED { herdinatter refarred b a8 Prayas’ of Company'} =
& privale company Gmided by shares: incorporaied untder the provisions of the Companies Act, 2013
hawing Corporate ldentity Number. UET190GI20ITPTRISGOEY, -and .2 Non-Banking Financiz!
Company - ME ("NBRG-MA") registerad under-the provisions of the Reserva Bank of Indis- Act, 16834
hawirg regisiration number B.079_0081 T dated February B6; 2020, having iks registered odfice at Satyam
-1/308, Amba Buginess Park, Tri Mandir Campus, Abowe HOFG/SBI Bank, Adats|, Gandhinagar, Gujarat

- 382 421

Pravas 15 a subsidiany ol Anania Fnancs for ihcluslies Grovdh Private Limded (bardinatter refirred 10 as
‘Arania’), an NBFC bosed owt of Ahmedabad registersd with RBI Having ropistration numier
M=F-00493 antf having 85 reglsiened office at 903, Sakihr-9, B's Old RBI. Ashtam Road, Ahmsdabad -
380 DR, Ananya and (kg subpbdiiny Pravas an bnpact endars eagaged i the busioess of axdending
0 macro-eatarprises and microlingach Borrowers primasily @ ine rural and

mcami-gensratng loang
BOmEustan arass

The LM pAnyY N minarey Sharabiokiare havd axprossnd inbersst in ".r'llll'nu IfEir entire ".|‘1:|r|'-|'||_'l||ﬂll'l||] b Hha
halding campany Anmnya thanaly making Prayas t wholly dwndd Subsidiary of Anaays, Thi ghird sale
fransactinn 2 subjenl o thie condiong containgd In tho detindtiee agraements 19 be dastuled belwdon
thit Company, Ananya and the minardy sharehniders. Al the existing Board memibsrs. of he Company
will caninue 1o ramain on Beard inclisdeng tha wo nondneas from Ananya and ihe curren) sEnip

managorment team will continue bo minage th day-ta-day oparations.

The Company had applec to BB far @5 prior spproval Tor -the above transachion and the HE has

agrorded He approdal for the same vide ds lefter daled 13-08-2024

This natice has bean Esead [ainthy, (o e gubhc; by the Company and Angna
For any clarifications, piease contact the undersigned.

hér. Bhadresh Rawal

Directos,

Frayas Financlal Services Privaze Limited,

P 0rS-d8408308,
Email; mirectoriprayasfingncs com

RACL

Geartech

cartificates) subsequent to the isswea of duplicates therat!,

RACL Geartech Limited N
Rengd. Office: 15th Floor, Eros Corporate Tower, Nehru Place,
Mew Dethi - 110019 (India)

Tel Mo 011-66155429 | Fax No.: 0120-4588513

Email; investorf@raclgeartech.com Website ; www.raclgeartech.con
G L34300DLT9EIPLCDIG136

NOTICE FOR THE LOSS OF SHARE CERTIFICATES 3.
The following share cerlificatais) of the Company have been raporied a5 last/msplacad and the holder(s) of the z
said share certficate!s) have reqessted the Company forissue of duplicate share cerdificatels).
Motice k5 hereby givan that the: Company will procesd 10 ssue duplicate share cedificatels) to the besow
mentioned personis) uniess 3 valid objection is received by the Company within 15 days from the date of
publication of this nolice. Mo claimg will be’enterlained by the Cormpany with respect to-the original share

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN TRANSPORTATION,

(Under sub-regulation (1) of requlation 36A read with regulation 36B(6A) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LOGISTICS AND WAREHOUSING BUSINESS

Rl 3T

RELEVANT PARTICULARS

Rﬁﬂﬂﬂﬂ 1.

g T EHRS PAN/ CIN/ LLP

Name of the corporate debtor along with

Supreme Transport Organisation Private Limited
PAN- AAMCS0611A
CIN- U60230MH2008PTC216143

2. | Address of the registered office

5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),
Mumbai, Maharashtra, India, 400059

URL of website

N/A

assets are located

Details of place where majority of fixed

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT

http://ssarvi.com/running-cases.php

5. | Installed capacity of main products/ services | Currently there is no business operations

of the Corporate Debtor.

“Revenue from operations was INR 23,51,58,386/-
as on 31st March 2021.

Folio No. |  Name of the Sharsholder Certificate Na Distinctive Numbers | No. of “6."| Quantity and value of main products/
' ' From To Shares services sold in last financial year
0021604 Bhavana J Parikh 00003525 02951608 | 002051707 | 100 7. | Number of employees/ workmen N/A
D45 71 DOaMeI0E | D03016207 108 c.
Egﬁg;ﬂ gggggﬁiﬁ ggggglgg'; 1&% years, lists of creditors, relevant dates for
' b t ts of th
00024759 DOEOTAS08 | BASOTE00T s :saiT:&:eaq: events of the process are

Placa:-Mokda
Date: 14th June, 2024

Any person who hashave & claim in respect of the said cerificate(s) should lodge Mesdhertheir claim with all
supporting documents with tha Company at s registered offica. If no valid and hegitinata caim s recaived
within 15 days. from the appeatance of this notice, the Company will prodsed o issus duplicate share
certificatels) to the person listed above snd no furlther claim would be enferiainad from any other person{s).

For RACL Geartech Limited
Sdl-
Gursharan Singh

Further details including last available| Expression of interest is being invited afresh for one or more assets
financial statements (with schedules) of two | of the Corporate Debtor in terms of Regulation 36B(6A) of the

Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:

http://ssarvi.com/running-cases.php

Mail to supremetransportorg.cirp@gmail.com

Chairman & Managing Direchor

r—'—-\Jl‘r —,I'

ONGCEYler it fkeils]a]c1s] CNGC

__"'Iu;

EOA & HPHT ASSET, KAKINADA (A.P.)

GLOBAL EXPRESSION OF INTEREST (EOI)
EOA & HPHT Asset, ONGC, Kakinada, invites EOI from Global Oil &
Gas Companies to join in as partner (with Participative Interest) for
firming up a viable strategy in the DDW (HP-HT field, Block: KG-OSN-
2001/3). For more details log on to https://tenders.ongc.co.in

TO THE MEMBERS OF ESCORTS LIMITED

EMPLOYEES PROVIDENT FUND TRUST

This is:to inform fo the members (including ex-members) of Escorts Limsed
Emproyees Provident Fund Trust {Trust) .., the Trust established by Escorls
Kubota Limited (formerly Escorts Limited) under Code No DLIT7T6 was
surrendered to Regional Provident Fund Commissioner Delhi Central, Bhavishya
Nichi Bhawan, 28 Community Centre, Wazirpur Indl, Area, New Dedhi - 110052,
w.a:tf, 01.04. 2023

We further wish 1o inform that any member/ ex-member whose contribution
amount was lying unciaimed with the Trust has been deposited with Regional
Provident Fund Commissioner |, Delhi Central, Emplayees Provident Fund
ﬂrgamzaﬁu}n. Bhavishya Nidhi Bhavan, Wazipur Ind. Area, New Delhi - 110052,

It arder to claim the said amount, the edneemed member’ ex-miemberwill be

required to Generate! Update hisf her UAN. In case of gueries, you may
cortact Mr, RC. Joshi by sending an email at trust@escorskubota com
orat the any of the following addresses:
I, 403, 4" Floor, DLF Tower-B, Jasola, New Delhi - 110025
i.15/5, Mathura Road, Fandabad, Haryana - 121003

For ESCORTS LIMITED EMPLOYEES PROVIDENT FUND TRUST

Sdl-
Trustee

=i ol

-5’1'-:'7"*.- .
I B v e S
dbs)  RESERVE BANK OF INDIA
*L_fa“ f,ﬁ www.rhi.org.in

The foftowing State Governments have offered 1o sall stock by way of auction, for an
angregate amount of $9,500/- crore (Face Value).

AUCTION OF STATE GOVERNMENT SECUHITIES

: Rpurt | Addtional |
No|  StaleT cised | @rommates (i Years) o
{Ter) | optien (Tor)

1. | Gujarat 2000 - 03 | Yield
2 | Haryana 1.500 : 10 | Yisld
3. | Jammu and Kashmir | 500 - 37 | Yield
4. | Plnjab 1,500 - 9| Yield
5 | Rajasthan 2.000 : 09 | Vield

1,006 - 12| Yield
n{ S 1000 | e

Total o500 | ' :

The auclon will be conducted on Reserve Bank of Indla Core Banking Sofution
{e-Kubar) in multiple-price format on June 18, 2024 (Tuesday). Individual Investors
can also place bids as per the non-competitive scheme through the Retail Direct portat
(htlps://rhiretaildirect.org.in): For further details pigase refer to REI press rélease

dated June 13, 2024 (Thursday) on BBl website www.rbi. org.in

“Don't get cheated by E-malls/3MS3s/Calls promising you

money"”

FORMB
PUBLIC ANNOUNCEMENT

{Regidation 12 of thednsoivency ahd Badkrupicy Boand of india
{Liguidadion Process) Reguistiong, 2006

FOR THE ATTENTION OF THE STAKEHOLDERS OF

RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED

Lmmeaaner RELEVANT PARTICLULARS L
1, | Mame of Corporate Debior, RAJMAL LAKHICHAND JEWELERS PRIVATE
Lo | 3 __ . | LIBITED

Z. | bgte of nooeparation of Gorposate | iL-ﬂ:.i-Bf:l_}H.-'

Bebiorn
3. | Authorty under which Corporate
Deddor is incorporated registensd

Incomporated under the Companies Ac-3956
and ragstered with Ministre of Conporata
[ Afairs Rol - Mymiba)
4. | Corpoeate [dentiy Mo, o Limiléd LA 73O BETPTCT 0243
Lratility Idertification Mo, of
“nrm-‘iat? rJE-I:ﬂm
E. | Addvess of the registered office and

prncipad offica (IFamy} of conporate

| Reglsterad: Office as par ol records:
188, hohan Bazar, lslgaon, Mahsrashia,

| deblor { India, 435001
B | Dite of clostre of Insobsendy: 10 .IE, i
Resaluliod Pricess
T [ quidation comimencement date | 11/06/2024
of Corpreane Debdor (Hea'bile NCLTpeasad Ligukiation Order dated
137062024
Lapuidator receied. ordar vda emall dated
| 12406,/3024)
g | Name and Regstation number of | Folak Skapnil Desi
brar I ey Professsnal aciing IGE] Resgn, Mo

BB IP-CE A PR B 30 1820/ 12515

| Address: S0d G flooe, Park Vistas, Lafubial
Fark Foad, Near MTHNL Ardfer (Wast,
humbaA0Gaha.

| Erript rJ.JI'-!-lduE.alTTﬂ'ﬂm LLom :
Adress: 01 Sth Mo, Pad Vastas, Lasubhai
Park Road, Mese MTNL Arcdhes (West),
MfumbraEHKG 5.
Ernait: liq.rajraiakhichand@gmail.oom

13072020

Motice is nereky Tven that the Heodbie National Compaey Lew Tribunal, Mumisai Benal has
orderesd the cormancarrent’ of liguidation of the RAIMAL LAKHICHAND JEWELERS
PRIVATE LIMITED vide ceclor daged 150085 2024

e erakanolders of RAMMAL LAKHICHAND JEWELERS PRIVATE LIMITED ars herely callad
upnn ta submit their claim with: praof oo er before L3/0702024, 1o tha liquidator ot the
address mentioned agairst e 10,

The financial creditors shall submit their proof of claims bvelectrenic means.anle A1 Sthor
stakengders miay sobmil the preal of clgims In person, oy posl by elecironle means.
Submission of false or miskeading praafs of claim shall Fivact pehaities,

In £3sa 8 stakehplder does Aot svbmiit s clalms dering the iiquidstion prosess, the'cialms
submithed by such & stakeholder dunng the corporata snsolvency rasollition. process undsar
the Insevandy and Baakruptey Boecd of India {Insaleency Resalution Process for Corporates:
Bersons! Regitatons, 2046, shall be desred to b submithed wndarsaction 38

Date: 1506,/ 2024
Place: Muembai

s Ll At
B, | Adgsass and E-mail of the Liquitator,
as repstered with the Board

10, | Address and E-mail to be )
Tor ogrrespandense with the
Licppidator

11| Last date for submssion af daims

Sd/-
PALAH SWAPNIL DESAI

{Liguidator in the matter of

RAJMAL LAKHICHAND JEWELERS PRIVATE LIMITED)
AFA Nos AAL 12535,/ 02/ 221024,/ 106143 (vafid Hill 22nd Gclober, £024]

The Kerala Minerals and Metals Litd
KL . (4 Gort, of Kerala Undertating) Sankaramangalam, Koflam 691583
Phone: 0476-2651215 10 217  E-Mail :mdakmml.com 12,

E-TENDER NOTICE

For mare detasts please it the E-Tendering Partal: hitpsc/fecendersherale povin ar wwew kmm com

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

http://ssarvi.com/running-cases.php

No| TENDER 1D

ITEMS 14.

"IMPORTANT"” 2024 KMML_675112 1

Forfabrication, Supply, Replacement and Erection of Drive
and kdler End Trunnion of Digestor-1 5T

Whilst care is taken prior to
acceptance of advertising

2024_KMML 673883 1| For the supply of Brick Acid Resistant for Digester

plans

10 Last date for receipt of expression of 30th June 2024
" | interest
” Date of issue of provisional list of prospec- | 2nd July 2024
" | tive resolution applicants
Last date for submission of objections to
provisional list ! Tt July 2024
13 Date of i_ssue of fingl list of. 8th July 2024
prospective resolution applicants
Date of issue of Information Memorandum, | 8th July 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants.
15, | Last date for submission of resolution 7th August 2024

copy, itis not possible to verify

2024 KMML_674225 1} For the supply of Brick Acid Resistant for Digester

16. | Process email id to submit EQI

Mail to supremetransportorg.cirp@gmail.com

its contents. The Indian
Express (P) Limited cannot

2024 KMML 674286 1] For the supply of Brick Acid Resistant

be held responsible for such
contents, nor for any loss or

Dismantling and application of Refractory Castables
i and bricks in B stream Pigment separator in U300

damage incurred as a result of
transactions with companies,
associations or individuals

vt e Eireeiog e and P epurrearcn
2024_KMML_S7AT3 T o e cting o 2 00T e LGt andVapuizton oty

advertising in its newspapers
or Publications. We therefore

2024 KMML 673980 1| o sapalyof foder Qualtty (5 Flabe-SWMTHI, B MW THIC 1 MA THES T2 N TR

Date: 15.06.2024

recommend that readers 8
make necessary inquiries

Design, Engineesing, Supply, stallstion and commissieaing of acoustic
2024 NMML ST3158. 1 ot o the Mok ool e PESED s

Place: Navi Mumbai

before sending any monies
or entering into any

9| 2024_KMML_675336 1 Acié Recistant Bricklining werk of Spant acid lew dorwes task (T 401 CJin 6P

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8

Resolution Professional of Supreme Transport Organisation Private Limited

SSARVI Resolution Services LLP (IPE Appointed as IP).
(Through its Partner and authorized signatory Mr. Prashant Jain)

Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008
Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,
Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

agreements with advertisers
or otherwise acting on an
advertisement in any

Dasign, supply, installation, testing and commissioning
19[ 2024._KMML 6747581 o new 40 TPH water tube Boller Plant

manner whatsoever. amram 14,06, 2024

=LA T TS

S~ Managing Director for The Kerata Minerats and Metads Ltd

-

Riicimining P serwes.
Cad

UPDATER SERVICES LIMITED

Corp. office & Regd. Office; 1" Floor, No.£2, Gondhi Mandapam
Road, Kotturpuram, Chennai - 600035
Contoct no.: #9154 20445 3234 | 0533, CIM: L7410 THN2003PLCOR1R5S;
Website: www.uds,in; Email: compliance officer@ids.in

NOTICE FOR 21" ANNMUAL GENERAL MEETING OF
UPDATER SERVICES LIMITED
1, AGM Notice

MNotice is heraby given thot the 21" Annual Generol Meeting [(AGM)
of the company will be held throuagh Vides Corferance (Ve Dther
Audio visual Means (DAVM) on Menday, the 087 July 3024 ot 12.00
PMin complianceswith the provisions ofthe Companies &ct, 2013,
MCA and SEB! clrcular doted 25092023 :and 0FI10.2023
raspectively to transact the business set out 0 the Notice
convening the AGH,
2. Service of document

In compliance with the above; electronic cepy of the Annual
Repaort for FY 2023-24 comprising the Motice of the 21" AGM,
Financial Statements, Board's Beport, Auditer's Repart and other
docurnents required to-be ottached thereto hos been sent to all
the members whose emoil addresses are ragistered with the
Depository -Participants: (DPs)/Registror and Transfer Agent
(RTA). These doocuments are also avoilable on the Compony's
weblink: httgswwwudsiny ond on the websites of the Stock
Exchange 1.8, BSE Lid {www. bséindia.com) and Natiomal Stock
Exchange of India Ltd. (wwiw nseindig.com) and onthe website of
Company's Registrar and Share Transfer Agent, M5 LinkIntime
India Put Ltd at hitps:4linkintime,co.in. The dispotch of notice of
the AGM through emailhas been completed on 147 June 2024.
e-Voting

The company is providing the facllity for its members to cast thelr
votes in respect of all the items. of business proposed for the
21" AGHM under ony one of the options: 4) remote e-vating facility
b} e-woting at the AGM facifity. For vating instructions, members
may go through the voting process and Instructions given in the
Anpual Report,

Members may take specific note of following:

(il  The cut-off dote for determining the voting rights iz Monday,
the 1" July 2024,

(] Only persons whose nomes ore recorded in the Register of
Members orin the Register of Beneficial Owners maintained
by the Depositories as on the cut-off date are entitled to
vote under anyane of the voting opticns.

{1} Members con attend and participate in the Annual General
Meeting through the VCA0AVM facility anly, the details of
which are provided by the company in the Notice of the
AGM. Membiérs dttending the Meeting through VE/OAM
tacility shall be counted for the purpose of reckoning the
guorum uvader Section 103 of the Companies Act, 2013,

(iv] The remote e=voting will commence on Thursday, the 4" July
2024 (092:00 AM) and will end on Sunday, the 7 July 2024
|:'5-.-E|E| PM) andwill mat beavailable bevond that time.

[v] The members as.on the cut-off dote ottending the AGM ara
entitled to exercise theirvoting right at the meeting through
e-Voting, in case they have not already cost their vate by
remote e-voting. No voting is permizsible ofter the end of the
AGM, Members who hove caost their vates by remaote
e-volting arealsoentitled to attend the AGM butthey canmot
cast theirvote again atthe AGM,

{vi) Website oddress of NSDL proeviding Remcte e-Voting: and
e-Moting services:waww.avotimg.nsd| . com

[wii) SFNP & Associates; Practicing Company Secretaries,

reprasonted Mi. Sriram Parthasarathy Practicing Compony

Secretary (Membership No. FCS: 4862 / COP:3310), SPNP &

Asgociates will be the scrutinizer of the entire vBting

process.

{viii} Contoct details in case of grievances pertoining to Remote
e-vatingle-vVoting - facility: Ms. Prajakta Powle, National
Securities Depository Limited, Trade Werld, 'A" Wing,
4" Flaor, KEamala Mills Compound, Sehapati Bapaot Marg,
Lower Parel, Mumbai - 400 013 Email; eveting@nsdl.comnm,
Contoct Mo D22 4EBE7000, Company's Mail 1D;
complionce officer@uds.in Contoct No.; B398 TRE52

For Updater Services Limited
Sandhya saravanan

o® ©

Chennal Company.-Secretory and
\Jf.ﬂf‘:.ﬂl'}'ih Compliance Gﬁiceu

| GFL LIMITED

Registered office: 77 Floor, Ceejay House, D Annia Basant
Road, Worli, Mumbai — 400 018 Tek, ; +91- 224032 3851
Fax No,: #91- 22 4032 3197 Website: www gfilimeted, co.in

Email 1D conlaciibofimibed.co.imn
GIN: LAST0OMHT23TPLCATSE24

Notice of Postal Ballot and Voting Information

MOTICE iz hereby given thal, in accordance with Saction 110 of the
Gompanies Act 2013 (Mhe Act') read with RBules-20-and 22 of the Companies
iManagement and Sdmirstration) Bules, 2004 including any amendmant(s)
thereof ('Rules’), read with General Circular Nos, 14/2020 dated April 8, 2020,
1712020 dated Aprl 13, 2020, 202020 daled May B, 2020, 222020 dated
Juna 13, 2620, 3372020 dated September 28, 2020, 392020 dated December
31, 2020, 1v2021 dated June 23, 2021, 20/2021 dated December 8, 2021,
022 dated May 5, 2022, 712022 dated Decembar 28, 2022, W2023 dated
25" Beptember, 2023, issued by the Ministry of Corporate Affars ("MCA™)
thereinafter collectively referred o as "MCA Cirgulars ™} and Eegutalion 44 of
the “SEBI [Lisling Obligatlons and Disclosurs Requirernants) Regulations,
2015 read with applicabde SEBI Circulars, including any statutory modification
or re-enactment theraof for tha time being in force (“Listing Regulations”), tha
approval of the Members of GFL Limited. {the "Company''} I3 being saught for
the following Special Resolution as mentioned in the Postal Ballot hNotica
daled 28" May, 2024 {"Notica"), through remole e-voting only.

Itam Mo, | Description of the Resolution

1 To approve re-appointment: of Mr, Devendra Kumar Jain (DN
OD0ZATEZ) as the Chairman and Managing Dirsctor of the
Compamy for the tenume of & (five) vears wie st August 2024 1o
317 Juiy, 2029

In compliance with the MCA Cireulars, the Company has completed the
dispatch of Motice along with Explanatory  Slatement through e-mail an
14" Juree, 2024, to'the Members of the Company holding Equity Shares as on
Friday 07" dune, 2024 MCut-00F Date™). Voling rights shall be reckoned on the
pakd-up value of Equity Shares registerad in the namsa of Membars a5 on the
Cut-Cf Date. A person who 1S not a Member on the Cut-Off Data (o treal the
Matice for information purposesonly.
In complianca with the: MCA Circutars, hard copy of the Nolce along. with
Postal Saliot Forms and pre-paid busmess envelops will not b2 send o the
MMambers forthis Posial Baliot, The communication of the assent or dissant of
the Members wouidtake glace through the remote  e=voling systemanly,
Membears may note that the Nolice will also be available-on the website of the
Company al weww.gfllimited.co.in under ‘Investor sacton and may alza be
accessed on the websites of the Stock Exchanges ie. BSE Limited-and the
Matfional Stock Exchange . of India Limited at www. hselndia.com and
www. nseindis com respectively. The Notice is also available on the website
of COSL atwww.avotingindia, com.
In compliancs wilth the provisions of Section 108 of the Act read with Rules;
Listing Requlations and MCA Circulars, the Company is providing Fagility of
ramole e-voling to it Membears in respect of the busness menlianed in he
Maotice. The facility of casting volas by a Member using remiote e-voling system
will ‘be provided by the authorized e-voling's agency Central Depositary
Services (India ) Limited ("COSL™),
The process for tfemporary regisiration of email address to receive the Notice
electronically and castvotes electronically (in case emailid is not registered).
A, Far Wembers holding shares in Phivsical form = Bindly prowide necessary
details like Folio No., MName of Member, scanned copy of the Share
Cerificate {froatand back), FAN (zel-attested scamnned copy), AADHAAR
|:.,E:|r atz-ﬂhtﬂlﬂ scanned copy) by email ln:n Com pany aft

B. Fer Marnbuss P.}’rﬂlr'.-g shares in Demdt fu-"n'l- - I-'52|:1I:II'_-.I prﬂmﬂa Damat
aocount details (CDSL-16 digt beneficiary 1D or NSDL-16 digit DPID +
CLID), Mame,; chent master or sopy of Consolidated Aceount staternant,
FaM (self-attested scanned copy), AADHAAR (self-attested scanned
copy) fo Company at vineeshovi@inoxgroup.com or to RTA at
mit helpdeskmilinkintime.co.in

it is clarified that for permanent registration, Members are requested fo
register | update their e-mail address with thelr Depository Paricipant{s), in
cage they have not already registered / updated the same. Members who ang
hizlding shares in physical forme are requested 1o get their emaill address
registered with the Regisicar and Share Transfer Agents (BTA) by sending
ernail al il heipdeskiBlinkintime. co.in

The detailed Instructions regarding Postal Ballol/ e-voting are provided in the

Motica, However, Members arg reguesied to take note of tha following delails:

2r. | Particulars Details
o,
1 Link for | www.evotingindia.com

e-voling | To understand the process of e-voting, Members are

requasted fo gothrough notes to Postal Ballof Notice.
Friday, 07" June, 2024

20 Sut-sdlf date
for eligioiity

for e-@'l'rng
3 E-voting [ -Starts anMaonday, 17" June, 2024 at9:00a.m_IST
pericad -Ends on Tuesday, 167 July, 2024 at 5:00 p.m. 15T

[bith days inclusive)
Mot Voling shall ol be-allowed beyond the atdresaid
dateand fime
Mr. Dhromil 8. Skah [Membership Mo, FCS 8021 and
CP8878); Pariner of Mfs. Dhrumil M. Shah, Practicing
Company Secrelaries.
Last date fory The results of the Postal Balkst will be annbunced not
puslshng | kaer thanddhours fromthe conclusion of the e-voting
resuts of tl'l-Ej The Results daciared along with the Serutinizer's Reparl
e-wpling: | shall be ol an:-ed an the Eump?ny's w-ﬂtsit&

4 | Scrutinlzar

Dyiiais

]

be mmmunlca!ed o the BSE L|r1n|’-3|1 aﬁd Halm::-nal Slock
| Exchange of India Limited,

I Gaseyou have any grievantces connecsted with e-voling, please refar the &-
voling mandall Freguently Asked Questions ['FAQS") available at
wipnweenvotinaindia.com or write an amail fo belpdesk evoling@cdslindia.com
or calil todl freve o 1800 22 55 33,

By order of Board of Directors
For GFL Limited

Sdf-

Vineesh Vijayan Thazhumpal

Flace: | Mumsal :
D:T";L : H':', juﬂﬂm S Company Secretary
financialexp.epaptin - @ @

Crompton

Crompton Greaves Consumer Electricals Limited
CIN : L31900MH2015PLC262254
Registered & Corporate Office: Tower 3, 1" Floor, East Wing, Equinox Business Park,
LBS Marg, Kurla (West), Mumbai 400070, India
Tel.: +91-22-6167 8499 Fax: +91-22-6167 8383
E-mail: crompton.investorrelations@crompton.co.in Website: www.crompton.co.in

NOTICE OF THE 10" ANNUAL GENERAL MEETING TO
BE HELD THROUGH VIDEO CONFERENCING (“vC”)/

OTHER AUDIO-VISUAL MEANS (“OAVM”)

Notice is hereby given that the 10" Annual General Meeting (‘AGM”) of Crompton
Greaves Consumer Electricals Limited (“the Company”) is scheduled to be held
on Friday, July 26, 2024, at 11:00 AM. (IST) to transact the Ordinary and Special
business(es) as set out in the Notice, through Video Conferencing (“VC”)/ Other
Audio-Visual Means (“OAVM”) without the physical presence of the Members at a
common venue and the deemed venue of the meeting shall be the Registered
Office of the Company situated at Tower 3, 1st Floor, East Wing, Equinox
Business Park, LBS Marg, Kurla (West), Mumbai - 400 070.

In accordance with the applicable provisions of the Companies Act, 2013 (“the
Act’) and in compliance with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”), and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023, issued by
the Securities and Exchange Board of India (SEBI), (hereinafter collectively
referred as “Circulars”) the Companies are allowed to hold the AGM through VC/
OAVM without the presence of Members at a common venue. Hence the AGM of
the Company will be held through VC/ OAVM to transact the businesses as set out
in Notice of AGM dated May 16,2024.

In Compliance with the aforesaid circulars, the Integrated Annual Report including
the Audited Financial Statements for the Financial Year 2023-24, along with the
Notice of the AGM have been electronically sent to all the Members whose e-mail
address are registered with the Company/ Depository Participant(s) (‘DPs”).
These documents are also available on the website of the Company at
https://www.crompton.co.in/pages/financial-reports#AnnualReports the website
of BSE Limited at www.bseindia.com the website of National Stock Exchange of
India Limited at www.nseindia.com and on the website of National Securities
Depositories Limited (“NSDL”) at www.evoting.nsdl.com

Members holding shares in dematerialized mode, who have not updated their e-
mail or KYC details are requested to register/ update the details with their
depositories through their DPs for receipt of Notice of the AGM, Integrated Annual
Report, and login details for joining the AGM through VC/ OAVM facility including
e-Voting with their Depository only. The registered e-mail address will also be
used for sending future communications. Further, Members are requested to
notify any change in address or bank account details to their respective DPs.

Members holding shares in physical mode and have not updated their KYC details
are requested to submit Form ISR-1 (available for download from
https://www.crompton.co.in/pages/investors-relations#InvestorService) to
update their email, bank account details and other KYC details with Company’s
Registrar and Share Transfer Agent, KFin Technologies Limited (“RTA”).
Members holding shares in physical mode are requested to e-mail the duly filled in
form, to einward.ris@kfintech.com. This will enable the Members to receive
electronic copies of the Integrated Annual Report 2023-24, Notice, instructions for
remote e-Voting, instructions for participation in the AGM through VC and receive
the electronic credit of dividend into their bank account. The manner in which the
Members who wish to register bank mandates for receiving their dividends are
detailed in the Notice of the AGM.

The final dividend will be paid electronically through various online transfer modes
only to those Members who have updated their bank account details. The record
date for the purpose of determining the eligibility of Members for the dividend is
Wednesday, July 10, 2024. The payment of dividend shall be made within a
period of 30 (Thirty) days from the date of AGM subject to approval of Members at
the ensuing AGM. Members may note that as per the Income Tax Act, 1961,
dividend income is taxable in the hands of the Members and the Company is
required to deduct tax at source (“TDS”) from dividend paid to the Members at
rates prescribed in the Income Tax Act, 1961. Members are requested to submit
the documents in accordance with the provisions of the Income Tax Act, 1961 at
https://ris.kfintech.com/form15/default.aspx on or before Friday, July 5,2024.

Instructions for Remote e-Voting/ e-Voting/ joining the AGM:

a)Members can join and participate in the AGM through VC/ OAVM facility only.
The instructions for joining the AGM and the manner of participation in the remote
electronic voting or casting vote through the e-Voting system during the AGM are
provided in the Notice of AGM. Members participating through VC/ OAVM facility
shall be counted for the purpose reckoning the quorum under Section 103 of the
Act;

b) In terms of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Company is pleased to provide the facility to its Members to exercise
their right to vote by electronic means on any or all of the businesses specified in
the Notice convening the 10" AGM of the Company through e-Voting services of
NSDL. Members will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through remote e-Voting as well as e-
Voting system during the AGM. All the Members are hereby informed that the
Ordinary and Special Business, as set out in Notice of 10" AGM will be transacted
through voting by electronic means only;

¢) Members holding shares either in physical form or in dematerialized form and
whose names appears in the Register of Members or Register of Beneficial
Owners, as the case may be, as on the cut-off date, i.e., Friday, July 19, 2024
(“Cut-off Date”), shall be entitled to exercise their right to vote by remote e-Voting
as well as voting to be held at AGM on any or all of the business(es) specified in the
Notice convening the 10" AGM of the Company;

d) The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, July 11, 2024, to Friday, July 26, 2024 (both days
inclusive);

e) The remote e-Voting period commences on Monday July 22, 2024, at 9:00
a.m. IST and willend on Thursday, July 25,2024, at 5:00 p.m. IST;

f) The remote e-Voting module shall be disabled by NSDL for voting after the
expiry of the date and time mentioned above. Once the vote on resolution(s) has
been casted by the Member, the Member shall not be allowed to change it
subsequently;

g) Those Members who will be present in the AGM through VC/ OAVM facility and
have not cast their vote through remote e-Voting and are otherwise not barred
from doing so, shall be eligible to vote through e-Voting system during the AGM on
all of the business(es) specified in the Notice convening the 10 th AGM. Further,
an eligible Member may participate in the AGM even after exercising his right to
vote through remote e-Voting but shall not be allowed to vote again during the
AGM;

h) A person who has become a Member of the Company after the Notice is being
sent but on or before the Cut- off Date for e-Voting, may obtain the Login ID and
Password by following the instructions as mentioned in Notice of the AGM under
“Instructions for e-Voting” or sending a request at evoting@nsdl.co.in. In case
of any query regarding voting. Members may contact Mr. Sanjeev Yadavy,
Assistant Manager, NSDL at 1800 22 55 33 or send request at
evoting@nsdl.co.in/ sanjeevy@nsdl.com

The Board of Directors have appointed Ms. Ashwini Inamdar, or failing her, Ms.
Alifya Sapatwala of M/s. Mehta & Mehta, Practicing Company Secretaries as a
Scrutinizer to scrutinize the e-Voting process including remote e-Voting during the
AGM in afairand transparent manner.

Members will be able to attend the AGM through VC/ OAVM using their e-Voting
login credentials, on the website of the NSDL at https://www.evoting.nsdl.com

By order of the Board of Directors

For Crompton Greaves Consumer Electricals Limited
Sd/-

Rashmi Khandelwal

Place: Mumbai Company Secretary & Compliance Officer

Date : June 14, 2024

Lucknow

ACS - 28839
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[ PUBLICNOTICE |

days of the publication of th

Motice is hereby given that the following Share Certificates for 56 Equity
shares of Face Value Rs. 10/- (Rupees Ten only) each with Folio No.
028734115 of Reliance Industries Limited, having its registered office at
Maker Chambers IV, 3™ Floor, 222 Nariman Point, Mumbai, Maharashtra
- 400021 registered in the name of MALIRAM AGARWALA have been
lost. BINOD KUMAR AGARWALA has applied to the company for issue
duplicate certificate. Any person who has any claim in respect of the said
shares certificate should lodge such claim with the company within 15

is notice.

Folio No. of Security Distinctive No.

No. securities held | Certificate No. From - To
028734115 5 6999863 143109702 - 143109706
028734115 40 6999864 143109707 - 143109746
028734115 11 12931341 | 259594748 - 259594758

Place: Mumbai
Date: 15" June 2024

Sd/-
BINOD KUMAR AGARWALA
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PUBLIC NOTICE

Motice is hereby given that the following Share Certificates for 416 Equity
shares of Face Value Rs. 10/- (Rupees Ten only) each with Folio No.
000375365 of Reliance Industries Limited, having its registered office at
Maker Chambers IV, 3™ Floor, 222 Nariman Point, Mumbai, Maharashtra
- 400021 registered in the name of MALIRAM AGARWALA have been
lost. BINOD KUMAR AGARWALA has applied to the company for issue
duplicate certificate. Any person who has any claim in respect of the said
shares certificate should lodge such claim with the company within 15
days of the publication of this notice.
Folio No. of Security Distinctive No.

No. securities held | Certificate No. From - To
000375365 16 98057 6988834 - 6988849
000375365 9 265100 8124002 - 8124010
000375365 8 265101 8124011 - 8124018
000375365 2 265102 8124019 - 8124020
000375365 25 202085 12100197 - 12100221
000375365 19 314754 13525198 - 13525216
000375365 16 417289 15746621 - 15746636
000375365 7 474453 16345163 - 16345169
000375365 50 808670 19658899 - 19658948
000375365 35 808671 19658949 - 19658983
000375365 21 2096568 41692594 - 41692614
000375365 10 3031486 48871178 - 48871187
000375365 10 4743224 78003565 - 78003574
000375365 50 6243076 | 131379215 - 131379264
000375365 50 6243077 | 131379265 - 131379314
000375365 6 10578899 | 189123019 - 189123024
000375365 50 13055203 | 266656210 - 266656259
000375365 32 13055204 | 266656260 - 266656291

Place: Mumbai Sd/-
Date: 15" June 2024 BINOD KUMAR AGARWALA
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